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The House met at Two of the Clock. 
fM R . D e p u t y -S p e a k e r  in  the Chair]

ORAL ANSWERS TO QUESTIONS
W agons  for Coal  T ransport

*1169. Dr. lUm  Suhhug Slnrh: (a)
Will the Minister of Production be 
pleased to state whether Government 
are aware that considerable difficulty 
is being experienced by various mills 
^nd manufacturing concerns in meet
ing their coal requirements because of 
the non-availability of Wagons?

(b) If so, do Government propose to 
^ake any steps to remove the difficulty 
in the availability of wagops?

The Minister of Production (Rhri 
'K. C. Reddy): (a) Although there has 
■been an improvement in the coal sup
ply position, it is a fact that :lue to 
Inadequate supply of wagons it is not 
T>ossible to meet the full requirements 
(Of all industries. .

(b) Government have already taken 
-action in the matter. A large number 
<of wagons, both broad and metre 
gauge, are on order, which will allow 
jor  an increase of about 3.000 wagons 
'*ach year. This Increa*e will have to 
lye suitably shared by the different 
kinds of traffic. In9ludinff coal, in the 
light of competing demands, and thek* 
comparative importance and urgency.

Dr. Ram Subhmg Singh: May I know 
'Whether Government take Into account 
the requirements of wagons for inter
nal supply before agreeing to make 
wagons available for export purposes?

Shri K. C. Reddy: Certainly the Gov
ernment keen in view the internal re
quirements, but at the same time Gov
ernment cannot dispense altogether 
with exports.
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Shri T. N. Singh: A^e the difficulties 
entirely due to lack of wagons or 
failure to properly rationalize the dis
tribution of wagons?

Shri K. C. Reddy: It is mostly due 
to lack of availability of wagons.

Shri Sarmah: May I know if coal 
from Ledo could be supplied to the 
neighbouring Assam tea estates?

Shri K. C. Reddy: I would like to 
have notice of this question.

Sardar A. S. Saisiml: May I know
when these metre gauge wagons will 
be available to export coal?

Shri K. C. Reddy:
follow the question.

I do not quite

Mr. Deputy-Spefkker: Does the hon. 
Member want the export of wagons? 
The question relates to coal and not 
wagons.

Sardar A. S. Saigal: May 1 know
when the metre gauge wagons will be 
available for export of coal?

Shri K. C. Reddy: I cannot say whe
ther all the export of coal will be 
either by metre gauge or by broad 
gauge wagons. I cannot give thm 
break-up Just now.

^  IWW fll5 •
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Shri Sarmah rose—
Mr. Depniy-SP^aker:

all these matters on 
Budget

We discussed 
the Railway
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Shrl SMnmh: Will Government be 
pleased to consider delivering the coal 
of ihe locality to industries which are 
in the neighbourhood?

Shrt K. C. Reddy; That is the ob
jective, but it is not capable of aopli- 
cation in all cases. So we have got to 
take the overall position into consi
deration before we rationalize trans
port, .

Shrl R. K. ChaudHary: Is the Govern
ment aware that the local coal in Assam 
has to be Rurchased at a much higher 
rate than Raniganj coal imported there 
and is it a fact that for want of wagons 
Raniganj coal has not been imported 
into Assam for some time?

Shrl K. C. Reddy: I take the informa
tion from the hon. Member. ^

Mr. Deputy-Speaker: Next question 
No. 1170. ‘

Shri T. T. Kriflhnamaehari: If I may
suggest, we may take up questions 
1170 and 1172 together.

Mr. Deputy-Speaker: Another qties- 
tion on Coffee. Yes.

C offee  P r ic e s

*1170. Dr. Ram Subhag Singh; (a)
Will the Minister of Cknnmerce and 
Industry be pleased to state whether 
the prices of coffee have marked any 
decrease in recent months?

(b) If so, do Government propose 
to take any steps to avert possible 
sharp price fluctuations?

The Minister of Conmerce and 
Industry (Shri T. T. Krishnamaoharl):
(a) No, Sir. No perceptible prospects 
of return to normal prices are indi
cated.

(b) Government have been In com
munication with the Coffee Board in 
regard to this matter—I attended a 
meeting of the Board on 31st Decem
ber 1952 at Bangalore and discussed 
the question with the members of the 
Board. The prices I am sorry to say 
have shown an upward trend since then 
and the Government have had no co
operation from the Board in its 
attempts to reduce prices. Govern
ment have under active consideration 
the steps that could be taken to 
achieve the desired end.

E x p o r t  o f  C offee

•1172. Shri F. T. Chacko: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether representations were 
made urging Government to peimit

export of the accumulated stocks of 
coffee seeds following a twenty per 
cent, drop in the price of good quality 
seeds in the coffee market; and

(b) whether Government have taken, 
any steps in the matter?

The Minister of Commerce and 
Industry (Shri T; T: Krishnamachari);
(a) and (b). ^In December 1952 re
presentations were received from thê  
Kanara Chamber of Commerce and the 
Andhra Chamber of Commerce for 
allowing exports of coffee seeds. But 
it would not be correct to say that there 
has been a 20 per cent, drop in the 
price of coffee. In fact, prices have 
been steadily going up from the month 
of April 1952. The increase in price 
is in the region of over Rs. 110 per 
cwt. considering- that the basic price 
fixed for Plantation A .variety was 
Rs. 209 per cwt. In the circumstances 
Government did not feel that it would 
be wise to export collee seeds from the
1952-53 crop, as it would r.eriously 
interfere with supplies available for 
internal consumers. ’

Dr. Ram' Stibhag Singh: Has there
been much accumulation of cojfee 
stocks in recent months?

Shri T. T. Kfishnamachari: No, Sir. 
There has been no phenomenal accumu
lation of coffee stocks.

Shrî  A’. M. Thomas: May I know
what is the estimated requirement or  
tfte country and what is India’s oroduc- 
tiDii?

Shri T. T. Krishnamachari: The pro
duction' is somewhere in the region of 
Tff,000 cwts. I have not got the correct 
figures but as it seems today India's- 
consumption will be approximately that 
figure, provided prices are reffsonable^

Shri' P. T: Chacko: Due to the dhfi- 
culties inherent in the present system 
of auction sales may I know vhether 
the price is kept controlled by a hand
ful of dealiers?

Shri T. T: Kirishnamacharir There
must be some reason for the \ rice 
going up from Rs. 196 for Plantation 
A variety in the month or  March to  
Rs. 31Z m* September, r  think, there 
must be some kind of rigging up o f  
the market by inrterestied' parties.

Shrl M: s. Gtinipadsawamy: May r
know what is the total accunrrulation- 
of coff̂ ee now?

Shri T. T. Kritfkm 
like to> have nntiim:

I wottldl
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Shri V. P. Nayar: May I know whe
ther it is not a fact that the ColfTee 
House WoT ĉers Union suggested the 
opening of a number of coftee hous^ 
in Northern India to regularly clear 
the stocks accumulating and may I also 
know whether it is not a fact that the 
Indian Coffee Board has repeatedly 
come out with a statement that they 
are requested by North Indian * cities 
to open Coffee houses?

Shri T. T. Krishnamachari: I do not 
know if it is at all germane but I must 
require notice.

Shri P. T. Chacko; May I know whe
ther Government are at present con« 
sldering any steps to- keep these 
fluctuations of prict; in control?

Shri T. T. Krishnamachari: The
position is this: I took some interest in 
this matter from July onwards because 
of increasing complai^xts from various 
consumers that the prices have gone 
up considerably, and my attempts at 
getting the Board to co-operate were 
not successful. I was told that the 
Chairman of the Board was away in 
England. Until he came back, nothing 
could be done. In fact, according to 
the present Act, the powers of the 
^'hief Marketing OfBcer are subordinate 
to those of the Chairman of the Board. 
Therefore, at a meeting of the Board 
on the 31st December, 1952, I told them 
that if they would not devise methods 
to bring down the prices within three 
months, they must allow the Govern
ment to follow its own way. I am 
sorry. Sir. that there has been a cer
tain amount of pit>paganda smce then 
and instead of eo-operation from the 
Board, in their meeting on the 10th 
of March, I have been told that the 
Chairman has made a tirade against 
the Government pointing out inequities 
of Government ever a period of years. 
The position is now being examined by 
the Law Ministry as to what powers 
Government have in this matter. I 
am waiting to hear from the Law 
Ministry to take further steps.

Shri M. S. Gttmpadaswamy: May I.
know whether Government is non
cooperating with the Board and there 
is a lot of complaint from the Board’s 
members regarding this matter?

U ri T. T. Kriahnamacharl; It usually
happens that when a Board non-co- 
operates with Government it says that 
Government is non-cooperating with it.

Shri PnniMHMe: Is it not a fact that
the Coffee Board previously demanded 
that there should be no export so that 
the prices could be controlled, and 
may I hope that Government will bear

in mind the interests of the Indian 
consumers wheri the question of export 
of coffee is considered?

Shri T. T. Krishnamaohari: The de
cision this year has been that there 
should be no exports, and the reason 
wag that prices were going up and the 
interests of the consumer suffered. I 
do not know what the Government did 
before May 1952. I have been told 
that Government have been issuing 
contradictory instructions to the Board, 
but when Government's instructions 
were specific, I hoped the Board would 
obey those instructions. Apparently, 
that is not the case.

Shri Damodara Menon: May I know 
whether Government have conducted 
any enquiry into the causes for the 
rise in the price of coffee?

Shri T. T. Krishnamachari: No, Sir. 
I have not conducted any enquiry, but 
I think it is pretty plain that somebody 
has rigged up the prices and the bene
ficiary happens to be the Board, and 
the producers.

Shri P. T. Chacko: May I know whe
ther Government are considering to re
vise the rules regarding the auction 
sales at present in vogue?

Shri T. T. Krishnamachari; The
whole question, as I said, is being now 
considered by Government. Und^r the 
present Act, Government can take 
some very drastic steps, but in regard 
to the intermediate steps I think the 
position of Government happens to be 
a little doubtful If Government’s 
powers are clear, then very possibly 
I might give instructions to the Board 
to revise their rate of auctions. All 
that we have done so far is that we 
have asked them to put out more 
coffee—nearly 2000 tons of coffee— 
every month for auction. I am not 
quite sure if those instructions have 
been obeyed yet.

Shri P. T. Chaeko: May I know whe
ther there was any export of coffee in 
1952 In soite of the decision of the 
Board that there should be no export 
of coffee?

Shri T. T. KrIshBamaohari: In the
19S2-53 season, coffee was not export
ed. I am unable to say whether there 
had been any export in 1952: I re
quire notice. '

Shri A. M, Thomas: May I know 
whether Government are aware that 
coffee has been hoarded by the traders 
from the 1951-52 releases and now they 
are applying for export after hoard- 
ingT
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Shri T. T. Krishnamachari: The agi> 
tation for export comes from various 
quarters: from Chambers of Commerce 
and also from interested growers and 
it is also raised in the forum of legis
lative assemblies. It is very difficult 
to say what the motive power behind 
this demand for export is. *

Shri V. P. Nayar: May I know whe
ther Government have taken any con
crete steps to increase internal con
sumption of coffee, especially in non
coffee-consuming areas in India?

Shri T. T. Krishnamachari: At the
present moment, my headache seems 
ta be that we are not able to meet the 
demand at reasonable prices.

Shri S. V. Ramaswamy: Is the in
crease m price due to fall in production 
or increase in consumption?

Shri T. T. Krishnamachari: I do not
think there has been any appreciable 
fall in production. On the other hand, 
in spite of the fact that the coffee'pro
duced per acre is low in Madras and 
Mysore, the production has risen. 
Very possibly, we have to assume that 
the ether alternative is the correct one.

Mr. Deputv-Speaker: Next question.

Shri M. S. Gurupadaswamy: What
was the volume of trade between India 
and Sinkiang before 1949?

Shri Karmarkar: I require notice.

Shri N. Sreekantan Nair: What were 
the reasons for the stoppage of the 
traffic and trade? Is the People's Gov
ernment of China putting any obstruc
tion in the way?

Shri Karmarkar: My hon. friend will 
be interested to know that as a result 
of the taking over of the province of 
Sinkiang by the People’s Government 
of China towards the end of 1949, our 
Consulate-Greneral at Kashgar which 
had been established there in December 
1948 with the concurrence of the 
Nationalist Government of China had 
to stop functioning as the new Chinese 
Government refused to recognise it. '

Shri Punnoose: What is the present 
position? Have we taken up that ques
tion with the People’s Government of 
China?

Shri Karmarkar: Yes, Sir.

C l a im s  f o r  C.P.W.D. w o r k s  at  
Statio n s  n o w  in  Pakistan

T rade  w it h  C en tr a l  A s ia

*1171. Dr. Ram Subh^ Singh: (a)
Will the Minister of CSimmcrce and 
Industry be pleased to state whether 
it is a fact that India’s trade with 
Central Asia over the mountainous 
route of Ladakh has practically stop
ped since September, 1949?

(b) If so, do Government propose to 
take any steos to revive that trade?

The Minister of Commerce (Shri 
Karmarkar): (a) Yes, Sir.

(b) Sinkiang Is a closed urea to 
foreigners and local conditions there 
are not at present conductive to a 
revival of trade between India and 
ISinkiang.

Dr. Ram Subhag Singh: May I know 
whether Government have any infor
mation about the Indian traders who 
had established themselves in Sinkiang 
before 1949?

Shri Karmarkar: Nothing has hap
pened to Indian traders, except that 
trade has stopped.

Dr, Ram Subhag Slngb: Have they 
come to India, or are they still there?

Sbri Karmarkar: We shall have- to 
And out.

*1173. Shri Bahadur Singh: Will the 
Minister of Works, Housing and Sup
ply be pleased to state:

(a) whether there were any claims 
of pre-partition period on account of 
works got done by the C.P.W.D. at 
stations now in Pakistan; and

(b) whether the Government of 
India have undertaken liability in re»- 
pect of such claims or they arp under 
dispute?

The Minister of Works, Houslag 
and Supply (Sardar Swaraa Singh):
(a) Yes, Sir.

(b) In this connection hon. Mem
bers* attention is invited to the Press

* Communique dated the 23rd May 1948, 
a copy of which is laid on the Table of 
the House. [See Appendix VIII, an- 
nexure No. 20.]

Shri Bahadur Siugfa: May I know
what was the amount of the claims?

Sardar Swaraa Singh: Claims of the 
value of Rs. 41,25,000 have been regis
tered so far with the Accountant- 
General.

Shri Bahadur Siagk: May X know
whether any claims have been settled 

by private negotiations or arbitration?
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Sardar Swaran Sinffh: None, Sir.

Shri Bahadur Sin^h: May I know
what amount of claims has been dis- 
mi:jsed?

Sardar Swaran Singh: No claims have 
yet been dismissed out of the amount 
that I have indicated.

Shri Bahadur Siagh: May 1 know
^  whether there are any claims which 

have been admitted and which have 
not been paid? .

Sardar Swaran Singh: No, Sir.

Shri Bahadur Singh: Is it a fact 
that some of the claims which have 

 ̂ been verified by the Pakistan Govem- 
ment have not yet been paid or adjust
ed?

 ̂ Sardar Swaran Singh: It is rather a 
general question and if any specific 
claim is indicated I can make enquiries 
But On the basis of the information 
available with me. I can say that there 
is no claim which has been verified by 
the Pakistan Government, and has 
not yet been paid.

Shri T. N. Singh: Can Government 
give any idea as to the claim made 
againf.it the Pakis'tan Government—I 

 ̂ mean the total claim made in this re
gard—or has no claim been made so 
far?

Sardar Swaran Singh; Obviously, 
that position will arise after payments 
have been made at our end.

Sardar Hukam Singh: May I know 
whether it is a fact that claims were 
sent to Pakistan for verification?

Sardar Swaran Singh: Yes, Sir.

 ̂ Sardar Hukam Singh: Have you got 
replies from Pakistan?

Sardar Swaran Singh: To some, but 
not to all.

Sardar Hukam Singh: Out of the
claims sent to them for verification, 
could we know what amount <hey 

^have verified?

Sardar Swaran Singh: ' Actually, 
there appears to be some confusion on  ̂
that point. It is not mainly for Gov
ernments to verify, but the verification 
has to take place through certain offl- 
cers there, nnd in certain cases we can 
send our jofflnra fhMn fis Imli mi 
records and verify, for themselves as 
to the existing state of afTairs.

Shri Syamnandan Sahaya: Are Gov
ernment aware that certain contractors 
of goods who were asked to supply 
goods to stations now in Pakistan have 
not been paid, although the orders were 
placed by the then Government of 
India and Pakistan which was one? ..

Sardar Swaran Singh: 1 won’t be
surprised if there is such a case.

Shri Syamnandan Sahaya: If so,
what arrangements are Government 
gjiiig to make, to make payments to 
such claimants?

Sardar Swaran Singh: For that also, 
a decision has been taken; with regard 

. to su6h contractual liabilities the same 
procedure is applicable, and they nave 
to register their claims before a parti
cular date, and such of them as have 
already registered their claims will be 
considered in consultation with the 
authorities in Pakistan. ’

Shri Gidwani: The Minister said 
that they are getting every facility 
from Pakistan to go and examine the 
records; if so, why has there been so 
much delay in settling all the claims 
so far?

Sardar Swaran Singh: I . did not
say that they give all the facilities 
for going there.

Shri Gidwani: You said that the 
ofBcers can go and verify the records. 
You did say that. That is why, I 
want to know why there should have 
been so much delay. After all, it is 
now nearly five and a half years.

Sardar Swaran Singh: The facilities 
are not always available, and all times 
are not opportune for sending out 
officers:

P aper Manufactum ! prom Sabai Oia ss

*1174. Shri Jajware: (a) Will the 
Minister of Oommeroe and Indasby 
be pleased to state whether Govern* 
ment are aware that a large quantity 
of Sabai Grass is produced in damin 
areas of Santhal Parganas in Bihar?

(b) Is there any scheme to revive 
paper-making from this grass as 11 
cottage industry?

The Minister of Commerce (Shri 
Kannarkar): (a) Yes, Sir.

(b) Ye4.
Shri Jajware: Are Government

aware that production of sabai grass 
in this area is gradually going down* 
if so. what is the reason therefor?
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Sluri jKArmarkar: Our information is 
otherwise, la 1951-52 it went up to 
1 lakh and some 75 thousand tox>s as

• against on^y P5 thousand tons in 1950
51.

Shrl JiOware: Have Government 
given any xu)nsideration to this indus
try as a rmttage induiitry of the abori
ginal people — the pahariyas — who 
number sei^eral lakhs?

Shti KArmarkar: The pahariyas are 
already helped. We have guaranteed 
them an ofT-take of 2 lakh maunds at 
the rate of seven annas per maund. 
The prices are guaranteed and the 
quantity is also guaranteed, although 
the quantity they supply is less. So 
their interests are well safeguarded.

Shri Syamnandan Sahaya: Have
Government taken into consideration 
the figures of previous years? If they 
have not, will they kindly do-so, 
because this is a matter of vital im
portance and I can tell the hon. Minis
ter from my personal knowledge that 
the production is going down.

Shri Karmarkar: In view of the
hon. Member’s statement, I shall, try 
to find out. My information at the 
moment is otherwise.

Shri G. P. Sinha: Has the guarante
ed price for sabai grass been extend
ed to the entire Chota Nagpur?

Shri Karmftikmr. 1 thou|(ht t said
about the Santhal Parganas. About 
Chota Nagpur I shall find out.

¥To : w r  ^

iHPT ^  ^  ^  ^

if ^  ̂  ^  ^  w vptQ ’

^  ?

iftVTirnitT:
^  I WTK ^  t

TO % ^
^  T O  M i p f in f l  ^  ^  I

Shri SyamnaBdan Sahaya: Is the
sabai grass taken over by the Govern
ment of India, or have they made ar
rangements with paper mills to take it

over? The hon. Minister just said, that 
they have arranged for an of¥-take of 
two lakhs. Or is it like this: that
sabai growers get a guaranteed price 
for a guaranteed quantity?

Shri Karmarkar; Now Government 
owns the grass. Under the arrange
ment we had in successive years tried 
to give it to paper mills. For one >ear 
we gave it to Titaghur Paper Mills and 
iOT one year we gave it to Bengal 
Paper Mills. But during the current 
year no paper mill was coming up; 
Therefore, we gave it to the highest 
bidder, namely Rajkumar Singh.

Shri Soren: Is it a fact that produc
tion has deteriorated due to Govern
ment taking over the sabai grass con
cern from the pahariyas^

Shri Kai;piarkar: I promised to find 
out whether it has gone down. As I 
told the House a little earlier. Govern
ment are dealing with the matter them
selves direct.

B an  o n  E xports of Scr /^  M ica  '

•1175. Shri K. K. Basu: Will the
Minister of Commerce and Indusfi^
be pleased to state the decision arriv* 
ed at on the recommendations of tlie 
Mica Advisory Committee regarding 
the proposed ban on exports of scrap 
mica? ^

The Minister of Commerce and 
‘ Industry (Shri T. T. Krishnamachari):
The recommendation of the Mica Ad
visory Conmiittee is still under ihe 
consideration of Government.

Shri Nanadas: Do Government rtill 
believe that scrap mica is being used as 
a substitute for split mica and is affect
ing the export of split mica?

Shri T. T. Krishnamachari: It is a
matter of opinion.

Shri V. P. Nayar: May I know what 
percentage of mica produced in the 
country is exported and what percen
tage is consumed by the indigenous 
industries?

Shri T. T. Krishnamachari: The
question relates to scrap mica.

Shri Syamnandan Sahaya: Is there 
any proposal before Government to 
start production of micanite out of the 
huge quantities of waste mica which 
is not an exportable commodity at 
present?

Start T. T. KrtshumacliaH: I believe
there is some proposal I cannot be 
very definite unless a question is put 
down.
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CoFFEB, R ubber and  S il k  A d v is o it  
Boards \

*1176. Shri K. K. Basa: Will the 
M in is t e r  of Commoroe and Industry

pleased to state whettier Govern
ment have any proposal to co-opt on 
the Advisory Boards of Coffee, Rub
ber and Silk industries, representa
tives of the workers and employees in 
these industries?

The Minister of Commerce and 
Industry (Shri T. JT. Krishnamaehari):
The position is that there are already 
three representatives of labour each on 
the Indian Coffee Board and the 
Indian Rubber Board. There is no re
presentative of labour on the Central 
Silk Board of today nor there is Hny 
provision in the Central Silk Board 
Act, 1048, for co-opting a representa
tive of labour on the Board. It is, 
however, proposed to reconstitute the 
Board under the Central Silk Board 
(Amendment) Bill, 1052, which will 
provide labour representation on the 
Board.

Shri K. K. Basu: May I know whe
ther On these Boards the labour re
presentatives are nominated by the 

‘Government, or by certain reco^ised 
^associations?

Shri T. T. Krlnhnamacharl; They are 
nominated by the Government on the 
advice of the Labour Ministry. '

Shri K. K. Basu: In the new consti
tution of the Boards, which is under 
contemplation, will Government con
sider the possibility of nominating re
presentatives suggested by the recog- 

rnised Unions, and not Government 
nominees?

Shri T. T. ^rishiuunachari; The
amending Bills will come before the 
House in due course and any sugges
tions made by hon. Members of the 

'House will be given due weight at the 
appropriate time.

Shri P, T. Chacko; Is it a fact that 
some of the labour representatives on 
the Rubber Board have never attended 
any of the meetings of the Board?

Shri T. T. Krttlinamachari: I want 
'̂ notice: I am not able to answer that 
^question.

Shri Pnnnoose: Are Government
:fiware of the fact that there is grow
ing discontent among workers that 
their representatives arc not taken on 
tthe Board?

Shri T. T. Krishnamaehari; Well, it 
is a matter of opinion. There must be 
some representatives. If those repre- 

‘ sentatives perhaps do not* represent 
the workers with whom my hon. friend 
is familiar, there might be other wor
kers who have confidence in the re
presentatives. These are all matters 
of opinion.

Shri Punnoose: My question is whe
ther Government are aware of the dis
content among the workers?

Shri T. T. Krishnamaehari: Sir, some
times discontent is manufactured. We 
do not know when it is real and when 
it is manufactured.

Shri V, P. Nayar: Is the hon.
Minister aware of any such manufac
tured discontent?

Shri P. T. Chacko: Is it a fact that 
one of the labour representatives on 
the Rubber Board has recently sub
mitted his resignation and if it be a 
fact, may I know whether Government 
are going to nominate a representa
tive of any labour organisation in that 
vacancy? '

Shri T. T. Krishnamaehari: I am
not able to answer the first part of the 
question: I would require notice. The 
second part would pot arise. .

W estern I ndia  O il  D jstributino  
C o m pa n y  L m

*1177. Shri K. K. Basu: Will the
Minister of Woriu, Housing and Sup
ply be pleased to state:

(a) whether of late the Western 
India Oil Distributing Company Ltd., 
Bombay, has been facing certain diffi
culties by way of trade war carried on 
by the Burmah Shell and Standard 
Vacuum Oil Companies;

(b) if so, whether Government have 
received any representations from this 
Company seeking, help; and

(c) if so, what action Government 
have taken in the matter?
_The Deputy Aflnister of 
Works. Housing and Supply (Shri 
Buragohaln): (a) As this compariy has 
been out of business since the begin
ning of the last war, the question of 
trade war does not arise.

(b) No, Sir.
(c) Does not arise. ,
Shri K. K. Basu: Can the Minister 

assure us that there has been no con>> 
plaint by the Western India Oil Distri
buting Comswny against the world 
monopolista^Burznsih-Shell and others?.
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Shri Baraflrobain: This Company has 
not maci  ̂ any cfTorts to rehabilitate 
themselves, althoiigh Government paid 
them a little more than Rs. Ten lakhs 
in 1948 as compensation fo r ' some 
tanks taken from them during the war 
years. They however came forward 
with a proposal in 1951 to start an 
oil refinery to which Government re
plied that Government on their own 
would not set up any refinery or sub
sidise any. If any Company was in
terested in a project of that kind 
Government could give them only 
such other assistance as was neces
sary.

P urchase of R aw  R ubber by  
I ndustrialists

•1178. Shri P. T. Chacko: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether it has come to the 
notice of Government that the Indus
trialists are refusing to purchase raw 
rubber at the controlled rate;

(b) whether Government are aware 
that the Industrialists in India are 
now refiTsing to purchase pale-latex- 
crepe rubber; and

(c) whether Government have taken 
any steps to relieve the producers con
sequent on the refusal of Industrialists 
to purchase raw rubber at the price 
fixed by Government?

The Minister of Commerce ai|d 
Industry <Shri T. T. Krishnamachari):
(a) No, Sir.

(b) We have received complaints of 
this character.

(c) The manufacturers have been 
'iirchasing their normal quota of indi
genous rubber. There has however 
been some accumulation of stocks with 
producers. To relieve this accumula
tion, Government have taken the fol
lowing measures:

(1) the movement control on rubber 
has been lifted so that the manufac
turers could purchase whatever quanti
ty they desire.

(2) 400 tons of group IV rubber, 
which includes Pale Latex Crepe, is 
being allowed to be exported.

(3) 200 tons of sole crep>e is sJso 
'being allowed to be exported.

(4) Government has also under con
sideration other measures like advanc
ing loans ^o that the surplus stocks 
with producers could be taken ofl the 
market. ^

Shri P. T. CluMko: Why is it that
pakt-iatex crepe rubber is not being 
purchased by the manufacturers this 
year?

Shri T. T. jKrishnamachari: Sir, I
cannot really assign reasons. But I • 
have also, heard that manufacturers-- 
are disinclined to buy this type of 
rubber. We have asked manufac
turers not to stop purchasing. In the 
meantime I have called for a /eport 
from the Rubber Board in regard to 
the requests from stockists of pale- 
latex crepe rubber for export facili
ties. >

Shri P. X. Chacko: May I know. 
Sir, the stock poi>ition of raw rubber 
at present? ,

Shri X, X. Krishnamachari: My in̂
formation is that at the end of last 
month stocks with dealers, in estates,, 
and v̂ ith other middlemen was in the 
region of 5100 tons.

Shri P. T, Chacko: May I know the 
stock position of the manufacturedl 
rubber goods with the rubber rmnu- 
facturers in India? .

Shri T. T. Krishnamachari: I a m
afraid I would require notice.

Shri Nv Sreekantan Nair: May I
know  ̂ Sir, whether Government are 
aware that prices outside India liVe- 
lesser and in- view of the fact that 
prices are lesser, Government will rillow 
stockists to export by putting them
selves to w loss?

Shri T. T. Krishnamachari: The first 
part of the question I have to answer 
in the aflftrmative, because world 

' prices are going down further. I think 
today the price is somewhere about a 
little less than Is. 9d. to Is. 6d. and 
5/8d. for Singapore rubber. The ques
tion of export has been pressed from 
time to time, but as a ‘Planting Jour
nal’ mentioned in its issue of the 28th 
March, very possibly people have beere 
crying “Wolf” a little too early. But 
the matter is under investigation and if 
Government feels that there is nô  
possibility of rubber being taken up, 
naturally they would allow exports. 
This, Government are aware, as the 
hon. Member pointed ouU would 
result in a serious loss to the pro
ducers.

Shri Punnoose: May I know why it 
has become necessarr to permit this 
export when rubber is in short supply 
to meet India’s requirements?

Shri • T. T. Krishnamachari: The
statement in th« latter part of the ques
tion is correct. Even according to 
present production estimates, we shall 
be short of about 1,000 to 1,500 tons, 
or a little more perhaps, of our needs
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provided last year's consumption 
figures are mainiained. But there 
seems to be some kind of lag between 
production and the purchase by i;ianu- 
facturers. What we are trying to 
do is to bridge the gap. And if we 
are successful no exports will be neces
sary. But if we are not sui’cessful 
naturally, exports must be allowed ol 
some quantiUes

Shri Punnoose; Is it a fact that the 
Firestone and Dunlop Companies are 
deliberately refusing to purchase 
rubber?

Shrl T. T. Krishnamachari: So far
as Dunlops’ purciiases are concerned 
they are slightly more than normal.
I am getting weekly figures of pur
chases. So far as Firestones* pur
chases are concerned they are slightly 
below normal. I understand in Fire
stones they have had a strike and 
that is the main reason why they are 
not able to increase their olX-take of 
rubber.

M ica  IhroueXKY

•1179. Shri G. P. Sinha: Will the
Minister of Commerce and industry
be pleased to state:

(a) the amount of mica exported in 
1952;

(b) the reason of heavy slumo m 
mica industry; and

(c') the step taken by the Govern
ment of India to improve the condi
tion of the industry?

The Minister 6t CiHnmerce and In
d u s^  (Shri T. T. Kriftlinamachari):
(a) 3.06.976 Cwts, worth Rs. 9,58.52. 
568.

(b) There is no evidence of real 
slump in the mica industry. Leaving 
out 1951-52, the period of stock-piling 
when there was an unusual rush to 
obtain supplies, the overall level of 
exports has been fairly well-maintained.

With the disappearance of a sellers* 
market, there is no doubt a demand 
from buyers that supplies should be 
made according to higher standards of 
quality.

(c  ̂ For stabilising the industry, 
Government have been advised that the 
quantity for export should be improved 
by adopting a universal standard for 
grading mica. Action is being taken 
in the direction. Other »uggestions 
include:—

(1) Creation of a central organisa
tion for taking over export operations;

(2) Imposition of a ban on export 
of scrap mica; and

(.3) Promotion oi research work to 
encourage use of mica in the country. 
These suggestions are at present being 
examined.

Shri G. P. Sinha: What is the total 
accumulated stock of mica in 1952?

Shri T. T. Krishnamachari: I have
got only the export figures, not of 
accumulations.

Shri N« P. Sinha: In view of the ' 
fact that now we are going to have 
enough electricity in the D. >/. C. .trea 
do Government propose to examine 
the possibilities of coui^uming much 
more mica in India rather than depend
ing on exports alone?

Shri T. T. Krishnamachari: It i»<
rather difficult for me with my limited 
understanding to bridge the gap bet
ween the first part and the second part 
of the question. I think the non. 
Member has in mind whether Govern
ment have any proposals of manufac
turing electrical equipment which 
would consume a portion of the mica 
produced. I think there is some such 
proposal before Government.

Shri V. P. Nay^r: In view of the 
fact that Travancore-Cochin State is • 
the principal source for phlogopite 
mica and in view of the fact that the 
Mica Enquiry Committee has reported 
that this industry has great possibi
lities. may I know Whether Govern
ment has taken any steps to resurrect 
this industry in the Travancore- 
Cochin State?

Shrl T. T. Krishnamachari: I would
like to have notice.

Shri Ramachandra Reddi: May I
know to what extent Brazilian mica 
and Madagascar mica compete with 
Indian mica in foreilpi countries?

Shri T. T. Krishnamachari: At the
present moment I think the competi
tion is not of any considerably violent. 
character.

Shri G. P. Stnha: Has there been *any 
increase in the domestic consumption 
as a result of the development of 
shipbuilding and electrical instruments- 
manufacture?

Shri T. T. Krishnamaehart* I tliink 
the increased activity in regard to elec
trical machinery manufacturing is not 
up to the level necessary to show an̂ r 
improvement in domestic consumpti
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Shri Raghavaiah: May I know what 
attempts have been made by the Gov
ernment of India to utilise the mica 
produced in this country for local con- 

^sumption?

Shri T. T. Krishnamacliari: The ques- 
; tion was answered before.

Mr. Deputy-Speaker: It was asked 
:.and answered.

Shri Nanadas: May I know whether 
ihere was any decline in the quantity 
o f  mica exported during 1952 as 
compared to the 1951 exports and, if 

: so, to what extent?

Shri T. T. Krishnamachari: The posi- 
: tion, as I have stated, is that except 
i lor the stock-piling years the quan
tity of export is more or less normal. 1 
"think in 1950-51 and 1951-52 which were 
the stock-piling years, the figures 
were 4 lakh and odd cwts, in 19d0-ril 

. and a similar quantity in 1951-52; that 
is for the eight months from April to 
December of 1951-52 it was 2,19,000 
wcwts. And I think that during 1952 
we shall exceed the figure of export 
ior the normal year, namely 1949-50, 

.wftich was 2,97,000 cwts.

‘ Shri Punnoose: The Mica Enquiry 
Committee Report says that mica 
mining in Travancore has been con
ducted off and on for the last 'tifty 
years. May I know whether any step 
has been taken by Government to put 
it on permanent and steady basis?

Shri T. T, Krishnamaeharl: I would 
like to have notice.

Shri Nanadas: May I know whether 
there was any fall in the price of mica 
In 1952?

Shri T. T. Krishnamachari: Yes, Sir, 
there has been.

Shri Raghavaiah: Since the imposi
tion of a ban on the export of scrap 
mica is one of the recommendations of 
the Mica Enquiry Committee, may I 
know whether Government is convin
ced that the export of scrap mica has 
been standing in the way of getting 
better prices for exports of sheet mica?

Shri T. T. Krishnamachari: This
matter, as I said, is .under considera
tion. Government have not been con
vinced one way or the other yet.

A llotm ent TO B ih ar  for  U plift  of  
Ba c k w a r d  Classb s

•1180. Shri K. P. Sinha: WiU the
Minister of Planning be pleased to 
state: ,

(a) the total amount allotted to the 
State-of Bihar for the uplift of Back
ward Classes during the Plan period;

(b) the amount spent so far; and
(c) the item under which the 

amount has been spent?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The Gov
ernment of Bihar have received Cen
tral grant-in-aid under Article 275(1) 
as follows:— ^

1951-52
1952-53

Rs. 15 lakhs. 
Rs. 18 lakhs.

(b) and (c). The information is. 
being collected and will be placed on 
the Table of the House.

Shri K. P. Kinha: May I know the 
number of schools and hostels opened 
under the Plan up till now in Bihar?

Shri Hathi: I have not got the details 
thereof.

ShH K. P. Sinha: Under the Flan is 
there any welfare scheme for the 
backward classes other than scheduled 
tribes?

Shri Hathi: As regards the backward 
classes I may invite the attention of 
the hon. Member to the fact that 
under article 340 of the Constitution 
a Commission has been appointed. As 
to what steps should be taken in res
pect of the classes which are socially 
and educationally backward the Com
mission will make recommendations, 
and the grants-in-aid to be given by 
the Centre will depend upon those re
commendations. •

Sh ip - building  at  V cshakhapatnam

•1181. Shri Altekar: (a) Will the
Minister of Production be pleased to 
state what parts of the ships built at 
Vishakhapatnam are manufactured in 
India and whether any parts are re
quired to be imported from foreign 
countries?

(b) What time will it take to manu
facture in India, the parts that are 
now imported from foreign countries?

The Minlsler of Prodactkia (Shri 
K. C. (a) The hull, super
structure, tte^ and cabins, which con
stitute about 60 per cent, of a ship, are 
constructed at Visakhapatnam. Mate
rials like electrical fittings, copper
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pipes and steam fittings, together with 
all the prime and auxiliary machinery, 
which constitute the remaining 40 per 
cent, or so. are imported mostly from 
the U.K. *

(b) This matter is receiving Govern
ment’s attention and it is hoped that 
it will be possible gradually to manu
facture such items in the country. 
This is however a long-*term problem 
which requires careful planning con- 
.sistent with the resources, both Unan- 
cial and t^hnical, of the country. It 
is not possible to say at this stage by 
ivhat time we can become entirely self- 
jsufficient.

Shrl Altekar: May I know what is 
the value of the 40 per cent, parts that 
are imported from foreign countries 

and the value of the 60 per cent, manu
factured in this country?

Shri K. C. Reddy: For each ship ap- 
>proximate cost of foreign materials 
imported from U.̂ K. is about 
Hs. 20,50,000, of foreign materials pur
-chased in India is Rs. 1,53,943 approxi
mately and indigenous materials, 

Us. 14,88,384.

Shri Altekar: May I know whether 
any jraw materials have to be im
ported, like wood?

Shrl R. C. Reddy: Some special, type 
o f  timber is imported.

Shri V. P. Nayar: May I know the 
value of timber imported yearly 
lor this purpose and may I also know 
whether Government have taken steps 
to utilise Indian timber?

Shri K. C. Reddy: Government have 
taken steps to utilise local timber to the

V extent possible. As I was ansWermg 
another supplementary question, some 
.special kind of timber is required and 
it has to be imported. I cannot give 
you the overall figures of the cost of 
the timber that is imported but I can 
give the figures tor each ship. For 
each ship of about 8,000 d.w.t. timber 
is imported as follows:

Oregon pine timber about Rs. 60,000 
worth.

Burma teak timber about Rs. 90,000 
worth.

Dr. Jaisoorya: I hope I am not mis
taken. but I heard the words “auxiliary 
machinery” . Are engines and boflers 
also manuCaotured in this country?

Shri K. € . Reddy: Engines and boil- 
*ers are ncft ^manufactured at present.

Shxi N. Sreekantaa Nair: May I
know whether there is any scheme to 
manufacture engines in India and if 
so, at what time?

Shri K. C. Reddy: The company has 
just received a report from the French 
Experts whom we have engaged, and 
after the report is carefully examined, 
the Government will consider the 
matter.

Shri T. N. Singh: May I know whe
ther the marine engines for these ^hlps 
are imported from some specialist 
firms, or generally it is left to the 
companies to purchase ISiem from 
wherever they can.

Shri K. C. Reddy: Of course, it has 
to be presumed that they are imported 
from the specialists in the line and 
not from any and everyone.

Shri T. N. Singh: Is there any fixed 
or stab!*? contract with certain speci
fied foreign concerns in U.K.?

Shri K. C. Reddy: I am sorry I can
not give the information at present.

Shri Damodara Menoo: The hon.
Minister said that Burma teak is being 
imported for the manufacture of ships. 
May I know whether local teak is un
suitable for this purpose?

Shri K. C. Reddy: It is obvious.

Shri P. T. Chaeko: What is the
basis on which Government consider 
that Burma teak timber is of a special 
variety, * while the Indian, especially 
the Malabar teak timber is superior to 
that of Burma teak timber?

Mr. Deputy-Speaker: Whose opinion 
is to prevail?

Shri P. T. phacko: I want to know 
the basis.

H ousino  Board and  CBhrrRAL Housmo 
F und

*1182. Shri K. C. Sodhia: (a) Will
the Minister of Works. Houaiag asd 
Supply be pleased to state whether 
Government are considering the ques
tion of setting up a Housing Board in 
the near future?

(b) Have they set aj>art any fundi
for the Central Housing Fund during
1953-54? ’ ,

(c) If so, what is the amount?

(d) If not, when do Ooremnient 
propose to move in the matter?



The Minister of Works, Hoosiufi: 
and Supply (Sardar Swaran Siniŝ h):
(a) The questio.n has been considered 
and at present there does not appear 
to be a necessity lor a Central JIou«»- 
ing Board.

(b) to (d). Subject to the finan
cial condition of Government permit
ting, it is the intention to work up to 
the Planning Commission’s progriim- 
me in the matter of Housing. No 
Central Housing Fund as such has 
however been established, but for the 
current financial year a budget pro
vision exists for Rs. 9.84 crorcb on 
housing.

Shri K. C. Sodhia: May I know 
whether this Board is con.stituted 
under any Act or under executive 
authority?

Sardar Swaran Singh: I have said 
that at present there does not appear 
to be any necessity for a Central 
Housing Board. Therefore the ques
tion whether its constitution is under 
a Central Act or a State Act does not 
arise.

Prof. D. C. Sharma: In what way
the Central Housing Board will be 
different from the National Building 
Organisation?

Sardar Swaran Singh: The Central 
Housing B«ard was contemplated to 
be in overall charge for executing the 
housing projects, and rs at present 
advised, it is felt that the present ar
rangement of administering it by the 
Ministry is a better arrangement and 
costs less.

Shri M. S. Gurupadaswamy: May I 
know whether any Regioned Boards 
have been constituted in various 
States and in this direction whether 
any scheme is drawn up to provide 
funds for these Boards?

Sardar Swaran Singh: The Housing 
Boards do exist in a number of States 
and I know of four States in which 
these Housing Boards exist; the res
ponsibility of executing the housing 
projects, where such Boards exist, is 
generally passed on by the State 
ernments tQ those Housing Boards; in 
other States it is the State Govern
ment ivho undertake the execution of 
those housing projects.

Shri S. C. SamanU: May I know
whether Government is aware that a 
non-official all-India Housing Society 
has been set up? If so, how is the 
Government going to help it?

Sardar Swaran* Singh: Government, 
is aware that such a Society has been 
set up and the Society has not yet for
mulated any definite plan and it is 
not yet clear to the Government as to 
the manner in Which they can help 
that Central organisation.

Shri T. S. A. Chettiar: May I know' 
whether this amount will lapse if not 
utilised before the end of the cur
rent year or it can be carried over 
that it can be utilised in the coming 
year?

Sardar Swaran Singh: In £(11 pro-' 
bability it will be utilised during the 
current year and if any part is un-̂  
spent, it will not lapse.

!srpr 5 

s p M ?

Sardar Swaran Singh: It is hardly^
necessary. v

Proorbss at H irakud

*1183. Shri L. J. Singh: Will the
Minister dt Irrigation and Power be*
pleased to state:

(a) whether it is a fact that pro
gress at Hirakud has been consider^ 
ably retarded and the results as such, 
are quite below expectation;

(b) if so, the reasons therefor; an<̂
(c) the steps Government have 

taken or are likely to take for making: 
uniform progress at Hirakud?

The Deputy Minister of IrrigattoiL 
and Power (Shri Hathi): (a) No, Sir  ̂
The Progress at Hirakud achieved at 
the end of last working season is being: 
maintained.

(b) and (c). Do not arise.
With your permission, I may add a 

'ord that in order to ensure that the 
work is progressing satisfactorily, it 
has been arranged that after every' 
working season, the target for the nesrt 
working season will be fixed and divid
ed into monthly periods so that it may 
be possible to judge and verify every 
month whether the work is progres
sing satisfactorily or not.

Shri L. J. Singh: May I know whan* 
the main dam is expected to be com» 
pleted?

Shri Hathl; 1955*36.
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Shri L. J. Sinerh: When wiU the
major portion of the canals in Sambal- 
pur District be ready to receive the 
life-giving water?

Shri Hathl: I think in 1955-56.

Slirl L. J. Slnirli: May I know whe
ther it is a fact that the work of re
settlement of those persons who would 
be displaced on account of the sub
mergence of the reservoir area is i.ot 
proceeding last enough, and if so, 
why?

Shri Hathi: I will enquire into that 
matter. ,

Shri Saranipadhar Das: May I know 
if the targets for earth and concrete 
•work set by Dr. Savage in his report 
in 1948 have been maintained so far?

Shri lla<ni: I think they have been 
maintained. I am not sure about it.

Shri T. N. Singh: The Minister gave 
the impre.«!sion that the progress made 
is according to the schedule at Hira- 
Icud, Is it correct to say that?

Shri Hathi: Yes, Sir. What impres
sion the hon. Member might have 
gatheied, I do not know. But, what I 

have said is that the process has 
been maintained as it was in the last 
^ason. .

% TTff arnfV

Shri Hathi: As I said, the report 
does come; but that is to show how 
many cubic yards, etc,, x)f work have 
been executed. In order to check this 
up actually, it ̂  has been decided that 
they should be defined by charts.

Shri RarhaTatah: May I know whe< 
ther the Ministry is aware of the fact 
^hat the course of the construction of 
this dam is filled with improper main
tenance of accounts, wastage o f im* 
ported materials, and other irreguUri- 
ities?

Mt, DeputyrSpeaker: That was
answered at len^h.

Shri Raghavalab: This was not 
answered. My question relates part\- 
<rularly to this aspect: that the oourse 
o f  the construction of this dam was 
filled with all varieties of Improper 
ttdmhiistration. like wastage of 

materials. Improoer maintenance of 
accounts, etc., as a result of which ..

Mr. Deputy-Speaker: This fs not
the time tor discussion. On the dis
cussion of the Hirakud Report (he 
hon. Minister for Planning took an 
hour and went explaining item after 
item. This is not possible now.

Shri T. N. Singh: May I know whe
ther it was programme to construct 
the subsidiary dam in 1953 and to 
raise at least 40 feet of the main dam 
by 1953? Has that been done?

Shri Hathi: That was as envisaged 
in 1947. Subse(Juently the program
me was changed and I am saying from 
the revised programme of 1951.

Shri N. Srcekantan Nalr: May I
know whether the subsidiary dam and 
the unfinished bridge have been given 
up for good or whether they are going 
to be taken up in the near future?

Shri Hathi: They are postponed for 
the time being.

Shri Sarangadhar Das: May I know 
the an^ount of concrete .that is being 
laid daily nowadays?

Shri Hathi: I have no information.
Shri V. P. Nayar: May I know from 

the Minister of Planniijg whether 
there was at all any planning to avoid 
the gross mismanagement by the 
officers as found in the report of the 
Public Accounts Committee?

Shri Halhi: Will the hon. Member 
please repeat the question?

Mr. Deputy-Speaker: Whether any 
steps are taken by the Government to 
avoid all the irregularities disclosed 
in the report of the Public Accounts 
Committee? •

Shri Hathi: Definitely; the report is 
being studied.

Mr. Depnty-Speaker: The re^rt is 
being studied for the purpose of taking 
proper action. Next question.

Shri V. P. Nayar: How long to
study?

Mr. De^ott-Speakef: Next question.

Co» Industky

M184. Shri AehotliM: (a) WiU th# 
Minister of Comnerce and Industry 
be pleased to state how the slump 
position in the coir Industry in Tra- 
vancore-Cochin ndw stands?

(b) What are the steps taken by 
Gk>vemraent to ease the crisis in the 
induste^
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(c) For what amounts have the Cen
tral, and State Governments purchased 
coir products in 1952-53 for Govern
ment purposes? *

(d) What is the stock position of
coir products in the first quarter of 
1953? .

The Minister of Commeree and
iBdostry (Shrl T. T. Krishnamachari):
<a) Since June 1952, there has been 
a gradual increase in exports of coir 
products. This indicates some im
provement in the position.

(b) A statement is laid on the Table 
of the House. [See Appendix VIII» 
annexure No. 21.]

(c) and (d). Information is being 
collected and will be laid on the Table 
of the House in due course.

Shri Achuthan: May I know what 
was the decrease in export due to the 
slump in money value?

Shri T. T. Kriahnamachari: In 1951, 
the exports were for Rs. 11.58.^4,000. 
In 1952, the figure was Rs. 7,35,71,000.

Shrl Achuthan: It is said in the
statement that the Trade representa- 
tivei in the coir importing countries 
have been requsated to help. How 
far have they succeeded by taking 
more?

Shri T, T. Krishnamachari: These
Trade agreements have been going on 
for a period of time. It has not been 

sible to assets the results arising 
out of it exactly. There has been a 
slight improvement during thei last 
January and February: certainly in 
January. We cannot say whether this 
is due to these people buying as per 
Trade agreements. We have not been 
able to allocate definitely whether 
anj^ink has resulted from these 
Trade agreements.

Shri Achuthan: How many men
have been thrown out of employment 
on account of the slump, roughl:^

Shri T. T. K f uduttfe H i t l  l ia ligure that has never been correctly 
assesi?ed.

Shri Achuthan  ̂ Even roughly have 
Government no idea?

SUri T. T. Krishaamachari: I have 
had no information*in that regard.

Shri F«iiiioo9e; May I know what 
percentage of the factories are in pro
duction now and how many indigen

ous, Indian, factories are at present 
closed down?

Shri T. T. Kriahnamachari: In re
gard to the present position, we 
have asked for a report from the 
Travancore-Cochin Government. We 
are awaiting the report.

Shri Punnooae: May I know whe
ther the Government are prepared to 
correct their impression that there 
is a community project at Trivandrum. 
There is none.

Mr. Deputy-Speaker: That is another 
matter.

Shri Pimnoose: May I know v^he- 
ther the Government are aware that
the two community projects opened 
in the Travancore-Cochin State are at 
least more than 100 miles away from 
the centres affected by the coir crisis, 
and that they cannot give relief to 
the unemployed workers?

Shri T. T. Krishnamachari: It is
quite possible.

Mr. Deputy-Speaker: He does not
know. We will go to Hirakud again.

Shri V. P. Nayar: One question. Sir, 
It is a vital matter. May I know whe
ther the Government have taken any 
steps to conduct a survey with special 
details of the increasing starvation 
and incidence of disease consequent 
on the crisis in coir Industry in the 
Travancore-Cochin State?

Shri T. T. Krishnamachari: We
depend very largely for information 
of this detailed type on the State 
Government. The information fur
nished to us so far does not Indicate 
these details which the hon. Member 
has in mind.

Mr. Deputy-Speaker: Next question.
Shri Punnoose: One question, Sir.
Mr. Deputy-Speaker: I have allowed, 

so many questions.
Shri N. Sreekantan Nair: This is an 

important matter.
Shri PunBOOse: It is from my consti

tuency. I must have an opportunity.
Mr. Depaty-Speaker The bon. 

Member c^n ask for a half-hour dis
cussion. There are three more ques
tions. Next question.

PiKANCiAL C on tr o l  OP CBiEPSNOtNBBR, 
H irakud  Project

Bluacal BDm: wni
the Minister a£ mbatioiL and. Power
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be pleased to state whether the Ac>
counting System and Financial Con
trol which was prevalent in the Hlra- 
kud Dam Project has been suitably 
modified so as to invest the Chief 
Engineer thereof, with powers shnil^ 
to those enjoyed by the Chief Engi
neer of the Bhakra-Nangal Prolect, as 

^ recommended by the Advisory Com
mittee in its Report of March 1952?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): I wouid in
vite the attention of the hon. Member 
to the statement made by the Minis
ter of Irrigation and Power in the 
House on the 27th March, 1953 while 

4 announcing the decisions -taken by 
Government on the recommendations 
of the Public Accounts Committee, in 

 ̂ their Sixth Report. As stated by 
' him. the Comptroller and Auditor

, General will be, visiting Hirakud 
shortly for an on-the-spot study of 
the working of the Accounting System 
at Hirakud and his advice after such 
study will be accepted and given 
effect to by Government.

FandH LingaraJ Misra: In view of 
the serious adverse remarks made by 
the Public Accounts Committee regard
ing the irregularities in expenditure in 
Hirakud, do Government propose to. 
liberalise the system of financial con
trol as suggested by the Advisory Com
mittee? ‘

Shri Hathi; As I just now said, the 
matter is left to the ComplrollLT and 
Auditor-General and his advice will be 
accepted by the Government.

Shri T. N. Singh: The statement just 
now made is slightly misleading if read 
with the previous answer. I want to 
know this. So far as the 16 general 
recommendations of the PAC are con
cerned, they having been accepted, the 
Auditor-General has to gd Into other 
matters left open.

Shri Hathi: I am sorry if there has 
been any misleading impression. AH 
the 16 recommendations have been ac
cepted. Ther*» is no doubt about that.

M a iw a c t u r b  of O yster Shell B uttons

*1187. Shri Avlaa SiMlw: WiU the 
Minister of Oomineroe and Isdiiitry
be pleased to state:

(a) the areas where the industiy to 
produce buttons trom oyster sheUs 
exists in the country; and

(b) the extent to which the require
ment of such buttons is met by the 
local production and the steps, if any. 
taken to develop the same to enable

the industzy to meet the entire 
quirement?

The Minister of Commerce and: 
Industry (Shri T. T. Krlshnamachari):
(a) Bihar State, mostly in Champaran 
district.

(b) Reliable estimate of requirement 
and production of oyster shells buttons 
is not available. The Industry is • 
looked after by the Government o f 
Bihar.

Shri V. P. Nayar: May I know whe
ther at is only in Bihar that oyster shell 
industry is carried onl

Shri T. T. Krishnamachari: I hnvê
got information only regarding Bihar^

Shri V. P. Nayar: Mpy I know whe
ther Government are aware that 
oysters generally mean only n arine 
lamellibranchsT

Shri T. T. Krishnamachari: : I cai» 
take that information from the hon  ̂
Member. •

Shrimati Tarkeshwa^i Sinha: How' 
many oyster shell concerns are work
ing at present in Bihar? What is their 
annual production capacity?

Shri T. T. Krishi iiftaflrThis in-r-
dustry is under Tarilt protection up to 
31st December of this year. At the 
time of the enquiry in 1950, the Direc
tor of Industries. Bihar, informed the 
TarilT Board that there were about 50 
factories in Bihar engaged in the pro
duction of buttons from oyster shells.

Shrimati Tarkeshwari SInha: Is it a
fact that we are etiil Importing large 
quantities oi these buttons from < 
Japan?

Shri T. T. Krishnamachari: I do not 
thhik so.

Shri G. P. Sinha: Are these cottagê  ̂
industries or is there any mill?

Shri T. T. Krishnamachari: I do not
think there could be any mill in this 
matter.

Shrimati Tariieshwari Sfnha: The *
hon. Minister just now said, *I do not 
know whether we import from Japan^ 
May I know whether it is a fact that 
we used to import these buttons from  ̂
Japan, and from when that import has 
been stopped?
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Shri T. T. Krishnamachari: Quite
some time ago; I think since the begin

. ning of the war.
S ilk  C loth  and  R aw  Silk

*1188. Shri JThulan Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how far the requirements for 
. silk cloth and raw silk of this country

are met from local production;
(b) the countries from which the 

balance of requirement is imported.
. and

(c) the chief silk oroducin« areai in 
the country and the steps taken on be
half of the Central Government m- 
cluding the grant of loan and subsi
dies, if any, to make the country self
sufficient in respect of Its silk require-

■ ments? '
The Minister of Commerce (Shri 

. Karmarkar): (a) to (c). A statement 
is laid on the Table of the House. 
[See Appendix VIII, anncxure No. 22]

Mr. Depuity-Speaker: Question-hour
is over.

WRITTEN ANSWERS TO QUESTIONS 
Su pply  of C oal to  Pakistan

*1186. Skri Amjad Ali: (a) WiU the 
:Minister of Commerce and Industry

' be pleased to state the quantity of 
raH-bornft oorI which India has to 

. supply to Pakistan under the Indo- 
Pakistan trade talks which concluded 

.on the 19th March 1953?
(b) What amount of surcharge hdK 

j India to forego with respect to coal
supplied to Pakistan?

(c) What percentage of the total 
output of Indian .̂ oai will thus be 
supplied to Pakistan?

The Minister of Commerce and 
^Industry (Shri T. T. Krishnamachari):

(a) About 70,000 tons per month. 
Efforts will, however, be made to step 
it up by anothec 10,000 tons per month.

(b) On the basis of prices now 
; agreed, and the quantities of export 
. envisaged India’s earnings will dimi

nish by about . Ra. 9 lakhs a month.
(c) About 3 per cent.
• D evelopment P lans in  M ysore

894. Skri N. Rackiak: WiU the Minis- 
,.ter of Planning be pleased to state:

(a) the total expenditure made so 
far on different items of development 
In »^sore State under the Five Year 
Flan; and

(b) the progress made so far?
The Deputy Minister of Irrigation 

and Power (Shri Hathi): (a) and (b). 
Information from the Government of 
Mysore is awaited. When it is rece
ived, it will be placed on the Table of 
the House.

F oreign  F ilm s

895. Shri Nanadas: Will the Minister 
of Information and Broadcasting be
pleased to state how many foreign 
films and from which countries were 
exhibited in India during l!̂ 47—1952 
year-wise and country.-wise?

The Minister of Information and 
Broadcasting (Dr. Keskar): No re-
cor<̂  is keot of the number of foreign 
films exhibited in the country. In
formation about the number of foreign 
films certified for public exhibition 
since 15th January 1951. when the 
Central Board of Film Censors was 
set up, has already been laid on tiie 
Table of the House in reply to part 
(b) of Starred Question No. 13 in the 
Council of States by Sri B. Rath on 
24th November, 1952. A copy of the 
reply given earlier is placed cn the 
Table. [See Appendix VIII, annexure 
No, 23.]

T rain in g  of  D isplaced Persons in  
Po lytech nic  ̂ N ilpk h eri

896. rSardar Hukam Singk: 
t  Skri AJit Singk:

(a) Will the Minister of Planning 
be pleased to state the number of dis
placed persons trained in the Poly
technic of Nilokheri since its inception?

(b) What is the number under train
ing pt present?

(c) What crafts are taught under 
this scheme?

Tke Deputy Minister of Irrigation 
and Power (Skri Hathi): (a) 2920.

(b) 233. • .
(c) The following crafts are taught 

under this scheme:—
Overseers (Electrical and Mechani

cal).
Fitting (General Mechanic).
Blacksmithy.
Pattern Making.
Sheet Metal Workers.
Foundry.
Electricians.
Machinist and Turner.
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Internal Combustion Engine Mecha
nics.

Radio Mechanic,
Mechanical Draftsman.
Printing Press.
Commercial Artists.
Tractor Mechanic.

P btrolbum Im port

897. Shri G. P. Slnha: Will the 
Minister of Works, Housing tad  Sup
ply be pleased . to state the annual 
import of petroleum into India?

The Deputy Minister of Works, 
Housing and Supply ' (Sbri 
Buragohain): A statement is laid on 
the Table of the House.

STATEMENT
The Imports of Pttroleum Products int9 

India

(Q uantities in m illion  Q a lion s .)

jwr t
•Ft 3TR, W J T  m  «IWT
vn h n ^  vTift ?

The Minister of Commerce and 
Industry (Shri T. T. KrishnAmacharl):
(a) A statement is laid on the Table 
of the House. [See Appendix VIII, 
annexure No. 24.J

(b) No, Sir. There was, however, a 
case in which the Director of Enforce
ment assisted the State authorities in 
conducting the investigation.

w  si#!r ^  it sftr w??T
VT OTTTW

Product J947-4S 1948-4$ 1949-5$ 6 \ \ . : w r  y fa a q
Aviation Spirit 15-3 19*7 frm >raT5? «i>t i!*TT :
llotor Spirit 87‘ 0 107*1 157*6
KerOBine 177*8 104 6 198-8 ( t ) w r ^

Fuel Oil J65 1:47 338*3 ^  «nn % gvm w  % «rf»Pt
Juto Bfttohing 15 8 17*8 51^ «>rm %

Oil 4  H.r4«ir  ̂ ^  t  nr ;
Product 1950^51 195U52

Avifition Spirit 24.4 t(S (w ) «PiT w m K  #  JT? m
Motor Spirit 109.6 2t'9*4 % ftw  ,«?T ftr f/hir
Koras ine ::29.3 £53 r» W’TT’T TT
Fuel Oils 332.6 366.4 t  ^  ^  ^  Pftt
Jute Batching Oil 13.7 14.6 WT

i m  

wtnt : WT
-OTrnihni :

( v )  ^  frnr ^

% Fifhr %Bfhr wt^ m  i f t
37 p.s.a

(»r)

The Minister of Commerce and 
Industry (Shri T. T; Krishnamschari):
(a) The production of Tasar si;ic and 
Tasar cloth in Madhya Pradesh is esti
mated at 140,000 lbs. and 840,000 yards 
respectively per year.

(b) Tasar silk cloth manufacturing 
industry is a cottage industry and 
there is no scope at present for the 
use of macliinery unless the quality 
and quantity of yam Is improTod.
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(e> About one and a hall' million 
yards.

iRfT «WT mm aiTOTH
^ 00 . ^  JlHff: WT

, f r  ^nriT ?rnT
T̂TOT jt*  ?

The Minister of Commerce (Shri 
Karmarltar): 19.58,039 Nos. of hides 
and skins ‘ estimated to weigh about 
4,400 tons were imported into India 
during 1952.

I biport and  E xp or t  o f  M edicines

901. Shri Lakflhmaa Singh Charak:
(a) Will the Minister oi Commerce 
and Industry be pleased to state the 
main items of medicines imported from 
U.S.A. and U.K. in 1950-51 and 1951
52?

(b) What was the value and quantity 
of these medicines imported from these 
countries in the same period?

(c) What are the main medicines 
exported from Jndia during the period, 
their quantity and value?

The Minister of Commerce (Shri 
Karmarkar); (a) to (c). Three state
ments are placed on the Table of the 
House. [See Appendix VIII, annex- 
ure No. 25.]

C otton  ooods im ports  from  U.S.A
902. ShH K. P. Slnha: WiU the 

Minister of Commerce and Industry
be pleased to 5̂ te the total value (in 
rupees) of cotton goods imported from 
U.S.A. during the period 1050-51 and 
1951-52? .

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
Value of cotton manufactures import
ed from U.S.A.:—

Yea? Value.

1950-51.
1951-52.

Rs. 24,78„057. 
Rs. 34,21,733.

These manufactures are mainly 
cotton twist and yarn sewing thread, 
certain types of dyed and printed 
piecegoods such as organdie, velvet and 
velveteens etc., blankets.

Bharat Sbwak Samai

903. Shri Bheekha Bhai: WiU th^
Minister bt Planning be pleased to 
state:

fr t  the total membership of Bharat

Sewak Samaj up to the end of February 
1953; and

(b) the percentage of official mem
bership in the Bharat Sewak SamaJ?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and (b). 
The Bharat Sewak Samaj is a private 
voluntary organisation on the com
position and working of which the 
Government have no detailed informa
tion. They have now asked for in
formation as regards the number and 
percentage of officials who are mem
bers of the Samaj and will place it 
on the Table of the House.

 ̂ Salt

904. Shri Amjad AU: Will the Minis
ter of Production be pleased to state:

(a) the per capita consumption of 
common salt in India;

(b) the total output of common salt 
in the years 1950. 1951 and 1952;

(c) when the country is expected to 
be self-sufficient with respect to this 
commodity;

(d) the estimated production of 
common salt in the year 1S53; and

(e) whether it has been selling at 
reasonable prices throughout the 
country and whether attempt has been 
made to improve its quality also?

The Minister of Production (Shri 
K. C. Reddy): (a) The per capita 
consumption is estimated at about 14 
lbs. per annum in all the States, ex
cept in Bombay and Madras (includlnit 
Travancore-Cochin State), where it is 
estimated at 12-7 and 20 lbs. respec
tively.

(b) The total production of salt 
during 1950, 1951 and 1952 was as 
follows:—

1950
1951
1952

7J3 lakh maunds.
744 lakh maunds. 
768 lakh maunds.

(c) The country has been self-suffi
cient in salt since 1951.

(d) The estimated production of salt 
during the year 1953 is about 800 lakh 
maunds.

(e) Prices remained at reasonable 
levels throughout 1952. Attention is 
being paid continuoii^y to the im
provement of quality, and the mini
mum standard of sodium chloride 
content fixed for edible salt is being 
raised gradually from 3^ar to 3̂ r .
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Storbs fok  R oad  TkANSPOKT D bpartmbmt, 
H ysbrabad

905. Shri Vlttal Bao: WiU the Minis
ter of Works, HoosiBc and Supply be
pl.eased to refer to the reply g iv ^  to 
starred question No. 51 asked on the 
5th November. 1962 regarding stores 
lor Road Transport Department, 
Hyderabad and state:

(a) the value of stores received tince 
then against the indents approximat
ing to Rs. 20 lacs placed by the Road 
Transport Department, Hyderabad 
State;

(b) whether any periodical report 
from the Director-General, India Store 
Department, London has been received 
by Government;

(c) if so, whether Government pro
pose to lay on the Table of the House 
a copy of the same;

(d) whether there is any likelihood 
•f the supplies being made in full in 
the near future; and

(e) the names of the Arms against 
which these indents have been placed?

The Deputy Minister of Works, 
Housins and Supply (Shri 
Buragt^ain): (a) Since November.
1952 additional stores of the value or 
Rs. 2 lakhs approximately have been 
shipped from London against the in
dents for spares and accessories placed 
by the Road Transport Department, 
Hyderabad. Information regarding 
the exact extent to which these stores 
have actually been received by the 
Road Transport Department, Hydera
bad hag not been reported.

(b) and (c). The report for the 
period ending 31st March, has been 
posted but has not yet been received.

(d) It is expected that all the sup
plies will be completed before the end 
of 1953 if no further difficulties are 
experienced by the contractors in get
ting raw materials, etc.

(e) A statement giving the names of 
the contractors is placed on the Table 
of the House. [5ce Appendix VIII, 
annexure No. 26.]

All the spares ordered are proprie
tory articles,

COMMITTBBS UNDER INDUN STANDARDS
I nstitu tio n

906. Dr. Amin: Will the Minister of 
Commerce and Industry be pleased to 
•tate:

(a) the names and the number of 
Committees and Sub-Committees func-

lloning under 
institution;

the Indian Standards

(b) on bow many of these Com
mittees and Subcommittees the 
ftnperial Chemical Industries (India) 
Ltd., have been given representation; 
and ,

(c) what is the number of Indians 
representing the Ijnperial Chemical 
Industries (India) Ltd., on these Com
mittees and Sub-Committees?

The Minister of Commerce 
(Shri Karmarkar): (a) 83 Committees 
and 283 Sub-Committees (including 
Panels) are at present functioning 
under the Indian Standards Institution, 
A list giving their names is laid on 
the Table of the House. [Placed in 
Librarv—See No. S-31/53.]

(b) 8 Committees and 14 Sub-Com
mittees.

(c) One.

T aj M odel M anufacture

907. Shri P. N. RaJabhoJ: Will the
Minister of Commerce and Induaftry
be pleased to refer to a supplementary 
to Starred Question No. 980 asked on 
the 25th March, 1953 and state the 
total number of families engaged in 
the Taj Model Manufacturing Industry 
in Agra?

The Minister of Commerce 
Industry (Shri T. T. Krishnamachari):
The information is being collected and 
wlil be laid on the Table of the House.

R if : WT

( t )  w  ^  to Y?

^  JT̂ PT 3TI5 *mr ^ tw .t? ^

PwT «WT sftr irfit ^  ^
^  ^  ^  'iTt »nrf ^ %HTT
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(m) ^  t tt

firp f 5PIFF Ti«»T wmOw  
<rram t  ??r «r*f t o  ^
f*r<rf?T ^  *ITTr JRT ^  ^  ’ i f

t  ?

The Minister of Commerce (Shrl 
Karmarkar): (a) The relevant statis-

tics of export of ores are as follows:—►
Year Quantity 

(000 Tone)
Value 

(Rs. in Lakh«)

1(528‘ 01951-/52 
1962*53
(a) Apnl-No- 1434*6 

rember
(b) Deoeml)er. 788* 1 

Fob.

1815

1713

789

M aroh Figures n o t  ava ilab le
a t  present.

(b) No. "
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(Part II— Proceedings other than Questions and Answers) 
OFFICIAL BEPORT

3705
HOUSE OF THE PEOPLE

Monday, 6th April, 1953

The House met at Two of the Clock 
[M r . D eputy-Speaker in the Chair} 

QUESTIONS AND ^gfeWERS 
(See Pari I)

3 PJVL
PATIALA AND EAST PUNJAB 
STATES UNION LEGISLATXJRE 
(DELEGATION OF POWERS) BILL

The Minister of Home Affairs and 
States (Dr. Katju): I beg to move for 
leave to introduce a Bill to confer on 
the President the power of the Legis
lature of the State of Patiala and East 
Punjab States Union to make laws.

Mr. Deputy-Speaker: The question
is: ,

“That leave be granted to 
introduce a Bill to confer on the 
President the power of the legis
lature of the State of Patiala and 
East Punjab States Union to make 
laws.”

The motion was adopted.
Dr. Katju: I introduce the Bill.

DEMANDS FOR GRANTS
Mr. Deputy-Speaker: The House will 

now take up discussion o f Demands 
for Grants relating to the Ministry of 
Finance.
D em and N o. 26— M in is t r y  of F in a n ce  

Mr. Deputy-Speaker: Motion is:
“ That a sum not exceeding Rs. 

1.32,33000 be granted to the 
President to complete the sum 

31 P.S.D.

3706
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 

31st day of March, 1954, in respect 
of ‘Ministry of Finance'.”

Demand No . 27— Customs

Mr. Deputy-Speaker: Motion is:

“ That a sum not exceeding Rs.
3.09.37.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day o f March, 1954, in respect 
of ‘Customs’.”

D emand No . 28—Union Excise D uties 
Mr. Deputy-Speaker: Motion is:

“ That a sum not exceeding Rs.
4.98.91.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course o f  pay
ment during the year ending the 
31st day o f March, 1954. in respect 
o f ‘Union Excise Duties' ”

D emand  No . 29— T axes on Incom e 
including Corporation T ax *

Mr. Deputy-Speaker: Motion is:
“ That a sum not exceeding Rs.

3.12.43.000 be granted to the 
President to  complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day o f March, 1954. in respect 
o f ‘Taxes nn Income including Cor
poration Tax’.”

D emand N o. 30— O pium

Mr. Deputy-Speaker: Motion is:
“ That a sum not exceeding Rs.

37.34.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the



[Mr. Deputy-Speaker]
31st day of March, 1954, in respect 
o f ‘Opium’.”  -

D e m an d  N o . 31— Stamps 
Mr. Deputy-Speaker: Motion is:
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“ That a sum not exceeding Rs.
1.09.54.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course o f pay
ment during the year ending the 
31st day of March. 1954, in resi>ect 
o f ‘Stamps’.”

D em an d  N o . 32— P a y m e n t s  to  o th er  
G o v e r n m e n t s , D e p a r t m e n t s , e tc . on  
a c c o u n t  o f  th e  A d m in is t r a t io n  o f  
A g e n cy  S u bjects and M a na g e m e n t  of  

T r e a su r ie s

Mr. Deputy-Speaker: Motion is:

“ That a sum not exceeding Rs.
10.17.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course o f pay
ment during the year ending the 
31st day o f March, 1954, in respect 
o f ‘Payments to other Govern
ments, Departments, etc. on ac
count of the Administration of 
Agency Subjects and Management 
o f  Treasuries’ .”

D em and  N o . 33— A u dit  

Mr. Deputy-Speaker: Mofion is:
“ That a sum not exceeding Rs.

6.48.94.000 be granted to the
President to complete the sum
necessary to defray the charges 
which will come in course o f pay
ment during the year ending the 
31st day of March. 1954, in respect 
o f ‘Audit’ .” ^

D em an d  N o . 34— C u r r e n c y  

Mr. Deputy-Speaker: Motion ii*
“ That a sum not exceeding Rs.

1.50.65.000 be granted to the
President to complete the sum
necessary to defray the charges 
which will come in course o f pay
ment during the year ending the 
31st day of March, 1954. in respect 
o f ‘Currency’ .”

D em an d  N o . 35— ^Mint 
Mr. Deputy-Speaker: Motion is:

“ That a sum not exceeding Rs.
88.20.000 be granted to the
President to complete the sum
necessary to defray the charges 
which will come in course of pay
ment during the year ending the

31st day o f March, 1954, in respect 
of ‘Mint’ .”

D e m an d  N o . 36— T e r r it o r ia l  and
P ol itic a l  P e n sio n s

Mr. Deputy-Speaker: Motion is:

“ That a sum not exceeding Rs.
20.92.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay- 
msnt dur.‘-:5 yijar c.::V :g 
31st day o i  March, 1954, m respect 
of ‘Territorial and Political Pen
sions’ .”

D em an d  N o . 37— S u pe r an n u a tio n
A llo w a n c e s  and P e n sio n s

Mr. Deputy-Speaker: Motion is:
“ That A u m  not exceeding Rs. 

2,76,19,0(J^^be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1954, in respect 
of ‘Superannuation Allowances 
and Pensions’ .”

D em an d  N o . '3 9 — G r a n t s- in -aid to
S tates

Mr. Deputy-Speaker: Motion is:
“ That a sum not exceeding Rs.

10.72.42.000 be granted to * the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March. 1954, in respect 
of ‘Grants-in-aid to States’.”  "

D em and  N o . 40— M isc ellan e o u s
A d ju s tm e n ts  b etw e en  the U n io n  and 

S tate  G o v e r n m e n t s

Mr. Deputy-Speaker: Motion is:
“ That a sum not exceeding Rs.

1.61.000 be granted to the 
President to complete the sum 
necessary to detray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March. 1954, in respect 
of ‘Miscellaneous Adjustments 
between the Union and State Gov
ernments’ .”

D em and  N o . 41—E x t r a o r d in a r y  P ay 
m e n t s

Mr. Deputy-Speaker: Motion is:
“ That a sum not exceeding Rt.

21.01.10.000 be granted to the 
President to complete the sum 
necessary to defray the charges
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which will come in course of pay
ment during the year ending the 
31st day o f March, 1954, in respect 
of ‘Extraordinary Payments’.”

D em and  No. 42— P̂r e -p a r tit io n  P a y -
JVIENTS

Mr. Deputy-Spcaker; Motion is:
“‘That a sum not exceeding Rs.

1.78.16.000 be granted to the
President to complete the sum
■necessary to defray the charges 
'W hich  will come in course of pay
ment during the year ending the 
31st day of March, 1954, in respect 
of ‘Pre-parti+ion Pajrments*.”

D em an d  N o . 116— Ca pital  O u tl a y  on  
THE I ndia S e c u r it y  P r e s s

h/lr. Deputy-Speaker: Motion is;
‘̂That a sum not exceeding Rs.

7.20.000 be granted to the
President to complete tfie sum
necei^sary to defray the charges 
which will come in course of pay- 
jnent during the year ending the 
31st day of March, 1954, in respect 
o f ‘Capital Outlay on the Indj?i 
Security Press’.”  •

D e m and  N o .  117— C a pit a l  O u t l a y  o n  
C u r r e n c y

TMt. Deputy-Speaker: Motion is: 
“ That a sum not exceeding Rs. 

*2,21,000 be granted to the
President to complete the sum
necessary to defray the charges 
•which will come in course of pay- 
rment during the year ending the 
31st day o f March, 1954, in respect 
o f ‘Capital Outlay on Currencjr*.”

P em an d  N o .  118— CAP?fAL O u tl a y  o i f

’Mr. Deputy-Speaker: Motion ist 
“ That a sum not exceeding Rs.'

46.17.000 be granted to the
President to complete the sum
necessary to defray the charges 
which will come in course of pay
ment during the^year ending the 
31st day o f March, 1954, .in respect 
o f ‘Capital Outlay on Mints’,”

D em an d  N o . 119— C o m m u te d  V alue o p  
P e n sio n s

■Mr. Deputy-Speaker: Motion is:
‘̂That a sum not exceeding Rs. 

^95.15.000 be granted to the
^President to complete the sum
necessary to defray the charges 
which will come in course o f pay
ment during the year ending the 
31st day of March. 1954, in respect 

cut motions they propose to move.

3710

D e m a n d  No. 120— P a y m e n t s  t o  Re
trenched  P ersonnel

Mr. Deputy-Speaker Motion is:
“ That a sum not exceeding Rs.

1.68.000 be granted lo the
President to complete the sum
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day o f March, 1954, in respect 
of ‘Payments to Retrenched Per
sonnel’.”

D em an d  N o . 121— O th e r  C a pital  O u t *  
LAY o f  the  M in is t r y  of  F in a n c e

Mr. Deputy-Speaker: Motion is:

“ That a sum not exceeding Rs.
6.51.75.000 be granted to the
President to complete the sum
necessary to defray tHe charges 
which will come in course o f pay
ment during the year ending thft 
31st day of March. 1954. in respect 
o f ‘Other Capital Outlay of the 
Ministry of Finance’ .”

D e m an d  No. 122— L̂oan s and A d v a n c es
» y  t h e  C e n t r a l  G o v e r n m e n t

Mr. Deputy-Speaker: Motion is:

“ That a sum not exceeding Rs.
24.49.60.000 be granted to the
President to complete the sum
necessary to d e fr ^  the charges 
which will come in course of pay
ment during the year ending the 
31st day of March. 1954, in respect 
o f ‘Loans and Advances by the 
Central Government’.’* *

In addition to these Demands dis
cussion will also proceed on Demand 
No, 3? re: MiseeUaneous £er«rtffl& iS  
and Expenditure under the Ministry of Finance, which was moved on thd 
2̂ 7th March, 1953 in connection witlj 
discussion on Planning.

Leaders o f Groups and unattached 
Members may hand jover the Nos, o f  
those cut motions which they select, to 
the Secretary.

The intention o f asking Members to 
give intimation to Secretary regarding 
the cut motions that they wish to move 
is that the notices so far as the Groups 
are concerned should be on behalf o f 
the Groups. The whole idea of giving 
intimation is defeated if the selected 
cut motions are not intimated through 
the Leader or the Deouty Leader or 
the Whin o f the Grouo. Of course, 
unattached Members can give intima^ 
tion separately to Secretary about the 
cut motions they oropose to move.
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Kecessity for continuinff food subsidy 
to Travancore-Cochin

Sbri N. Sreekantan Nair (Quilon 
cum Mavelikkara): I beg to move:

“ That the demand under the
liead ‘Ministry of Finance’ be 
reduced by Rs. 100.”

N ecessity for granting additional aid to 
Travancore-Cochin

Shri N. Sreekantan Nair: I beg to
ffDove:

“ That the demand under the
head ‘Ministry o f Finance* be 
reduced by Rs. 100.”

Additional aid to improve economic 
conditions o f Scheduled Castes

Shri P.. N. Rajabhoj (Sholapur—Res
erved—Sch. Castes): I beg to move:

“ That the demand under the
head ‘Ministry o f Finance* be 
reduced by Rs. 100.”

Froblems of displaced banks from  
West Pakistan

Dr. Lanka Snndaram (Visakhapat- 
nam): I beg to move:

“ That the demand under the
head ‘Ministry o f Finance* be 
reduced by Rs. 100.**

Economy in administration

Shri K. K. Basu (Diamond Harbour): 
I beg to move:

“ That the demand under the
fiesd ‘Ministry o f Finance^ be 
reduced by Rs. 100.”

JLoan taken from a foreign country and 
interest paid thereon

Shri V. P. Nayar (Chirayinkil): I
beg to move:

“ Hi at the demand under the
head ‘Ministry of Finance* be 
reduced by Rs. 100.”

Exchange of Pakistan securities and 
shares held by Indian nationals

Sardar Hukam Singh (Kapurthala- 
Bhatinda): I beg to move:

“ That the demand under the 
head ‘Ministry of Finance* be 
reduced by Rs. lOQ,*’

Levy of excise duty on tobacfco on 
standing crops

Shri R. N. S. Deo (Kalahandi-Bolan- 
g ir): I beg to move:

“ That the demand under the 
head ‘Ministry of Finance* be 
reduced by Rs. 100.”

Failure to bring about redistribution o f 
national income through public 

finance
Shri Nanadas (Ongole—Reserved—  

Sch. Castes): I beg to move:
“ That the demand under the 

head ‘Ministry o l Finance’ be 
reduced by Rs, 100.’*

Planned expenditure for maintaininff 
full employment and social security.

Shri Nanadas: I beg to move:
“ That the demand under the 

head ‘Ministry of Finance’ be  
reduced by Rs. 100.*’

Undesirability of inviting two foreign 
financial experts to be on the 

Taxation Enquiry Committee:
Shri Nanadas: I beg to mover

“ That the demand under the 
head ‘Ministry of Finance* be 
reduced by Rs. IOOl”

Low purchasing power of industrial 
worker and tiller of the soil due to  
high taxation system of the Govern^ 

merrt

Shri Nanadas: I beg to move.-
“ That the demand under the 

head ‘Ministry of Finance* be 
reduced by Rs. 100.**
Upgrading of cities according to 

population for computing compensa
tory and house-rent allowances to* 
Government employees from  1st 
October. 1952 as aqainst 1st Aprils 

1951
Shri Vittal Rao (Khammam): I beff 

to move:
“ That the demand under the 

head ‘Ministry of Finance* be 
reduced by Rs. 100.”

Failure to proinde emvloyees of Mint 
and Security Press, Hyderabad Gov
ernment with suitable alternate jobs 
consequent upon demonetisation, of 

Hali Sicca currency
Shri Vittal Rao: I beg to move:- 

“ That the demand under the 
head ‘Minif^try of Finance,, be 
reduced by Rs. 100.’*
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Necessity of reducing taxes on con
sumption 

Shri Nanadas: I beg to move:

•*That the demand under the 
head ‘Customs’ be reduced by Rs. 
100.”

Abolition of excise duty on tobacco 
grown and conditioned in Koraput 

.  district of Orissa

Shri P. Subba Kao (Nowrangpur): 
I  beg to move:

“ That the demand under th® 
h^ad ‘Union Excise Duties' oe 
reduced by Rs. 100.”

Manner of collection and distribution 
*0 States

Shri V, (P. Nayar: I bejr to move:

“ That the demand under the 
head ‘Union Excise Duties’ be 
reduced by Rs. 100.”

Difficulties of small growers of back
ward classes by levy of excise duties 

on tobacco on sounding crops
Shri R. N. S. Deo: I beg to move:

“ That the dem?and under the 
head ‘Union Excise Duties’ be 
reduced by Rs 100.”

W orking of Income Tax Department 
and evasion of taxes specially by 

British concerns

Shri K. K. Basu: I beg to move:
“ That the demand under the 

head ‘Taxes on Income including 
Corporation tax* »e reduced by Rs. 
100.”

Tfecessity of computing allowances to 
managing agents on personal basis 

and not on company basis

Shri Nanadas: I beg *0 move:

“ That tne demand under the 
liead ‘Taxes on Income including 
Corporation tax’ be reduced by Rs.

Rs. 100.”

Arrangements for better auditing 
specially cost-accounting of Govern
ment concerns and industrial under

takings

Shri K. K. Basu; I beg to move:

“ That the demand under the 
head ‘Audit’ be reduced by Rs.
i o o : ’ »

Failure to stop entry into and trans~ 
mission out of the country of foreign 

capital and Drofit
Shri V. IP. Nayar: I beg to move:

“ That the demand under tho 
head ‘Currency’ be reduced by Rs. 
100 . ”

Steps to tax pensions payable to 
Rulers of former Indian States

Shri K. K. Basu: I beg to move:
“ That the demand under the 

head ‘Territorial and Political Pen
sions’ be reduced by Rs. 100.”

Failure to provide for pensions to 
political sufferers

Shri V. P. Nayar: I beg to move:
“ That the demand under the 

head ‘Territorial and Political Pen
sions’ be reduced by Rs. 100.”

Necessity of discontinuing forthwith 
payment of superannuation allow

ances and pensions in England
Shri Nanadas: I beg to move:

“ That the demand under the 
head ‘Superannuation Allowances 
and Pensions’ be reduced by Rs. 
100.”

Community Development Projects 
and right of American representative 

in them
Shri K, K.'Basu: I beg to move:

“ That the demand under the 
head ‘Miscellaneous Departments 
and Expenditure under the Minis
try of Finance’ be reduced by Rs.
100 .”

Desirability of appointing a Special 
Commission of Enquiry regarding 
extent of foreign capital in the 

country
Shrimati Renu Chakravartty (Bssir- 

hat): I beg to move:
“That the demand under the 

head ‘Miscellaneous Departments 
and Expenditure under the Minis
try of Finance’ be reduced by Rs.
100 .”

Economy Merger of Himachal Pradesh, 
Vindh'tia Pradesh, Ajmer and Bhoval 
with Punjab, Madhya Bharat, Rajas
than and Madhya Bharat respectively

Shri P. Subba Rao: I beg to move:
“ That the demand imder the 

head ‘Grants-in-aid to States* b# 
reduced by Rs. 4,87,00,000.
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Improper distribution o f grants
Shri N. B. Chowdhury (Ghatal): I

beg to move:
“ That the demand under the 

head ‘Grants-in-aid to States’ be 
reduced by Rs. 100.”

Serious famine situation in districts 
o f Ramnad, Coimbatore, South and 
North Arcots, Malabar and Tanjore of 
Madras State and need to grant aid 

from Centre
Shri Nambiar (Mayuram): I beg to 

m ove:
“ That the demand under the 

bead ‘Extraordinary Payments’ be 
reduced by Rs. 100.”

Financing of industrial housing 
schemes

Shri K. K. Basu: I beg to move:
“ That the demand under the 

head ‘Extraordinary Payments’ be 
reduced by Rs. 100.”

Inadequate provision to landless 
workers

Shri K. K. Bassa: I beg to move:
“ That the demand under the 

head ‘Extraordinary Payments* be 
reduced by Rs. 100.”

Utilisation of youth camps and labour 
services for party purposes

Shri K. *K. Basa: I beg to move:
“ That the demand imder the 

head ‘Extraordinary Payments’ be 
reduced by Rs. 100.”

Inadequate funds provided for welfare 
of backward classes

Shri Nanadas: I beg to move:
“ That the demand under the 

head ‘Extraordinary Payments’ be 
reduced by Rs. 100.”

Meagre provision for Industrial HouS" 
ing Scheme

Shrimati Renu Chakravartty: I beg
to move:

“ That the demand under the 
head ‘Extraordinary Payments’ be 
reduced by Rs. 100.”

. Protilem of recoveries of funds belong- 
to displaced banks from West 

Pakistan
Dr. Lanka Sandaram: I beg to

=«nove:
“That the demand under the 

bead ‘Pre^artition Payments’ be 
reduced by Rs. 100.”  •

Structural defect in Alipore Mint and. 
Inadequate housing accommodation fo r  

labour and their amenities
Shri K. K. Basu: I beg to move:

“ That the demand under the 
head ‘Capital Outlay on Mints’ be 
reauced by Rs. 100.”

Policy of further payment of commute 
ed value of pension specially in 

England
Shri K. K. Basu: I beg to move:

“ That the demand under the 
head ‘Commuted Value of Pen
sions’ be reduced by Rs. 100.”

Inadequate provision for pension to> 
retrenched persons specially ministeri"^ 

al staff and labour 
Shri K. K. Basu: 1 beg to move:

“ That the demand under the 
head ‘Payments to Retrenched 
Personnel’ be reduced by Rs. 100/’

Grant to community projects and 
Colombo Plan and policy underlying; 

therein
Shri K. K. Basu: I beg to move: 

“That the demand under the 
head ‘Other Capital Outlay of the 
Ministry of Finance’ be reduced 
by Rs. 100.”

PoUcy underlying advancing loans fo r  
irrigation purposes 

Shri R. N. S. Deo: I beg to mover
“ That the demand under the 

head ‘Loans and Advances by the 
Central Government’ be reduced 
by Rs. 100.”

Necessity o f co-ordinated and integral^ 
ed d ev elop ^ n t plan before granting 

loans to States
Shri R. N. S. Deo: I beg to mover

“ That the demand under the 
head ‘Loans and Advances by the 
Central Government’ be reduced 
bv Rs. 100.»*

Inadequate advances made for cultiva-- 
tors and other nation building 

purpose
Shri K. K. Basu: I beg to move:

“ That the demand under the' 
head ‘Loans and Advances by the 

' Central Government* be reduced 
by Rs. 100.**
Mr. Deputy-Speaker: The cut mo

tions are placed before the House.
Shri Damodara Mlsnon (Kozhikode) r 

Mf  cut motion refers to economy In
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administration. This matter has been 
often discussed on the floor of the 
House, but the Finance Minister him
self has stated that he is not tired of 
these criticisms, and we on this side 
are also not tired of offering these 
criticisms to him.

In his Budget speech of May last, 
the Finance Minister stated that con
stant watch for economy was being 
carried on by his Ministry, and he also 
stated that a team of officers were 
looking into the expenditure of the 
various Ministries of the Government 
o f India, and they were suggesting 
savings. This year, in reply to the 
general debate, he stated that the 
labours of these officers were continu
ing, £,nd he elaborated an argument to 
show that, after all very little saving 
could be effected. lie  said out '•f on 
expenditure on the civil side of nearly 
Rs. 239 crores. what may be termed as 
coming within the limits of reduction 
would be ô the tune of only Rs. 100 
crores, and even there, only about Rs. 
40 crores are capable of reduction. He 
went on further to state that only 
about five per cent, in this Rs. 40 
crores can really be thought o f as 
being capable of reduction. In my 
own opinion, he is taking a very con
servative view of this matter. He is 
not evidently thinking in terms of 
making any radical reduction in, say, 
the privy purses and also the salaries 
o f officers and similar expenditure.

When I am on this point, I want to 
refer +o a recommendation made by 
the Madras Government to the Central 
Government. The Madras Finance 
Minister stated in his budget speech 
that a salary cut of ten per cent, of 
officers of the Government of Madra.*? 
was being considered by them, and 
they have made a recommendation to 
the Central Government that this cut 
may be applied also to the officers of 
the Central Government who are 
serving in the Madras State. I art. 
told that this matter has been under 
the consideration of the Government 
for a considerable time. I want the 
Finance Minister to state what decis
ion has been taken in this matter.

The Finance Minister stated that the 
reductions that the team of officers 
have recommended are under the con
sideration of the Government. He did 
not specifically state, except in rather 
general terms, what was the precise 
amount that could be saved by accent
ing the recommendations of this team.

. He did not even tell us what Ministries 
are likely to be affected, in what 
Drerise manner the cut or saving is to 
be effected, and the amount. These 

I hone, he will nlace before the 
House. I hope he will also let us know

the recommenat^lions of this team so 
tnat we may judge as to whether these 
recommendations are really effective 
in character.

The Finance Minister had also some
thing to say about the financial control 
exercised by his IVIinistry. Last year, 
when this Ministry's Demands were 
being discussed, in his reply he stated 
— he rather expressed surprise— that 
there is a belief that there is no 
control exercised by his Ministry. 
There is no such belief. We do not 
believe that there is no control at all. 
Our complaint is that the control 
exercised is not adequate or effective. 
This opinion is now strengthened by 
the recommendations of the Public 
Accounts Commi+tee in respect o f the 
Hirakud Project. I would refer to one 
sentence which that report contains. 
It says:

“ The Ministry of Finance must 
accept their share of responsibility 
for the delay in putting on the 
ground at Hirakud the necessary 
arrangements for financial con
trol.”
So, it is not the opinion o f a few 

Members. It is also the opinion of the 
Public Accounts Committee which is 
presided over by a responsible Mem
ber of the Congress Par+y. I would, 
therefore, request the Government to 
exercise greater vigilance, especially 
in the Finance Ministry, in respect o f 
financial control. The Auditor-General 
himself has stated that there is room 
for improvement in the accounting 
system of the Government.

[M r .  S p ea k er  in the Chair]
In fact, the report of the Finance 
Ministry at page 30 refers to it;

“ The Comptroller and Auditor- 
General has been feeling for some 
time past that the existing ac
counting system of the Union and 
State Governments needs over
haul and reform as this has 
proved cumbersome, outmoded, 
and, especially since the new Con- 
«?titution,- inadequate.”
Therefore, there is a general belief 

that the accounting system should be 
improved, and I want to know what 
steps the Government are taking in 
tliis particular direction.

The second cut motion which I have 
tabled refers to the nationalisation of 
banks and insurance. This is a matter 
in which the Government and also the 
Finance Minister hold different views 
from ours. It is often taken to be a 
puceestion which has a left leaning 
and the Finance Minister being a man 
o f the right.......
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Shri K. K. Basu: Ultra-right.
SLri Damodara Menon:.......also

looics at this suggestion with some 
surpicion, or rainer, he is not in a 
mood to accept it. For, we have 
always found tnat when suggestions 
which have leftist tendencies are made 
ond proposaJs are placed before the 
Government, the leaders of the ruling 
Party express general agreement with 
us, but in the matter of implementing 
them, they find difficulty. They can
not go fast enougn.

Shri K. K. Basu: They do not want 
to.

Shri Damodara Menon: Now, we
are planning for a welfare State and 
our patn to progress must really lie 
on the lei't direction. In tliis matter.
I v/ould suggest to the hon. Finance 
Minister to loilow the rule of the road. 
There is some paraaox in the rule of 
the road. If you go left, you go right. 
If you go right, you go wrong. So in 
the matter of nationalisation of some 
01 the key industries, and also banjt- 
ing and insurance, if we follow the 
rule of the road, probably in our 
progress we will be in the right direc
tion and make quicker progress.

In the report of the Ministry of Fin
ance. mention has been made of the 
Bill that has been introduced in tue 
House for amending the Reserve Bank 
of India Act. The purpose of this 
amending Bill is to make rural credit 
Dossible, and also to help the cottage 
industries with financial help. All 
this shows that in the realm o f bank- 
mg greater Government control is 
necessary. If that be so. why not we 
accent this pronosition and nationalise 
all banks?

In the case of insurance also, this 
renort mentions that in the year 
1952-53. three more insurance com- 
Danies have been brought under 
control, and administrators have been 
appointed, in the case of five more 
insurance companies. This brings the 
total number to about eight That 
.<;how<5 ■̂ hat in the field of msurance 
also, Government are feeling that all 
i.«? not well, and some kirnd of control 
or the apDointment of administrators 
is iustified. We feel that for our 
Droiects more money is required. T 
am not unaware of the fact ^hat the 
insiiranre are investing
theif m-onpv in securities. All the 

if we need money for our wel- 
fare-crhemes. for TJroiepts intended to 
generate more elertricitv or water 
power, and also other water sunn^v 
schemes, I feel it would be possible 
for HR +0 find that from the insurance 
^omoanies.

In the matter of the housing scheme 
also, aoout wJuch questions were
asked this afternoon, we want a Jot
ot: money to build houses, both in 
rural and city areas, and if money 
could be found from the insurance 
companies, why snouid not we take 
up tnis line, and nationalise them aU?

Now. I want to refer to another 
pomt, namely foreign investments in
this country. I find from the report
of the Ministry that about 75 applica
tions were made by foreign companies 
for starting business here, and the 
Government have given sanction to 
about 63 firms to carry on or start 
biisiness here, and there is a capital 
investment by them to the tune of 
about Rs. 5i crores. The hon. Finance 
Minister, in his reply to the general 
debate on the Budget said that there 
was no real harm in navmg these 
foreign companies investing their 
money here i f  they did so on our own 
terms. But I ask: Are they doing so
on our own terms? The foreign com
panies that are coming here are allow
ed to start business concerns in fields 
where normally we expect only Indian 
nationals should be allowed. For 
example, if we are manufacturing 
sweets like Cadbury^s, or ink, where 
is the necessity for allowing these 
foreign concerns to invest their money 
here? There must be particular fields 
in which we must m?ake up our minds 
that foreign caoital will not be allow
ed on any ground whatsoever, and 
that they will be reserved for Indian 
nationals only. There are some, of 
course, who say that foreign capital 
should not at all be allowed. But I 
am not sajdng that. It may be neces
sary ta  have foreign caoital here But 
it should not work to the disadvantage 
of growth of our own industry, as the 
hon. Minister himself has admitted. 
But the enunciation of the Dolicy 
alone will not satisfy us. When it 
comes to implementation, as I have 
.<5tated before, we find that foreign 
caoital is being invited into fields 
where normally one exnects only 
Indian caoital. This kind of oolicy 
will not helo us to maintain an ir»de- 
pendent status in the economic field.

Then I would like to refer to the 
ques^on of the exchange of Pakistan 
securities and shares held bv Indian 
nationals with Indian securities and 
shares held by Pakistan nationals. I 
find that the Government have fixed 
17th September 1949 as the date, the 
securities held on or before which 
would be allowed to be 
transferred or exchanged. I do not 
know what ^articular significance 
attaches to this date. Supoosing a 
transfer takes place after tJiat date.



37^  ̂ Demands for Grams 6 APRIL 1953 Demands for Grants 3722

where is the harm in allowing mat 
excnange to take place? Government 
also have stipulated that the transier 
or exchange should take place at par 
and not at the official rate ot excnange. 
I  would like the hon. Finance Minister 
to explain why he thinks that a trans
ier at the official rate of exchange is 
not tavourable to Indian nationals, 
.and why he should insist on at par 
-and not on official rate of exchange.
I also want to know why this ex
change should not be allowed in the 
case of those securities which have 
been transferred after that date.

I want to invite the attention of the 
iion. Minister to another fact. I am 
told that the Government are today 
-considering the increase of the age of 
jetirement of Government servants. 
It is good for us to profit by experi
ence of age, and nobody doubts that 
But the hon. Finance Minister himself 
has stated that the problem of unem- 
.ployment among the middle class 
.people, especially the college-educated 
.young men, is really intense, and he 
finds no immediate way of solving the 
problem. Have the Government con
sidered the question whether the rais
ing of the age of retirement will not 
unfavourably alTect the chances oi 
■these young men to get employed in 
the Government services? Especially 
at this time, when our development 
schehies have not grown to the full 
•extent in which they can absorb all 
our y" :i2 men and give them more 
jobs, it will be very wrong on the part 
o f  the Government to enhance the age 
«of retirement.

Next I come to the small savings 
ischemes. I find from the report of the 
■Ministry and also the hon. Minister’s 
speech that non-official organisations 
and social service organisations are 
■being invited to help the Government 
by collecting more money under this 
scheme. The Government have also 
given a kind of encouragement or 
inducement ô the State Governments 
'to help in this scheme, by saying that 
whatever additional amount they 
collect win be given to them to further 
their development schemes. I would 
•suggest +0 the hon. Finar.ce Minister 
T;hat this inducement and encourage
ment should be shown for social 
service organisations also. If they 
ooll^ct more money for this small sav
in £»s .scheme, the Government mav 
r,ssure th^m that what thev collec+ at 
leRfst will be .«;pent for the furtherance 
T>f their social service scheme's. That 
■would be nn inducement for them to 
-work whole-heartedly for the savings 
-scheme.

Sbri V. B. Gandhi fB om bav Ti’tv— 
■North): Xas ,̂ Tear while speaking 'm

the Demands for Grants of the 
ITinance Ministry, I dealt with the 
position of India in respect of infla
tion. We then considered how far 
India has succeeded in keeping m 
check inflation, against the backgound 
of world inflationary conditions. And 
we came to the conclusion that the 
success that India had ^achieved com
pared very favourably witn some of 
the best managed economies of the 
world, like those of the U.S.A. and 
the U.K. But we find today that fears 
of inflation have been revived with 
the appearance of the prospect of 
some deficit financing in the Budget 
that is before the House.

It is true that deficit finance is -one 
of the direct sources of inflation and 
we must guard against setting a pro::. 
cess in motion that will lead to fuU> 
Hedged inflation. But on that account 
must We be nervous? Does every 
deficit mean necessarily inflation? 
Is there nothing that we can do so 
that we can have deficit financing and 
yet not have inflation? Well, it is 
possible to do something in that line 
theoretically. And, what is impor
tant, it is also possible for us here and 
now in the context of our economy to 
do something to have deficit financing 
without running the risk of inflation. 
The first thing we can do is to watch 
the price level and try to secure a 
stable price level. By that of course 
I do not mean— and it certainly can
not be meant—a dead-set price level 
or a ‘Frozen’ price level. Fluctua
tions there of course will be— and per
haps wide fluctuations. But these wide 
fluctuations must be traceable to causes 
other than the creation of new money; 
and in order that the Government 
should be enabled to hold the line on 
prices, Government should have 
powers to impose controls and C»ov- 
ernment should have the courage to 
impose them. Of course, our recent 
history is a clear proof that our Gov
ernment has both. We in this coun
try know that we have all sorts o f 
controls—economic contrOiS, controls
on industries, on commerca. cn im
ports, controls on capital issues, a 
variety of controls exercised through 
Government agencies and through the 
Reserve Bank. This is all to the good, 
and our first objective, therefore, 
should be to accept self-discioHne and 
to accept controls and hslo the Gov
ernment to hold the line on prices.

We can also usefully examine v»he- 
ther the deficit, that we haw  has 
arisen out of Government’s inability 
to raise revenue? to run its normal 
functions as a Government or whe
ther this deficit is incurred as a result 
of the Government’s desire to achieve
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a higher level of investment than 
would be possible through taxation or 
through the voluntary savings of the 
community. In other words, we have 
to ascertam whether the deficit is a 
deficit that is going to create new 
national assets, that is going to lead 
to greater production—in other words, 
that is going to be related to a rising 
level of national income. It is very 
clear from all the circumstances con
nected with the deficit which we are 
having that bur deficit is a deficit that 
has to do with a higher level of invest
ment which the Government and the 
people of this country have decided to 
achieve. Thirdly, we should be frank 
to ourselves and see whether we are 
entitled to be surprised at this deficit. 
We as a nation in our economic policy 
have accepted a Plan for our economic 
progress. That Plan envisages a de
ficit of about Rs. 290 crores— and that 
IS i f  certain other conditions are ful
filled. And so, therefore, nere in this 
third year of the Plan is a timid step 

. bemg taken. a first step towards 
deficit financing of about Rs. 110 
crores. And we can^ only look upon 
It as a part of the Plan. For us it is 
not a deficit; it is what the doctor 
ordered.

Some of us have for long believed 
that in the Indian economy there are 
certain inherent features which enable 
our economy to resist the onset of in
flation a little longer than is possible 
for some other economies. In other 
words, our economy makes inflation 
takd longer to come to us.

I shall only refer very briefly to a 
few  of the principal features I have in 
mind. First is, the population ot this 
country. We know that the popula
tion of this country has been chang
ing almost always only in one direc
tion, and that is in the direction of an 
increase. We also know that every in
crease in population represents an 
Increased demand for the supply of 
money. Then there is the question of 
unemployment. It is a generally ac
cepted proposition that those econo
mies which are nearer a condition of 
full employment are more susceptible 
to inflation. We have a great leeway 
yet to make in this respect of un- 
emplojrment and, therefore, we in that 
regard are in a better position to 
resist inflation a little .longer. The 
third feature I have in mind is the 
supply of money in this country. Now, 
the supply of money generally con- 
fiists o f two parts: the money and its 
velocity—^velocity of circulation. I 
shaU not go into the details of the pro
cess, but I shall lust say one thing, 
that usually the velocity has to do a lot

with the total volume of the supply o f  
money in a country. And agam, tne 
supply of money can be broken down, 
into two components: the currency and 
the bank money, that i.s. Government 
money, and the bank money, that is, 
bank deposits. We know that in some 
countries the proportion of bank, 
money is about three times that of the 
currency or the Government money^ 
The respective velocities of tlie t'xo 
kinds of money are different. In our 
country the proportion is—bank money 
or bank deposits are hardly half of the 
Government money. And, therefore, 
in this respect of velocity, we have a. 
certain element of advantage. This 
velocity is what has infinite potentiali
ties of mischief in the way of leading, 
to inflations of a very jerious kind 
which have brought such unfortunate 
or almost tragic experiences on coun
tries like Austria. Russia or Gennany 
in the nineteen-twenties. As I said, 
we have, of course, a certain advan
tage because of the distribution of our 
population between urban pnd rural 
regions and also because of the pro
portion of bank money to Government 
money and other similar factors. 
Considering that there is always 
present an increased demand for money; 
because of the relative increase of 
population, and because of our being 
far from having full employment in the 
country and also because of the factor 
of .slow velocity of the supply of money. 
We have certain advantages in under
taking with a little less timidity this: 
flrst step towards deficit financing. I 
think it is a sound step economically.
II should therefore be possible for 
our people to regard this deficit financ
ing with an understanding and with' 
an equanimity that beflt a nation that 
has chosen to make progress through 
planned economy.

Thirdly, may I just point out that 
really all inflation is not all evil. A 
gradual inflation in very moderate doses 
has a certain advantage inasmuch as 
it reduces the power of accumulated 
wealth. In a sense, it does the func
tion of our estate duty.

Those of Us who have lived through 
two world wars, know what inflation 
is. Inflation is something which the 
poor man fears and which the pro
fiteer prays for. We, in this House, 
and our Government are determined 
to see that the poor man will be pro
tected and the prayer of the profiteer 
will not be answered.

Shri Nanadas: The Congress Gov
ernment followed the same rrincinle 
of the Brit’ ''^ rulers m the provincial 
finances. The flnancia] structure o f  
the States is the loudest commentary
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on the welfare State that is being ad
vertised, People do not find, any 
difference between the welfare State 
o f the Congress and the police State 
of the imperialist rulers. The States 
are charged with all the vital functions 
o f the nation for well-being and pros
perity but they are not given the 
necessary sources of taxation. The 
Union Government reserves all the 
elastic sources for itself. Over 60 per 
cent, of the total revenue collected is 
taken by the Centre for its Army and 
huge civil administration. Out of the 
remaining 40 per cent., the State Gov
ernments are maintaining hi:ge police 
forces to repress the people. The 55 
per cent, of the divisible pool of the 
income-tax and the 40 per cent, of the 
Union taxes recommended by the 
Finance Commission is a niggardly 
amount for the States. It will not 
solve the worsening financial position 
of the States. The division of the 
sources oi taxation between the States 
and the Union is very unsatisfactory 
and it has got to be revised. All 
sources of excise revenue must be 
given to the States. They nust also 
get larger shares in the income-tax. 
If the Government wants to create a 
welfare State, it must be done

 ̂ Coming to my own State, Andhra, 
it has become a certainty now but no 
provision has been made in the Cen
tral Budget for meeting the emergent 
and initial expenses of that new State. 
The marked silence of the Prime 
Minister’s statement over the finan
cial aspect of the new State is causing 
much trouble to the Andhra minds. 
I, therefore, request the Finance Minis
ter to come forward with supple
mentary demands immediately on the 
lines suggested by the Wanchoo re
port. Mr. Wanchoo suggested ten 
crores of rupees must be given for the 
capital and ftve crores towards con
current grants. I will be more glad 
if what Mr. Sanjeeva Reddi said at 
Vijayawada on the 3rd April is true. 
He said that the Centre has afrreed to 
give ten crores of ruoees for the capi
tal and five crores of runees for con
current grants for the initial expendi
ture.

Secondly, the percentage of the 
divisible pool of income-tax and Union 
taxes must also be immediately, revis
ed in view of the formation of the 
Andhra State and grants-in-aid must 
be liberally given. In this connection, 
I would like to mention the tobacco 
excise revenue. The Centre is getting 
nearly I5 to 16 crores of rupees from 
the tobacco excise from Andhra State. 
As I just now said, the States must 
be given the excise sources and if it

is not possible to do so in the near 
future in the case of all the States, 
this concession must be given at least 
to the Andhra State for five or six 
years. If that is done, we can stand 
On our own legs and we can develop 
the Andhra area, which is abundant 
in natural resources and make it a land 
of milk and honey. I assure the 
Finance Minister that the Andhra 
State will not be a drag on the Centre. 
On the other hand, we will be in a 
position to extend our nelDing hand . 
to some of the less fortunate Strites. 
The financial structure of the country 
is lopsided, obsolete and outmoded and 
it does not fit in with the idea of a 
welfare State. It is quite evident , 
from the Budfiet that the Congress 
Government intended to perpetuate 
the same old policy, the policy of safe
guarding the profits of big business

• and the loot by the parasitic elements 
in this country.

Seventy per cent, of the Central 
revenue is derived from the taxes on.: 
consumption. That is to say, indirect , 
taxes. These taxes are further en
hanced this year in the form of sugar 
cess, Khadi and handloom develop
ment cess and enhanced postal rates. 
To make matters worse, there is the 
deficit financing to the extent of 110 
crores of jupees. What is this deficit 
financing? This deficit financing is 
nothing but a tax on the consumptions. 
What would be the over-all effect o f  
all this? The real wages of the wor
Kers will be reduced to a very large 
extent and this is how the taxes are ‘ 
levied on the poor people of this coun
try. The poor people, of course, do 
not pay income-tax but they have to- 
pay taxes in the form of higher prices 
and We do not find any tax-evaders 
among the poor because they have to 
buy articles for their necessities. But 
on the other hcuid. Government have 
been giving tax-relief to the big busi
ness. This year also, the big bosses 
o f the jute mills have been given 
reuef to the extent of crores of rupees; 
exemptiOHS .have been provided for 
mcome-tax on the income earned by 
the parent company if it is invested in 
another company. All this is done 
under the pretext of capital formation, 
for the development of the industries. 
But, everybody knows that the succes
sive taxation reliefs given to the big 
business did not lead to any capital 
formation during the last live years. 
The Centre is dependent entirely on 
customs and excise for its revenue.
It is a very dangerous thing. These 
revenues are very uncertain. They 
depend upon the international situa
tions. The Centre must revert to 
other sources. The Centre cannot get* 
more money by taxing the consumer,-
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•unless the standard of life of the peo
ple IS improved, and for ooing that 
'Government has to change its policy 
-entirely and radically. The means of 
production must be socialised and 
national wealth and income should be 
equitably distributed. Unless that is 
done, the Centre canno* solve its 
financial problems.

To improve the standard of the 
-masses, the tiller of the soil must be 
.made the owner of it. and ail kinds of 
exploitations must stop. A  sane Gov
ernment must try to get its revenues 
from State undertakings. At present 

-we get hardly nine per cent, of our 
revenue from State undertakings, 
whereas Chma gets 40 per cent. In 
India, the public sector deals with

^hardly ten per cent, of t .actional 
income activities as aKain .̂, 50 per

- cent, in the U.K. and 40 D^r cent, in
America. It is time Government
must give up the popular  ̂>!ief that

-the superfluity of wealth must be left
- with the rich for the purpose of capi
tal formation. This idea ^ not in 
keeping with the welfare S*̂ âte con

. ception. Idle money with the rich
must be collected by means of taxes. 
The rich should be taxed hf'avily for 
two reasons. The States rhould get 
revenue and the Centre mus^take the 
responsibility for wiping out inequali
ties of wealth and income throughout 
the country.

The present system of tax colleciion 
is fraught with many difficulties and 
suffers from many defects. It is so in
efficient and ineffective that there has 
been large-scale tax evasion. The 
recent disclosures of concf'^-ed income

- to the extent of several crores of 
rupees is a standing proof this. We 
know how tax is evaded b big com-

-panies and even respectpble people. 
I want the House to read the book 
called The Mystry Of Bi" House to 
know all the secrets.

In the tobacco excise dministra-
- tion. discriminating favours ''re shown

to British companies in » iia. It is 
a matter o f shame and \ flagrant 
•violation of the rights pro led in the 
Constitution. According ' the Cen
tral Excise Act, all the t^  ̂'> 'co licen
sees are to follow the rulps and regu
lations framed by Govf'r- nent, but 
certain concessions were 'gnted by 
the then Government to Indian

'X e a f Tobacco Development Company, 
which is a British firm and wnich is 
controlling the entire tobacco trade 
in this country. Those cnrr- ssion? are 
still being continued. The net result 
o f  it is a circumvention of the rules and 

-regulations. In tobacco excise, the main

principle of control by the State Is *.0 
regulate the movement of tobacco 
from place to place and to supervise 
the weighment of tobacco. But in the 
case of the I.L.T.D. Co. these two things 
have been exempted. Further, it is 
amazing that this Company is per
mitted to have its own account books 
without maintaining the statutory ac
counts under the Central Fxri^se Af:t, 
and its figures regarding quaUty, 
variety quantity of tobacco f nd re
fuse tobacco etc. are taken as gospel 
truth by the Central Excise Depart
ment. Refuse tobacco, which is »m- 
marketable, is generally destroyed un
der the direct supervision of the Cen
tral Excise Department, bat in <be 
case of this I.L.T.D.Co., it is allowed 
to destroy such tobacco without the 
supervision of the Central Fxclse De
partment. Thic is resulting in a friiud 
and a loss to the extent r f several 
crores of rupees. This sort of dis
crimination cannot be tolerated.

1 shall give another example of tax 
evasion. In my district, a number of 
mica com.panies are growing up every 
day. There are several hinami com
panies, and recently I came to know 
through a very reliable source that 50 
per cent, of them working in Gudur 
were not paying municipal tax till 
very recently. It is only v/hen 'he 
present non-Congiess municipal com
mittee rame into power that this 
fraud was brought to light.

Another example of tax evasion is 
the managing agency system and the 
amount of commission that is allowed. 
It is far too generous and results in 
tax evasion. We must do away with 
this managing agency system.

Shri Morarka (Ganganagar-.Thun- 
jhunu): I want to begin my speech by 
expressing our gratitude to the hon. 
Fin?mce Minister for rendering such 
ready help to the famine-stricken 
^reas. and oarticularly for deputing 
teams of officers to various areas so 
that they may study the position and 
make report. These reports would en
able the Central Government to assess 
the quantum of help that should be 
given to each State.

But while we are thankful to the 
Finance Minister for this. I carnot in 
this respect hide the disappointment 
of the Rajasthan people, .v/here no 
such team has yet been sent ?nd no 
help has yet been rendered to this 
State from which I have the hnnnur 
to come. As vou know, Rqia^thnnVs 
large area., with its huge population 
is under the grip of severe famjne. 
The number of people affected is not
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less than 30 to 40 lakhs. Their coTidi- 
tion is so precarious, that unless some 
immediate help is rendered to them 
they will have to face complete anni
hilation by starvation. Admit that 
Rajasthan is comparatively a back
ward State and therefore it is not 
fortunate to have the same attention 
and sympathy from the Press as the 
other States have. Mainly therefore, 
it has remained almost neglected. But 
in my humble opinion, for such a State 
the responsibility of the Central Gov
ernment is all the greater and I would 
request the Finance Minister to depute 
at least one such team immediately 
to study the requirements, and also 
to render some help.

[P andit T hakur Das B hargava in the 
Chair'\

Next. I wish to congratulate the 
Finance Minister for accepting the 
recommendations of the Gadgil Com
mittee on dearness allowance. Even 
though this measure is going to cost 
Rs. five crores more annually to the 
Indian Exchequer, it would give help 
to this particular class of Govern
ment employees, wMch they greatly 
need perticularly after their retire
ment from Government service. But 
here too. side by side with this ac
ceptance, we hear a rumour that the 
dearness allowance of those Govern
ment employees who draw more than 
Rs. 750 per month will be £.bolished. 
T do not know whether there is any 
foundation for this rumour, but if 
there is. I must say that ‘’Government 
is contemplating a very harsh step. As 
you know, this dearness allowance 
was given to those Government em
ployees as far back as July 1944 and 
it was sanctioned mainly to make up 
for the mcreased cost of living. Now 
even today if you examine the cost 
of living, you will find it so high that 
the action contemplated by Govern
ment cannot for a moment be iustified. 
Besides, by this step, how much is 
Government going to save? Hardly 
Rs. 30 lakhs. I think this economy is 
hardly commensurate with the amount 
o f hardship to which several Govern
ment employees will be put as it 
would involve an unjustified sacrifice 
on their part. This step is going to 
affect the family budget of so many 
officers adversely. I am s\ire ^he hon. 
Finance Minister will give his personal 
attention to this problem and v/ould 
not allow any hasty decision to be 
taken without considering the pros and 
cons of the whole matter.

Well, if the Government is so press
ed for economy and if the Govern

ment is serious about effecting any 
economy, I would suggest to iLe Gov* 
ernment to look into the working of 
some of the Deoartments ^vhere huge 
sums of money are being iinnually 
spent without any commensurate re

-turn. When I say this, I partioilarly^ 
refer to the Department called th&
Multi Purpose National Sample Sur
vey. Under Demand No. 26 we find 
this year a sum of Rs. 43,50,000
budgeted for this Department as 
against last year's sum of about
32,85,000. While I admit that we must 
spend more on economic end statis
tical research in this country, I can
not help feeling that we do not get 
the return for the amount spent on. 
this Department. I say this because' 
not only have the data collected by 
this Department been found unaccept
able by the National Income Com
mittee, for whose benefit this Depart-- 
ment was set up three years ago, but 
even the method employed by this • 
Department is so unscientific that I ’ 
doubt whether they can ever collect 
any reliable data useful either to tiie 
National Income Committee or fo r  
any other purpose. I will give one., 
illustration to make my point clear„

In the collection of data of the pro
duction of food in this country the 
method followed tiU 1943-44 was the 
same followed since the time of Akbar' 
the Great. The method in essence 
was to ask the patwaris of all the 
villages to submit their estimates o f  
production for the area under their 
charge. The patwaris accordingly^ 
sent these estimates to the Govern— 
■nent. Senior officers of Government 
jsed to check these estimates on the 
basis of which estimates for the whole 
country were prepared. This method 
was found fairly satisfact(jry for ad
ministrative purposes. In any case- 
those estimates were not worse taans 
the estimates made out in other coun
tries like U.S.A, or U.K. at similar 
times. But when the war came and 
the food problem became more and 
more acute the patwaris and other- 
village officers started deliberately 
under-estimating the production. 
When this came to the notice of Gov- 
emmeat the Indian Council of Agri
cultural Research evolved a new check 
system. The Council started sending 
a team of officers to the various areas 
at random at the time of harvest. . 
They would select a sample field, cut 
the crop themselves and weigh it and 
in the light of this practical test they 
would correct the estimates submitted 
by ♦he patwaris. This system was 
found fairly satisfactory and reason
ably accurate. Ît evoked a lot o f 
praise from all over the world that one
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o f the Indian statisticians was £*ppoint- 
ed as the head statistician of the Food 

-and Agricultural Organisation.
4

But during January last this work 
was suddenly transferred from I,C.A.R. 
to the National Sample Survey, and 
as against Rs. three lakhs which the 
Indian Council of Agricultural Re
search was spending, a sum of Rs. 
43 lakhs was provided to collect the 
same data. The method employed by 
this Department of National Sample 
Survey, I beg to point out, ?s not only 
imperfect but also highly unsatis
factory. What they do is this. They 
^enci their officers to different villages 
which they have selected at random. 
These officers when they go to the 
villages do not carry out any survey 
by any objective measurement like 
crop cutting or anything of the sort, 
but they carry out a survey by mere
ly questioning the people and gather
ing their opinion. This method, in 
essence, is to ask the villagers four to 
twelve months after the .'eason as to 
how much they produced and how 
much they consumed during that 

-period. I ask you: is it possible for 
anybody, however intelligent. leave 
alone the poor and illiterate villager 
to know exactly how much he pro
duced during a period and how much 
he consumed? There look at this 
frightening questionnaire circulated by 
this Survey. It runs into more than 

‘ 26 pages and covers more than 4.000 
questions in all. Is it humanly possible 
lor any hon. Member of this House 
even to have the patience to answer 
all these 4.000 questions? The ques
tions are irritating and the answers 
elicited would be inaccurate. Any 
■conclusion based on the basis of data 

' collected by this method would' be 
-i\othing but simple farce.

I will give an illustration to prove 
how misleading and unreasonable the 
d?ta collected by this body are. In 
their earlier report— Spot Check of 
Patwaris Record 1949-50—this Depart
ment stated that the patwaris have 
actually over-estimated the area un
der wheat cultivation in North India; 
but in a subsequent report,—N.S.S. 
Report: 1st Round—the same people
:for the same period for the same area 
rsay that the patwaris had under
estimated the area under wheat culti
vation.

' My second criticism against this 
. N.S.S. is that they have so far not 
published their production figures re
garding jute, cotton *and sugar. It may 

^be they have some difficulty in pub

lishing them but in the absence o f 
any explanation from this Department, 
one is inclined to think that these data 
are deliberately withheld from us, so 
that cross-checking may be avoided.

The third criticism I would like to 
make against this Department is that 
that part of the data which have been 
analysed by Dr. Gadgil at the Gjkhale 
Institute in Poona, has not yet been 
published; only the data analysed by 
Prof. Mahalanobis has been publish
ed. I would like to knov/ and I am 
sure the House would be interested to 
know, why that report has not yet been 
published.

At a recent Press Conference the 
head of this Department itated that 
our food difficulty is not due to in
sufficient production, but is mainly due 
to maldistribution. I do not know
what impression this statement
would create here but in the other 
countries it may create an impression 
that ours is a wonderful nation which 
spends hundreds of crores of rupees 
every year on the import of food,
merely because'we cannot ensure the 
proper distribution of food, though
our food production is not insujficient. 
To say the least, I think such a state
ment before the Press was hasty and 
indiscreet. Such statements by res
ponsible officers do not help us to get 
wheat loans which we need so badly.

Before I part with this topic, I 
would refer the hon, the Finance 
Minister to a magazine called Econo
mic Weekly  in which this Department 
nf National Sample Survey, that is. 
N.S.S. is called “non-squitur survey”  
meaning that it proves nothing. This 
certainly is not a compliment either 
to the Department or to the persons 
responsible for it. I would, therefore, 
request the hon. the Finance Minister 
to give his personal attention to this 
matter and get the activities of this 
Department examined by some compe
tent economists and administrators 
so that this waste of about Rs. 44 
lakhs annually may be saved.

In any case, under the method ad- 
or>tf>d by the N.S.S. fieures for indivi
dual tahsils and districts cannot be 
obtained, as they were being abtain- 
ed under the system followed by the 
Indian Council of Agricultural Re
search. Those figures are -^ery essen
tial for revenue and ;idministrn1ive 
ipuriposes. particularly in these days 
when many parts of the country are
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threatened bj* famine. In order to as
sess the reauirements of these diffe
rent geographical units, we must have, 
as far as possible, detailed data in
formation about food oroduction.

Then, coming to insurance, as the 
House knows, for the last few years 
there has been a persistent demand 
from the public for the nationaMsa- 
tion of life insurance. The main rea
son is that all these life insuvance 
fund.s represent the savings of the 
country and it is hieh time that these 
savings are taken charge of by (rov- 
ernment and utilispd for same Dur- 
po?e of nation building activitie«» ra
ther than leaving them in the hands 
•of private individuals who can fritter 
them and play with them in any man
ner they like.

Before I sit down. I want to make 
^ brief reference to the Indian Com
panies Act for which Rs. seven lakhs 
under the same Demand No. 26 are 
provided, as against Rs. 3,7.'i,000 pro
vided last year. As the House knows, 
the Indian Company Law Inquiry 
tiommittee has recommended that a 
central authority should be set no for 
administering the Indian company 
law. But so far no Bill has been 
brought before the House :md we do 
not knnw whether their recommenda
tion has been accepted or not. In the 
absence of it 1 do not know why a 
hundred per cent, increase is made in 
the lump sum provision for tne ad- 
Tninistration of the Indian companies.

While talking about company law 
1 must remind the House of the In- 
■dian Companies (Amendment) Act, 
1951 under which a Committee con
sisting both of officials and non-officials 
"was appointed. While I do not have 
anything to say against the person
nel or any one person. I wish to say 
that persons who have commercial in
terests of a varied character and who 
cannot be expected to exercise an im
partial judgment in the discharge of 
their duties should not be recruited to 
such posts. In this country we have 
non-official persons who can fill the 
highest seats of justice and can bring 
an impartial and expert mind to bear 
•on those matters. I would therefore 
request the Finance Minister, when- 
-ever such appointments aie made, to 
■avoid persons who have got interests 
in the commercial undertakings and 
ŷ̂’ho cannot exercise an impartial view.

Finally, I wish to say that it is real
ly praiseworthy of this Ministry that 
it has not only accepted the recom
mendations of the Rural Ranking En- 
‘Quiry Committee but has started imple- 
xnenting them by calling upon the Im

perial Bank tc open more and more 
branches in the rural areas. As the 
House knows, the Imperial Bank has 
opened 19 more branches and by July 
this year the remaining 12 more 
would be opened.

The House welcomes whole-hearted
ly the Government’s decision in form
ing a new Directorate of Investiga
tion to root out corruption frcm the 
Income-Tax Department.
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Ĵ TPT ^̂ TTftrT R̂TT ^  I HPT ^
HPT W T, W ,  HWrf^

T?m t  ^  H f ^  % 
^  ^f^a P̂tTH’ STTT 3TF̂  ^  ’TT 3 ^  
^ifHn ^^PT T̂ Ndn<̂n T ^  %
^  ^ R T  ^  H H T ^  ^  f e l T  I

^  ^  ^  ^  T R %  H ^ + R % f ^  

^  ^  ^  T T R ff^  a r f e r ^
*in: % htsftt ^  h  ^

^  f^WTT 2TT ’ fhF 5Ft f^TOTT | 
^  ^  ^  WK «ft I

^  \%\o  H  ^ H T

^ 3i^T ^
^  ^  ^  wsn %  H P R

«TT f5RT% SKT HR%
<R ^  =̂5T[PTT ŜTPTT «TT I H T^
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3rf̂  *̂TT̂  3nf
f^dmf i r ^  t', ^  ^  ^  ^
ft-^K srtr fw^TX ®I>T% 5̂!̂  ^
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^ TRT ^ 'T  %
3nTT3‘ 3 ftr mI^»i  ̂ % jw T  +^^1 <o)0 'aH 

% f^rr mmIki ^  ^nrt sfV?;
^  sq^RM ^  3F>t^ stRt

^  5 ! T ^ ^  ^  ^*T T f  I

% w  ?T§ ^rr ^  %

3RT #  m x  3T̂

^  3rqt̂  ̂ 3Tq-̂
^  3̂TT #¥  fr f f^  STR ^

3 R ^   ̂ ^5T^ % ^fTf^TT ^ r

^  ^  5T|t t ,  ^  ^
^^fTT ^̂ rnr? ^  ' f̂t

*̂*>dl ^1%^ STTir ^  ^
i  I 'TM'^?f% f ^ i T  t  I 

3ft^ ^mK

^33R ^  t  I w

^ ^  ^  #5?t t  • ^  ^  f e w  t  
^qiTT T̂hRT WRiWsw ĤTFTT ^
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3t^ # T  T t  I
Shri K. N. S. Deo: I find that in

Demand No. 122, provision has been 
made for a lump sum of Rs. 20 ovores 
and for the grow-more-food campaign 
Rs. 27.86 crores and for unforeseen 
natural calamities Rs. three crores 
making a total of Rs. 56.86 crores. In 
addition to this sum there is a provi
sion of Rs. 46.27 crores for the river 
valley schemes and for loans to State 
Governments. I have moved cut 
motions under Demand 122 to discuos 
the policy underlying advancing loans 
for irrigation purposes and a’.so another 
cut motion to discuss the necessity of 
a co-ordinated and integrated develop
ment plan before granting loans to 
States. Only this morning, the news 
appeared in the newspapers staling 
that over two lakhs of tons of rice 
have been procured in Orissa and the 
procurement is likely to pass even the 
three lakh ton mark. But what has 
been the p o l i c y  of our Government in 
granting of loans for these irrigation 
schemes? From a recent' debate in 
the Oi^ssa Assembly and a newspaper 
report I find that the Union Govern
ment had made a special considera
tion in the rase of Orissa m view o f 
Orissa’s poverty and in the case of 
grants for private irrigation schemes, 
the Government of India had agreed 
to advance up lo 75 per cent, as sub
sidy. But. subsequently, the policy 
was revised. In 1952-53. the subsidy 
was reduced io two-thirds for new 
schemes, and half for the old projects. 
In 1953-54, this has again been re
vised and the subsidy has been redur- 
^  to 25 per cent, of the total 

only. It is said that in the period 
1949-50 to 1952-53. 3998 schemes were 
undertaken in Orissa out of which

1586 have been completed, which has 
resulted in the additional oroduction 
of 50.000 tons of rice. In view of 
the fact that we are still sufTerini; from 
a large deficit in foodgrains. and that 
we have to import huge quantities 
every year, wnich is also another 
strain on our economy because it de
pletes our foreign exchange, it should 
be the policy of the Government to 
encourage food production by every 
possible means. But, I regret to say 
that there has been no consistency in 
the policy followed in this regard. 
There has been a constant cnanse in 
this policy regarding the gram of sui>- 
sidy.

I now come to loans granted for 
the big river valley schemes. Up till 
the end of last year, about Rs. 130 
crores have already been ooent on 
these big river valley projects. This 
year, another sum of Rs. 50 crores is 
likely to be spent. But, how are 
these river valley schemes gouig to 
benefit the States concerned? That 
is the most important question that is 
agitating the minds of the people of 
these States. On various occasions, 
we have had to criticise certain irregu
larities in the Hirakud project. But.
I wish to make it quite clear that the 
criticisms that v.e have been ofTerina 
do not arise out of any malice or any 
desire to run clown the Government. 
The criticisms an.^e out of a mur'h 
deeper cause: it is due to the greatest 
anxiety felt throughout Orissa regarrl- 
ing the success of the Hirakud scheme. 
As you know, a sum of Rs. 92 crores 
is going to be spent on this, scheme; in 
the first phase Rs. 67 crores are going 
to be spent on this scheme. All that 
sum is being advanced by the Central 
Government as a loan to the Orissa 
Government. But. the Mazumdar 
Committee’s report has vjxpressed 
doubts regarding the success of the 
power part of that scheme. This sche
me is an integrated scheme of botfr 
power and irrigation. As a result of 
the rising cost of the scheme, the 
Mazumdar Committee has also re
commended that the allocation ot 
costs for power and irrigation should 
be changed from 29 and 71 to 20 and 
80, which, in effect, would mean in
creasing the cost for irrigation, and 
that indirectly means increasing the 
burden on the tenants, who will be 
mainly benefited. The betterment 
levy which is to be realised from tiifc 
people who will be benefited by thib 
irrigation is going to be increased De
cause of this change in the ratio, i. 
the last year, during the debates both 
on the Railway Budget as well as the 
river valley schemes. I had occasion 
to offer certain criticisms with re* 
gard to the necessity o f an integral-
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ed development scheme, if v/e ar^ 
going to have any benefit out of these 
river valley schemes. But even now 
we do not see any efforts being maae 
in that direction. As I have already 
quoted, the Mazumdar Committee has 
expressed doubts regarding the power 
part of the scheme. We have not 
yet got any picture o f the industrial 
development that is propose^ in the 
Hirakud area to utilise the power that 
is going to be produced from 1955-53. 
It is known to you that Orissa is -he 
first in mineral resources, and second 
in forest resources among all the 
States of India and is also rich id 
agricultural resources and potentiali
ties. There is great scope for deve
lopment. And, yet, though nature 
has been kind in providing Orissa 
with these vast natural resources, it 
is a paradox that that State happens 
to be the poorest and the most under
developed amongst all the States of 
India. Therefore, to make up the 
leeway and to correct the lop-sided 
development that has taken place in 
our economy, it is all the more neces
sary that industrialisation should have 
received adequate attention.

In this connection, I would like to 
draw your attention to what the 
Planning Commission have said re
garding the location of industries, in 
Chapter XXIX , para. 149 They have 
said:

‘Industrial development in India 
has so far been on an unplanned 
basis. Although there has been a 
trend towards wide dispersion of 
some industries like cotton texti
les and cement, industrial develop
ment in some parts of the coun
try has lagged behind seriously. 
The excessive concentration of in
dustries brings in its train cer
tain economic and social disadvan
tages and a wider diffusion of in
dustry is desirable from this larger 
point of view. Further, if indus
trial development in the country 
is to proceed rapidly and in a ba
lanced manner, increasingly grea
ter attention will have to be paid 
to the development of those States 
and regions which have so far re
mained backward.”

Though the Planning Commission 
have diagnosed the disease correctly,
I am afraid, that so far as applying 
the remedy is concerned, there are no 
signs apparent yet. I therefore urge 
upon the Government to have a clearer 
policy with regard to grant of loans 
for irrigation, and also to follow a 
consistent policy in regard to the ad
vances for these big multi-purpose 
schemes. Otherwise, though the in
tention in granting the loans is no

doubt good— ît is done with the mo
tive of helping those States to 
develop—its actual effect is likely to 
be ruinous to those States. If there 
is no co-ordinated development and as 
a result thereof the scheme does not 
pay the return that is expected of it, 
I am afraid that, instead of being an 
asset, these schemes are liable to be
come liabilities of those States. There
fore, I again plead for a scheme of co
ordinated and integrated development 
including the development of transport 
facilities, that, is Railways, and in
dustrial development along with those 
of irrigation and power.

Shri C. R. Narasimhan (Krishna- 
giri): I will not take long. I
wish only to refer to one “forgotten 
matter” , to borrow a phrase from the 
Moral Re-armament people.

Some years back the Government 
servants in the lower rungs had a pri
vilege called the privilege ticket order. 
That was given to them to enable 
them to go home every year and re
coup themselves . or attend to family 
needs. We all know how these Gov
ernment servants in the Central ser
vices are drawn from all parts of the 
country, and come here and serve 
They are far away from their homes, 
and remain continually out of touch 
w-ith their respective places. Natural
ly, they lead an artificial life, and get 
thoroughly dejected in their outlook, 
and their interest in work is di&o les
sened if they are not allowed to go 
home sufficiently quickly. Of late, 
this privilege ticket order has been 
withdrawn and I suppose it is for rea
sons of economy, but I wojiid like to 
appeal to Government to see il they 
cannot re-introduce this either in its 
original form or in some modified 
form. I am sure if that is done, it 
will contribute towards the efficiency 
and contentment of the Government 
servants, and the little money that 
Government spends on it wiU be more 
than made up by the enthusiasm which 
those in service will show by enjoy
ing the benefit of this facility. High 
officials can manage to travel, com
bining duties with travel, but for those 
in the lower rungs of the ladder, it 
is not so easy, and most of them are 
not likely to be benefited. There< 
fore, whfle it is one tMng for tha 
Finance Ministry to act as the watch 
dog of our finances, it will also be 
good if they get rid of their wooijen 
frame of mind and attend to such 
sentimental and cultural needs of 
their employees. Therefore, I ap
peal to Government to see whether 
they can reintroduce this concession.

That is the only thing I wanted to 
say. I do not want to indulge in
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deficit financing or anything like that.
I will leave them in better hands, the 
best hand being our Finance Minister 
himself.

Shri B. Shiva Rao (South Kanara— 
South): I want to refer only to one
matter which, I think, is of practical 
inteiest to many Members in thta 
House.

In the Explanatory Memorandum 
given to us with the other budget 
papers, on page 129 are a iium- 
oer of items wnich come unaer the 
category of “ Extraordinary Payments 
for Community Development* Program
mes” . One item is of Rs. 633 lakhs 
for community programmes, and 
there is another big item of Ks. three 
crores which the Finance Minister, 
presumably taking his cue from the 
report of the Planning Commission, 
has called “ local works” . Then, there 
are comparatively smaller items, one 
of Rs. 25 lakhs which wiU be spent on 
granis-m-aid lo institutions ccnduct- 
mg social work: and then there is an
other for Rs. 20 lakhs for youth 
camps and labour services.

In this Memorandum .there are 
meagre explanations given as to the 
manner m which these sums will be 

 ̂ spent, but I think the House will ap
” preciate and the public will appreciate 

if the Finance Minister, when he re
plies to the debate tomorrow, will 
lake us into confiaence and give us 
more information as to the manner in 
which this money is going to be spent 
than he was able to do either in this 
Memorandum or in the Budget speech 
which he * delivered at the • end cf 
February.

So far as community projects are 
concerned, there have been discus
sions on the floor of this House and 
also outside; and the attention cf the 
Government has been drawn fairly 
forcibly to the fact that one serious 
difticulty in the way of the satisfactory 
execution of these programmes is that 
State Governments, with possibly one 
or two exceptions, have so far not 
delegated a sufficient amount of auth
ority and powers to the community 
project oflacers or to the district offi
cials who are in charge of the several 
works, and to the local committees 
which have been formed in the pro- 
lect areas. I know from personal 
experience, because there is a crommu- 
lity project in iny own constituency, 
hat schemes, however small they may 
-c  from the standpoint of expenditure 
or however urgent or desirable they 
Eiiay be, are held up because ,sam*tion 
id awaited from Stata headquarters;

and sometimes it takes weeks, even 
months, before sanction can be ob
tained for even the smallest ^vork. 
And the effect of this on the local peo
ple has been very serious. It is felt, 
not without lustification, that the 
official mind still moves in the old 
grooves, and there is a good deal of 
suspicion of non-official co-operation.
I have myself a growing a.mount of 
evidence in the shape of letters from 
my constituency to prove that the 
various schemes which have been un
dertaken have roused a great deal of 
enthusiasm. Roads have been built, 
several miles of them, because com
munication is a very acute problem in 
my part of the country. Tanks nave 
been cleared. Causeways are being 
built; and I know from many schools 
and colleges students have gone out on 
week-end trips doing a gieai deal of 
valuable social work. Bui the feel
ing still persists that Government is 
not moving with the requisite amount 
of vigour or visiuii or of imagination.
I can say that no fault lies with the 
local officials or those in charge of 
these works, or the representatives of 
the people who function in an advi
sory capacity. But. somewhere, the 
machinery seems to have gone rusty, 
or is clogged, and the consequence is 
disappointment and a widespread 
sense of frustration. I would request 
the Finance Minister to act quickly in 
this matter and Lo see that this great 
fund of human energy and enthusiasm 
is harnessed to constructive purposes. 
Because, if the first flush of enthu
siasm is not adequately responded to 
by the Government, the disappoint
ment is going to be very sharp. I 
would say that to the utmost extent 
possible we must leave it to the local 
people to decide which schemes should 
be taken up, what should be the prio
rity given to the various schemes etc. 
I would plead with the Finance Minis
ter for as complete a measure of au
tonomy as is practicable, for the 
local officials and the local committees. 
And this, as I have said, must be (;one 
quickly. I understand that there is 
going to be in Delhi, at the end of 
next week, a conference of Regional 
Commissioners, as I think they are 
called, who are in charge of ail the 
community projects in the difierent 
States. I hope that this conference 
will succeed in evolving certain gene
ral principles to be applied in the ex
ecution of all these schemes in the 
community projects. I hope the hon. 
Finance Minister will insist on their 
immediate application. Already a 
good deal of time has been lost. We 
cannot forget that in the course of 
the next few weeks the monsoon will 
be upon us in several parts of the 
country, and the kind of co-operatioD
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that many can afford to give in the 
implementation of these schemes, 
viz., free labour, will not be available 
once the monsoon has started.

I next come to the next biggest 
item of expenditure of about Rs. three 
crores on local works. Much less has 
been said about this than about com- 
jniuiity projects. I would like to 
know what the Finance Minister pro
poses to do with this sum of money, 
and what general principles he has in 
mind in making the allocations out of 
this amount. As I said earlier, the 
State Governments have not respond
ed with that promptitude and sym
pathy which one expected of them in 
regard to the community projects, and 
I feel a little uneasy and even ap
prehensive that if more funds are to 
be placed at their disposal, the same 
story will be repeated in regard to 
local works. I make no reflection on 
State Governments, but the "xoeri- 
ence of the last two months leads me 
to utter a word of caution and of pru
dence. The Stale Governments, as I 
5aid. must be encouraged in every 
possible way. to delegate the i.naxi- 
mum of authority and power to local 
officials and local committees. I be
lieve the suggestions have come to the 
Planning Commission that there must 
be a system whereby schemes which 
would, from the standpoint of the 
Government, cost Rs. ten or twenty 
thousands, should be left entirely to 
the discretion of the local officials and 
local committees. I do not suggest 
that sanction should be givnn in a 
hasty and slipshod manner. I entire
ly agree with the point made by some 
o f  the previous speakers that finan
cial control mus'i. be strict. But 
having served on the Estimates Com
mittee for two years and before that 
on the Standing Finance Committee, 
I have sometimes felt that one can 
easily maKe the mistake of going to 
the other extreme. We have had in- 
£tances brought to our notice in the 
Estimates Committee. from more 
than one Ministry. of extravagance 
xind waste resulting from an exces
sively rigid system of financial sanc
tion being given to schemes. I would 
therefore plead with the hon. Finance 
Minister to evolve a new system of 
sanction of exnenditure. which would 
be more expeditious than it has been 
in the past.

In the report for 1952-53. which has 
been supplied to us. there is a reveal
ing passage by the Auditor-G^eneral 
in his report, where he says that the 
system of accounting is very much out 
of drte. I think, he says in ttiat re
port that some ol the traditions go

bacK as far a.s tne East India Com
pany, and he nas pleaded for an over
hauling of the system of accounting. 
An overhaul is necessary, not only in 
the system of accounting but in the 
system of administration and in the 
outlook of the officials, particularly 
tnose who are charged with the duty 
of implementing these various sche
mes, whether they are in the crommu- 
nity projects or under local works or 
under the Five Year Plan.

When I spoke about this Plan last 
year, I said that my conception of the 
success of this Plan was that it should 
not oe measured merely in terms of 
the number of roads built, or schools 
and hospitals opened. That certain
ly is important, but far more impor
tant from my standpoint is the amount 
of non-official participation that has 
been encouraged in the carrying out 
of these various plans and schemes. 
The Finance Minister has already 

 ̂ promised that there will be periodi
cal reports o f the progress achieved 
under the Five Year Plan, and I have 
no doubt that he will also apply that 
to the community projects. In 
those reports, I hope we shall have 
not only an objective appreciation of 
the progress made in the sense of an 
increase in the number of schools and 
hospitals and so on. but also that 
there will be a close watch kept on 
the expenditure. and on non-official 
participation which has helped in the 
implementing of this Plan.

About two months ago, I took the 
liberty of writing to the hon. Minis
ter of Railways to try and experi
ment in this direction. I wrote to 
him that instead of the Railway 
Board deciding irom New Delhi, or 
the General Managers from tneir res
pective headquarters, as to which 
platforms should be raised and so on— ̂
because we know from all parts of the 
country, there is a clamour lor raising 
of the platforms al wayside stations— 
the Minister of Railways sho’ ild make 
an announcement that wherever vil
lagers come forward with oflers of 
free labour, the Railway Board should 
agree to supply the material and 
whatever technical assistance ip ay be 
necessary; I wrote to him that the ex
periment should be tried at least for 
a year, to see the results. I am con
fident that if that approach were effec
ted by the Railways Ministry, for the 
same amount of money we can have 
the platforms raised at twice or three 
times the number of stations where 
we get them raised at the present 
moment

I have nothing more to add, but as 
I said, H ift o f ttiiK greatest impgrtwioQ
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that the Finance Minister should,
from the very beginning of the im
plementation of these plans, whether 
they are on community projects or on 
local works etc., ensure to the maxi
mum extent possible, non-official par
ticipation and co-operation in the way 
I have indicated.

Shri Kanavade Patil (Ahmednagar 
North): I would like to make a
short speech on the subject of the 
forest policy of the Government of
India, and the conservation of soil. 
Much stress has been laid in the Five 
Year Plan on the agricultural develop
ment of this country, and a very huge 
amount has been earmarked for sche
mes on agriculture and communin 
projects. They also include forest
preservation and soil conservation. 
My submission is that to solve these 
two important problems the Planning 
Commission has not made proper al
lotment. The amount allotted is
a vei:y smaU amount of Rs. 12 crores. 
And in the Budget for the year 1953
54 under Demand No. 44 only a small 
amount of Rs. 30,84,000 has been al
lotted to be spent on loresU and con
servation of soil. I have to submit 
we have not properly appreciated the 
connection between the production of 
our agricultural crops and the pre
servation and development of forests 
in this country. How are we going 
to develop the immense agricultural 
production when we know that much 
of the soil in this country required for 
the purpose is in a hopelessly ha*̂  
state?

According to my humble opinion 
forest plays a very important role in 
the life of any country. It supplies 
us with all the important materials 
for production, such as timber, ply
wood charcoal and other important 
products; at the same time, over and 
above all, it helps to conserve water 
and prevent soil erosion.

The forest policy of the Government 
of India was laid down in the sixties 
of the 19th century. By a Resolu
tion is§ued by the Government of 
India in the year 1894 they laid down 
the same policy with some variations. 
That policy remained as the basis of 
the Government of India’s forest 
management and re-afforestation till 
May of 1952 when under the inspira
tion of the hon. Mr. K. M. Munshi a 
new approach to forestry was made. 
Under the policy as it is now laid 
down, one-third of the total area of 
the land was to U, left for preserving 
and developing forests, and 60 rer 
cent, dtf the total land area in the 
Himalayas, in the Deccan plateau and

other mountainous tracts was to b& 
reserved for developing forests. 1 
would like to submit, within the. short 
time at my disposal, that looking tc 
the land which in America or Europe 
is given for preservation of forests, 
this is indeed a comfortable figure 
and we must work out on the basis of 
the plan laid down under the new 
Resolution of the Government of 
India’s forest policy. In Chapters 21 
and 22 of the Five Year Plan, the 
Planning Commission has dealt with 
the subjects of conservation of soil and. 
preservation of forests. But I have to 
submit we have to be more careful, 
looking to the denudation of forests 
m the country today. 1 would like 
to bring to the notice of this House- 
th“  very serious condition and very 
serious shortage of water prevailing, 
throughout the whole country today. 
It is because we have not been very 
careful—both the Centre as well as 
the State Governments—regarding the 
problem of forests in this country. To 
my great surprise, I have sean the 
authorities rather indifferent on the 
point of preservation of forest. I 
would like to submit that a very care
ful survey, both from the biological 
and economic point of view, of all the- 
forests in India must be taken up 
within as short a time as we can, be
cause thQ forest wealth of this coun
try is being destroyed in sucn a re
lentless manner as it was never be
fore and sometimes it seems that r o -  
bodv is anxious to preserve the 
forests. I would like to bring to the 
notice of this House that because o f 
the denudation of forests, all the 
hills."'beautiful hills, mountain tracti^ 
beautii'ul regions have become bare 
and appear deserted. It is indeed #  
very tragic situation which I want to 
bring to the notice of this House. One 
more point which is worth considera
tion is that because of the denudation 
of these forests and oecause of hun
dreds of m ilfi of area lying bare liow 
without forests in India, we have not 
got sufficient rains during the last 
few years. On this point I v/ould 
like to qoute an authority Soil Erosion 
by Sir Harold Glover—An Oxford 
pamphlet. Sir Harold was Conservator 
of Forests in Punjab and was in Indian 
service for twenty years. On page 13 
of this small pamphlet, he writes: 

“The day temperature v/ithin a 
forest is lower than outside: but 
when the trees disappear the sun 
heats up the rocks and bare earth, 
with the result that the hot air 
rises and forces up the clouds 
which no longer drop their mois
ture in the form of rain, and the 
country becomes drier than when 
it was covered with forest” .
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This is what he has written in this 
small book, I would like to submit 
that we also have seen from our ex
perience— and of weather pandits and 
meteorlogists—that because of the 
aenudation of the forests on a great 
scale, we have been getting very 
scanty rain during the last so many 
years. We are not facing this pro
blem in its realities. We are trying 
to think that this is a small problem. 
But to my mind this is a most impor
tant and serious problem which must 
attract the attention of the Central as 
well as the State Governments. I am 
afraid the peasants who are ignorant 
do not understand the consequences 
of cutting down their own private 
trees. Care ought to be taken and 
more pepal forest laws should be in
troduced to bring to the notice of the 
peasants the importance of the forest. 
Because of the denudation of forests, 
we have recently suffered very serious 
damage to our land also. I would 
like to bring to the notice of the 
House a few important damages which 
have resulted from the denudation of 
forests. For instance, the tempera
ture has been increasing during the 
last so many years— 15 to 20 years— 
because of the continuing process of 
destroying forests throughout India. 
Temperature has been rising. Rivers 
used to flow throughout the year. 
There were beautiful springs with 
beautiful banks having green trees 
btiinding ( n either side. But because 
the hillside forests have been cut 
down, there is now complete soil ero
sion and the water goes down to the 
sea. The underlying rock is n('w 
bare. It was once under cover of the 
trees and the soil used to soak the rain 
water, conserve it and reiea?e it at 
the time of the dry season. Now 
those trees are no more there, the 
beautiful hills are no more there, and 
all the wells throughout Bombay. 
Deccan and other important areas are 
getting dry. That is a very serious 
situation. I ' know for myself that 
the rivers Godavari, Narmada, Tapti, 
Krishna and all the big rivers in the 
south— beginning from Delhi up to 
the far south— are getting drv every 
year. I know of one river Mula in 
Ahmednagar District which has at its 
source 200 inches of rainfall per year, 
but as there is no forest even this 
river has begun to dry. A very 
small current of water is flow
ing through the river this year. This 
IS really very terrific and sad to look 
at. I believe it is the duty of the Go\  ̂
ernment of India as well as of the 

to pay sufficient 
attention to the question nf these
forests and sufficient amount also 
should be spent on th e  Q uestion of 
preservation of forests. '

5 p. M.

I would like to say a few word; 
about the conservation of soil. This ij 
also a very important question and 
would like to quote from this book 
Soil Erosion.— Its Prevention and Con
trol published by the Government of 
Madras in the year 1948. In Sholapur 
district experiments were carried out 
by the Government of Bombay as the 
erosion was serious. They wanted tô  
ascertain some data regarding soil 
erosion. Let me quote:

“From the results of experi
ments conducted in the Sholapur 
Dry Farming Research Station, it  
is seen that about 20 per cent, of 
total rainfall is lost by runoff 
which erodes away 35 tons of soil 
per acre per annum in the 
Bombay-Deccan tracts. In other 
words, l/6th  inch o f soil is lost 
per annum by erosion or 1 inch o£ 
soil in six years. In light soils 
wher^ the depth of soil does not 
exceed 6 inches the entire soil will 
be lost by erosion in about 

•36 years leaving the hard muram 
subsoil bare and unfit for any 
crop. Geologically, it takes 
thousands of years for nature tv> 
convert rock into soil 1 foot deeo,. 
fit for cultivation, but it is com
pletely eroded and lost in about 
50 to 100 years.*’

These are very serious^results. They 
are warning us that we should be 
very careful in the conservation o f  
the soil also. Forests alone can coii- 
serve this. If we have got sufficieat 
forests, then alone soil can be con
served. I may submit that during? the 
last few years out of 274 miUion acres 
of cultivable Jand. 123 million acres 
of land has been affected by erosion: 
and this is a very serious matcer 
This is a staggering figure and if sc 
much land is restored, then  we wil  ̂
have sufficient foodstuffs also I do 
not want to go on further. ‘ I have 
gied  to bring to the notice of ine 
House the serious Aid terrific results 
caused by the denudation of fo-ests 
and by the loss of the soil caused 'bv 
erosion. "

Dr. Lanka Sundaram; I would like- 
to discuss today one of the least pub
licised of the financial problems aris
ing out of partition, because I am 
convinced that the solution to this 
particular oroblem lies naturally 
within the ambit of the Ministry o f  
Finance. I am emboldened to make 
a reference to this particular quesion 
after reading the report of the Fin^ 
ance Ministry, which, at page 10,.



3735 Demands for Grants 6 APRIL 1953 Demands for Grants 3756

[Dr. Lanka Sundaraml 
makes a reference to the activities of 
the Rehiabilitation Finance Adminis
tration. I am gladdened to noie tudt 
the original amount of ten crores of 
rupees loanable towards rehabilita
tion of disDlaced persons is being 
raised to about 14:5 crores, and tnat 
already a sum of Rs. 5:4 crores have 
been utilised by those borrowers 
who, the report says, number as 
many as two lakhs of persons.

I have given notice of two cut 
.motions, on Demand No. 26 and on 
Demand 42, dealing specially with 
the problems of displaced banks. 1 
-cQncede within the over-all picture of 
India’s financial problems the position 
occupied bv these displaced banks ii? 
v e ry  small indeed. I also concede 
that a solution to the problem of these 
ban ks must be found along with the 
general over-ail solution to all r»rob- 
iems between India and Pakistan. 
In this context I hope that the pro
posed talks between the Prime Minis 
ter of Pakistan and the Prime* Minis
ter of India would prove fruitful.

I have got here some information 
regarding the problems of displaced 
banks. You are particularly aware 
Of the fact that about a dozen dis
placed banks, originally incorporated, 
if I may use that word, in Lahore 
and West Pakistan generally, are nov/ 
operating in India and today, they 
find that as much as Rs. 14,74.600 of 
iiq u id  assets are frozen in West 
Pakistan, in addition to as mucn as 
Rs. 4.35.20.700 of blocked assets also 
frozen in West Pakistan If my 
figures are wrong, I shall be grateful 
to the Finance Minister if he >vou’d 
put me right In addition to Ihest?
12 banks which have formed them-
.selves into an association called the 
Displaced Banks Association. 1 am 
given  to understand that there are six 
to eietht b a n k s— some •'»f them v e ry
big—like the Punjab National Bank— I 
am only illustrating by giving the 
name of one single bank—whose total 
blocked assets ar^ of the order of 
60 crores of rupees. in addition to
considerable liquid assets. I have 
got some personal experience of some 
\)f these Banks. I was a resident 
of Delhi for the better part of 20 
years—seventeen years and I banked 
■vith one of these displaced banks
•during this period. I was one of the 
creditors. Especially at the time 
when after partition there were that 
moratorium and the decisions of the 
Punjab High Court to  arrive at cer
tain settlements. I had taken part: A
part o f my money was then locked up. 
The point I am teyiim  to Ig
tliw T o& y  We fted these disolaced

banks are in a very peculiar position, 
havmg as mucn as 4J crores of 
rupees locked up in West Pakistan 
which they are unable to get hold of. 
You wi-'l see that immediately after 
partition, most of the depositors have 
transferred their accounts to India, 
with the result that these depositors 
have become the creditors in India, 
wnereas the fixed assets of banks are 
locJced up in Pakistan. The position 
IS a sort of imbalance in the banks’ 
business activities.

I do not want to weary the House 
with what has been done but I am 
very much concerned with one or 
two important facts which arose 
during the last two or three years. 
First, there was a moratorium for 
three months. I am referring to my 
own personal experience There was 
the sanction of the High Court for 
the creation of a closed fund and the 
operation of a new fund. I am given 
to understand that as much as 30 to 
90 per cent of the total moneys be
longing to the closed fund accounts 
of these displaced banks, which are 
members of the association I have 
referred to, have already been paid. 
The result is that for a balance of 
ten per cent, they are now being 
faced with contentious liquidation 
proceedings. I am also given to 
understand that— from personal 
knowledge of this question ranging 
over a number of years—about three 
years ago the Finance Ministry 
agreed to the request of the displdoed 
banks to secure extension of the 
period of limitation for suits against 
their displaced debtors. You are 
aware that in the Constituent As
sembly (Legislative) there was *3 Bill 
passed—the Displaced Persons Institu
tion of Suits and Lega' Proceedings 
(Amendment) Bill, which unfortu
nately did not secure this extension 
as desired by the banks, which as I 
have said was endorsed by the Fin
ance Ministry of the time.

You are aware that in 1949, the 
Banking Companies Act gfcve several 
exemptions to these banks from 
which they have benefited towards 
rehabilitation. Such of the benefits 
accruing from the exemptions j f  the 
Banking Companies Aci were nulli
fied, unfortunately, by the Displaced 
Persons (Debts A(?justment) Act of 
1951, with the result that the dis
placed banks found that the contrac* 
tual relations between delators and 
creditors have been nullified, and that 
a new statutory class of contracts 
have been brought into existence. I
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make a brief reference to these legis
lative enactments for one reason. To- 
^ay, you find that the RehabUitatiun 
Ministry in particular is drawui/' a 
distinction between a displaced per
son and a displaced bank. Actually
the vast majority of displaced persons
are the ex-creditors of the displaced
banks. I personally know of a num
ber of legal proceedings now pendmg 
before the courts for the liquidaticn 
o f these displaced banks. Lookmg
from another angle, you will find that 
the operation of these two laws, ap
parently reflects— subject to coiTec- 
tion from the Finance Minister—a 
5ort of conflict of approaches between 
the Finance Ministry and the Retiabi- 
iitation Ministry and the cUsplaced 
persons have protection against the 
displaced banks. ! said, *̂ verj
these twelve banks which have band
ed themselves into this association 
have some Rs. 4 i crores locked up. 
and even if two annas in the rupee 
are made available. I am convinced 
they will be able to meet not less 
than ten per cent, of the total obli
gations which are still outstandini; to 
be paid to displaced persons. This is 
not a banking affair at all. It is a 
problem of human misery. I do hooe 
sincerely that the Finance Minister, 
with his usual helpful approach to 
these problems, will bring in legisla
tion to give extension of time for the 
payment by these displaced banks of 
the instalments due to displaced credi
tors. I do not think the House would 
consider this an unreasonable re
quest. You know the controversy 
that has occurred as regards the dis
tinction between displaced persons 
and their obligations and displaced 
banks and their obligations. Let 
there be no mistake that I am against 
the interests of displaced persons. By 
all means, rehabilitate them, but in 
rehabilitating them do not try to 
enforce in the law of the land a oarti- 
cular type of contract which militates 
against the actual contractual inter
ests of displaced banks.

Recently, we have seen the reoort 
of the Banks Liquidation Proceedings 
Committee. It was presided over ny 
Mr. Mitra, and the report was signed 
on the olst December o f last .vear. 
I wou’d only quote one passage from 
this report, which to my mind puts 
the whole thing in its proper perspec
tive and emphasizes the need for 
legislative change, as otherwise these 
displaced banks wiU have to go to 
the wall. I am quoting paragraph 90. 
which reads thus:

“ We, therefore. recommend 
that the Court, which has sancv 
tioned the scheme o f arrange

ment, be given jurisdiction to 
exercise the followmg powers 
the case of anv bank working 
under a scheme of arrangement

the date of the commencement 
o f the legislation which may be 
undertaken Dursuant to this re
port and on the application of 
such bank:

(a) to excuse any delay in car
rying out any of the provisions 
of the scheme of arrangement on 
proper grounds being snown and 
on such terms as the Court thinKs 
nt;

(b) to extend the benefit of the 
proposed summary procedure for 
the recovery of debts by filing a 
list of debtors;

(c) for the purpose o f settle
ment Of the list of debfors to ex
clude any debtor from the benefit 
of the Displaced Persons'  (Debts 
Adjustment) Act, 1951, provided 
(1) that no final adjudication of 
the debt has been effected under 
the Act, and (2) on being satis
fied, after hearing the debtor,

 ̂ jt is just and convenient 
that he should be excluded” .

A few days ago, I put a supplemen
tary question when this subject came 
up during questions, and the Parlia
mentary Secretary, Finance, was un
able to say whether or not Govern
ment have examined those recommen
dations and whether or not they are 
prepared to implement those recom
mendations I appeal to the hon. 
Minister of Finance to look into this 
question very sympatheticaUy.

Otherwise, there is only one alter
native and that is. let Government
fho® liquidatethem themseVes. My hon. friend

oredecessor
gave a number of assurances in the 
previous House that these banks 
wou.d be given a certain number of 

ffh rehabilitate themselves. So.
Rehabilitation within a 

p r f  5 the banksare closed: the alternatives are clear 
Otherwise, it wiU be something like 
tnsankuswarga. They can neither 
operate, because their funds are lock
ed up in Pakistan, nor can they meet 
their obligations in anv wav So, mv 
last concrete suggestion would be: 
here are the assets of the displaced 
banks— I am talking of the members 
of^the association, and not o f the 
others, of whom some hold immeasur
able assets in Pakistan— and the liquid 
and blocked assets can b© estimated. 
H^ving  ̂ estimated them. In the light 
o f the discussions gbing  ̂ on between
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India and Pakistan. I would appeal to 
my hon. friend to see that a portion 
of this money is made available to 
these banks, so that at least four to 
ten per cent. of the liabilities still 
outstandmg on the closed accounts 
may be paid, and they can get rid of 
this millstone of the dosed accounts 
in regard to which the displaced per
sons are forcing these banks into 
liquidation. Or, in the alternative, 
let Government take them over and 
fiiJish the job themselves: that will be 
a humane process altogether.

Shri G. P. Sinha (Palamau cum 
Hazaribagh cum Ranchi): I support 
the demands under the Ministry of 
Finance. After independence, the 
financial condition of the country be
came serious due to the refugee prob
lem, flood, drought etc. but it goes to 
the cred it,of the Finance Minister of 
the Central Government and his 
counterparts in the State Governments 
that we have been able to cross this 
dangerous period. At the moment, 
the urgent need is to draw the atten
tion of the Government— both Central 
and State— to the village. There are 
big schemes before the country, but 
unless We do something for the vil
lage there will not be a proper en
thusiasm in the country.

The problem facing the village to
day is twofold: the loss of purchasing 
power and lack of rural credit. Be
fore some States passed restrictive 
laws against money-lenders and land
lords. the latter were the only source 
of rural credit. There was thus sreat 
difficulty for agricultural credit. Of 
course, after independence, the Cen
tral Government and some State Gov
ernments have come forward and have 
started distributing short term loans 
and irrigation loans and while a huge 
amount has been diverted for recons
truction o f the agricultural condition 
of the village, the method of distribu
tion is defective. There is no proper 
assessment of the needs of the people. 
Whenever there is drought and conse
quent failure of crops. Government 
agencies rush in and distribute loans, 
but the needy persons are debarred. 
The assessing authority is the district 
authority and naturally there is no 
proper link by which an estimate of 
the need of rural credit can be made. 
Hence it is of the utmost importance 
that agencies should be created that 
will not only help Government in dis
tributing the credit but that will 
actually add to our national savings 
scheme. If people find tinancral units 
in their own village, they will be en
couraged. They will come lorward 
with their surplus money.

Before The war, there was a slum;> 
in the agricultural n«riceL L'he 
greatest village problem was rural in
debtedness. The war came. Inflatioa 
also came. Prices of grains up. 
This created a headache for most of 
the State Governments, which fortu
nately they have got over.

Now, I would come to cottage indus
tries. Every section of the House has- 
expressed its deep concern over th& 
problem of unemployment. Some Op
position friends levelled the charge 
that our Five Year Plan has not given- 
proper attention to unemployment. 
That is true to some extent. But even 
in Russia, during their Five Year Plan 
period there was no total employment 
No Plan and no country can guaran
tee total employment within a ohort 
time. The Government of India are 
having their own co-ordinated organi
sations and a few days ago when 
Mr. Agarwal, Congress Secretary, 
spoke on industries he said that the 
employment problem should get a 
high priority in planning. In fact, he 
suggested that cottage industries 
should be encouraged even af the cost 
of the mill industry. I for one am 
with him. But when people talk of 
cottage industries, they talk only o f 
cottage textile industry. Today even 
if We give them employment, even  if 
we give them finance, there might be 
some increase in employment, but 
tomorrow, they will again have to 
face the difficulty o f finding a market. 
Hence the best way to proceed is to 
demarcate the field of large scale in
dustry and cottage industry. Unless 
you do it, it is not possible to develop 
the country as well as keep the pace 
of employment increasing.

Today the field o f public and private 
sector has been clearly demarcated: 
we have got a definite plan for it. 
But while we have a complete control 
over the public sector, it is not possi
ble to develop it without adequate 
control over the private sector. To
day what happens. Our knowledge of 
statistics ,is most meagre. Govern
ment has "no control over the private 
sector, except that provided by the 
Development of Industries Act 1951., 
Under this Government can take over 
the management o f an industry only 
if it is on the verge of collapse. Pre
vention is always better than cure. 
We may differ from the poTitical set-up 
of Russia: we may differ from the Op
position Members, but we cannot al
low the industrialists to have their 
own wav and have an unrestricted 
hand. Whatever we have to do we 
have to do according to the plan ond 
if we have to plan we have to plan
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for the betterment of the entire coun
try. I would g u g ^ t. that no.l only in 
the public sector. But in the private 

-sector as well Government must 
share the responsibility of manage
ment, There must be a Government 
nominee on the board of directors in 
every industry. The old conception 
that those who have invested their 
money can alone manage the industry 
has gone. Today the State has taken 
the responsibility of labour welfare, 
labour housing etc. Above all Gov
ernment has subsidised food for the 
labour areas at the cost of the whole 
country. If the capitalists of this 
country today say that because Gov
ernment has not invested any capital 
in the industry they should not inter
fere in the management and if we 
agree to it there will be no planning.

What happens today. The British 
Government has left behind them an 
efficient cadre of officials: but those 
officials have very little knowledge of 
industrial management. We have 
started huge projects in this country. 
Unless we give them proper opportuni
ties to have sufficient knowledge of 
industries, I am afraid in future they 
will not be able to shoulder the res
ponsibility of managing them.

I well remember, wile I was a stu
dent I was asked to write as essay on 
some rural scheme. I came, pre
pared my paper and handed it over 
to  my professor. He said: this is a 
nice essay, but written in the drav/- 
ing room. So, the directives Issued 
t y  the present officials either from 
the Delhi Secretariat or the >̂tate 
Secretariat are just like my essay. 
They have got a beautiful theoretical 
knowledge of the entire country: they 
are men of calibre; but they have no 
experience. Unless they are given op
portunities of industrial management 
it is not possible to nationalise the 
industries.

I do agree we will have to follow a 
mixed system of economy. This has 
been followed in Russia and jther 
countries as well. But the spirit in 
which it was followed in Russia must 
be imbibed here. We can allow the 
industrialists to thrive not at the 
cost of our nation, but to help our 
nation.

Let me now come to foreign invest
ment. There has been wide criticiiim 
against foreign investments. Evtiry 
section of the Opposition has made 
capital of it. Before independence 
foreign investment was a symbol of 
exploitation, with the result that ^ e 
had our doubts about the intention of 
the foreign investors. But e x i > e r i e D c e  
■has shown that we rannot develop our

industries unless we invite foreign 
capital to this country. By invitmg 
foreign investment, we not only get 
the capital, but also the technical 
know-how. We would have to soend 
many years to know these things. The 
Development of Industries Act has 
provided sufficient safeguards agqiriot 
the exploitation of this country by 
foreign investors. Recently we have 
found that most of the foreign inves
tors have been allov^ed only when 
they agree to a major share of indi
genous capital also. That is a Pocd 
sign. But there are also cases where 
foreigners have been exclusively given 
a cnance to come and exploit the re
sources o f our country. It is rcnliy 
horrift^ing when they ask for protec
tion no protections should be 
given to foreign' firms', because 
the primary consideration be
fore Government is that they should 
be fully equipped. If they are a^ord- 
ed protection that will add to the 
miseries of the people and there is no 
point in having foreign investmont.

Shpi Shobha Ram (Alwar): In the
first instance. I would like to congra
tulate the Government for acreptirig 
the recommendations of the Finance 
Ccwnmission and it is rather a happy 
sign to note that the principles adopt
ed by the Finance Commission v^hile 
determining the common divisible pool 
and its distribution among the diffe
rent States are really very commend
able.

The Finance Commission h.qs not 
forgotten the basic principle that every 
State should be so equipped as to en
joy  a reasonable prospect of maintain-' 
ing its financial equilibrium and in 
case there is any deficiency of finan
cial resources of the States that must 
be brought to an end.

In this connection I would like to 
refer to the Financial condition of the 
State of Rajasthan. I may refer to 
the_ report of the Indian States Fin
ance Enquiry Committee 1948-4<). It 
is on pages 88-89. It was clearly as
sured by the Government o f India by 
accepting the Indian States Finances 
Enquiry Committee’s report that apart 
from t^e share of divisible federal 
taxes referred to, the Rajasthan Gov
ernment will in addition be entitled 
to all forms of grants-in-aid on c*»pital 
or revenue account and financial and 
technical assistance from the Centre. 
But by the acceptance of the Commis
sion’s report we have found that no 
gain had accrued in addition to the 
share of the federal taxes, to the Gov
ernment of Rajasthan. As a result 
o f the financial integration agreement 
the State lost something like ' 
Rs. 2,79.00.000 and by way of the share
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of taxes on income and share in the 
Union excise duties the State has got 
only Rs. 260 lakhs plus Rs. 20 lakhs 
by way of grant for primary educa
tion in the State. That means the 
State has got nothing, as it was the 
duty of the Government of India to 
compensate the loss which has ac
crued to the State as a result of the 
Financial integration agreement.

Moreover, while the principles of 
the grants-in-aid were being discussed 
by the Finance Commission, the Fin
ance Commission summarily rejected 
any grant-in-aid to be given on the 
basis of famine conditions. Rightly or 
wrojigly, the reason advanced by the 
Finance Commission was that it was 
very difficult to make a forecast in 
advance for the purpose of determin
ing the assistance that might be re- 
quireti. What I would like to oubirit 
in this connection is that so far as 
the State of Rajasthan is concerned, 
famine has'becom e a permanent fea
ture of the State. And I would like 
to quote a few instances in recard to 
the famine conditions obtaining in 
half of the parts of Raiasthau. We 
have been hearing about famine condi
tions obtaining in Rayalaseema, 
Hissar and the eastern parts ;>f U P. 
and certain districts of the Bombay 
State. I do not mean that more heJp 
should not have been given for help
ing the people of those areas. But J 
wish to say that on the floor \jf this 
House the case 9f Rajasthan in rela
tion to the famine conditions obtain
ing there should not go unheard or un
represented, though my friend Mr. 
Morarka had thrown some light on 
the subject. But on the basis of per
sonal experience I would like to sub
mit that there are ten out of twenty 
six districts in Rajasthan which .ire 
famin^affected ones. If I draw the 
attention of the House to the economic 
and social conditions and thp food 
situation in those Parts it will laks 
me a long way. Still I would like to 
say a few words in regard to certain 
districts, and I would like to prove 
one thing, namely that famine has 
become a permanent feature there. In 
Jaisalmer, hardly one out o f  twenty 
years is a good year. The remaining 
nineteen years are famine vears. In 
many districts of Jodhpur division, 
hardly two out of five years are good 
years. The remaining three years 
are famine years. Similar is the case 
with many -of the districts in Udaipur 
division. No+ to speak of the famine 
<!onditions. there are other de- 
t^riorating and bad conditions 
prevailing in certain districts 
o f  some divisions. In two or

three districts of Jodhpur division I 
would submit that people have to 
bring water from a distance of four
teen to fifteen miles, and in every 
family one or two male members have 
been entrusted with the work of 
bringing water. So far as the food 
situation is concerned, I would submit 
that in three or four districts of Jodh
pur division people have to Jive upon 
the seeds of the grass for six months 
in a year, and sometimes, when the 
years are very bad, for the whole of 
the year. A  pertinent Question ŵ as 
put to some people in those areas and 
they were given to understand that 
there are certain provinces in our 
country where people have the grain 
for the whole of the year. Those 
people were amazed at the vevv idea 
of it. Anybody who has gone from 
Delhi to Ajmer or from Madhvabharat 
to Ajmer by road would have noticed 
thousands of people migrating from 
Jodhpur division to Madhyabharnt or 
Uttar Pradesh every year. They re
main out for six months. After six 
months they again come to their 
homes and if there are chances nf 
good rains they settle there, otherwise 
they^will have to seek employment in 
other States. That is the condition 
there.

In view of these conditions I would 
like to submit that the rase of Rajas
than, while the question of special 
grant was being considered by the Fin
ance Commission, should not have 
been rejected. Not only that. If we 
go into the budget figures of Greater 
Rajasthan for four .years or. even be
fore that, if We go into the details 
of the figures of the Jodhpur Gt)vern- 
ment, we would see that out of four 
years, except for one year, for the re
maining three years the State Govern
ment Of Raja.sthan had to incur an ex
penditure of Rs. one cror«i on faniine 
relief works yearly.

Therefore, in view of this financial 
difficulty in which the State Goven.- 
ment of Rajasthan has been placed, 
something must be done. Because 
political consciousness is being awa
kened after the attainment of freedom, 
by people inside and outside, we can
not take this plea that Rajasthan, be
cause it is financially backward must 
wait for the next twenty years for 
development activities.

In view of all these observations 
which I have made on the floor of this 
House I would like to submit that a 
special Committee should be appointed 
to go into the financial conditit ns o f 
the State, and also to go into the de
tails of the famine conditions obtain
ing there, and I would like to appeal 
to the Government that on the basis
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Of this report something substantial 
in the shape of special grant should be 
given to the State of Rajasthan. Un
less this is done, for fifteen years to 
come the Rajasthan Government will 
not be able to undertake the aevelop- 
ment activities which have become 
inevitable after the attainment of 
freedom. We have launched the Five 
Year Plan and we want to see its 
successful implementation. But it is 
not possible unless the State G-jvern- 
ment finds some money for the 
development activities; and unless cer
tain grant is given to the Stale Gov
ernment no money is left with them 
for these activities.

The other point I would like to sub
mit is in regard to the tobacco excise 
duty. Last year also I put a question 
in this connection. The present prat*- 
tice in regard to the tobacco excise 
duty is in contravention of rule 25 of 
the Central Excise Manual. I pointed 
out that the correct procedure regard
ing the tobacco excise duty was that 
as soon as the tobacco product was 
ready, the curer or the producer was 
bound to apply to the nearest Central 
Excise Inspector so that his ready 
product was weighed in the niesence 
of the officer, and on the actual weigh- 
ment of the product the excise duty 
was levied. That is the suggestion 
but what happens? Three months be
fore the produce is ready, the officer 
enters the field and makes his survey 
and assessment of this crop as though 
on the basis of experiments, and 
levies a duty on the quantity of pro
duce on the basis of such assessment. 
I put a question only last month that 
this practice must be stopped and the 
people should be made to understand 
the correct procedure and the correct 
law 'Ŵ ith which they arc governed, 
but to my surprise and amazement 1 
found the reply of the hon. Minister 
very amusing. In the first oart of the 
reply the hon. Finance Minister had 
agreed with the suggestion that the 
Central excise law requires the to
bacco curer to pay a duty immediate
ly by applying to the nearest excise 
officer and getting the produce weigh
ed in his presence. The letter part 
of the answer is this. In districts 
where tobacco is cultivated in a large 
number of plots scattered over wide 
areas, some of the producers fail to 
apply as aforesaid and prefer to dis
pose of the tobacco without payment 
of duty. The latter part of this veply 
is very amusing in the sense that un
der the rule of the Central Excise 
Manual, it had been made obligatory 
on the producer to apply to the nearest 
Central Excise Inspector for the W figh- 
ment of his actual produce. If he

does not apply and does not pay the 
duty, he cannot remove or dispose of 
the tobacco produce and if he does so, 
he is liable to be punished under Rule 
9 of the Central Excise Manual. There
fore, when this is an offence, it can
not be said that some producers pre
fer to dispose of their tobacco pro
duce without pa3ong duty. It is v.rong 
to say that

The other point is that some pro
ducers fail to apply as aforesaid. It 
is a very strange thing. Three montns 
before the produce is ready the 
officer measures the field and tells the 
cultivator or the producer, that sucn 
and such is the quantity on which he  
has to pay the levy and the assess
ment is based on the crop cutting 
experiments with the result that the 
tobacco producer is under the im
pression that whatever the Central 
Excise Inspector tells him is correct, 
arvd the cultivator does not apply. 
Last year too I just made an appeal to 
the hon. Minister concerned that there 
were certain districts in the State c f 
Rajasthan where such practice W’hicb 
Is repugnant and unwarranted by law  ̂
prevails. Therefore, the correct proce
dure in regard to the legal aspect o f  
the problem must be publicised by the 
Government. The Inspector should 
issue a .bulletin and should let the- 
people know what is the correct proce
dure in regard to tobacco duty. What 
happens as a result of this vague assess
ment? Many people have been put to 
harassment for nothing. Sometimes 
when they produce four maunds they 
have to pay duty only for one maund 
and people who produce one inaund 
sometimes have to pay duty for tour 
maunds. It might be true that 5C per 
cent, of the people might be benefited, 
but why should 50 per cent, be put to 
a loss unnecessarily? Why should a 
producer who produces only one maund 
of tobacco pay duty for four maunds? 
Therefore, I apt>eal to the Governinent 
that the matter should be publiiused 
and the correct procedure should be 
followed.

A last word about inter-StateH*««sit 
duties. Under the Federal Financial 
Agreement, it was so agreed that by 
1st of April 1955, inter-State transit 
duties would be abolished so far as the 
State of Raiasthan is concerned. But 
what happened? I am rather oonstram- 
ed to find that despite a clear-cut agree- 
r&ent between the Centre and the State 
Government of Rajasthan, no steps 
have been taken by the Government 
of Rajastb«^n for the abolition of mter- 
State transit duties with the result
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that two years only are left. After two 
years, it will be the main concern of 
the Government of India to make up 

the deficit of the Government of R:ijas- 
than which comes to nearly Hs. three 
crores. Therefore, in view of this, tne 

. Rajasthan Government should be aa* 
vised to take certain steps in this re
gard. Otherwise, after two years, Rs. 
three crores will be an amount whicn 
the State Government cannot bear. 
Therefore, I would appeal to the Gov
ernment that they should see that 
after two years the abolition of mter- 
State transit duties is totally achieved. 
Afterwards if the Government take re
course to article 306 by extending the 
period for five years more, it would 
have a very bad effect on the people. 

We are trying to win the confidence of 
the people and many a time 'Ve have 
declared that by the 1st of April 1955 
there shall be the total abolition of the 
inter-state transit duties, rherefure, 
the Government of Rajasthan should 
take gradual steps from today so that 
after two years the Centre might not 
be faced with additional financiaJ 
liability.

Shri Buchhikotaiah (Masulipatnam): 
A t first, I understand' the taxation mea
sures of the Central Government are 
paradise for the vested interests ana 
hell to the common .bulk of the peopn? 
because millions of rupees are given 
away ss salaries for hundreds of 
foreign experts, crores of rupees are 
being drained away by foreign firms 
that supply Us materials which can t?e 
easily manufactured in th’s country with 

Ind’an talent. The Finance Minister 
-wanted to meet this year’s expenditure 
by resorting to deficit financing to the 
extent of Rs. 110 crores. Why was this 
extreme step thought of? What is the 
defect in our financial policy? Have the 
Congress Government changed at least 
any drop of the policies handed over to 
them by the English Rulers or is the 
same colonial policy still allowed to 
continue? What steps have the Congress 
Government taken to improve the lot 
o f the common man in this country 
and thus get more revenues to the 

€xchw»trer? What is this unhelpful 
financial policy in relation to the poor 
and middle class peasantry? Has the 
Congress Govem-ment thought of in:- 
proving the financial policy by bringing 
about radical changes in social and eco
nomic set-up? These are the problems 
one should think over seriously before 
entering into the detailed discussion of 

the financial policy. If these afe not 
taken into consideration, if one thinks 
like the clever Finance Minister, then 
there may be no end for the vicious

circle. In this connection, I am remind
ed like the finance Minister of a Tele- 
gu proverb:

Yentaperigina Gorreku Bettedutoke.
The meaning of the proverb is that 

the tail of the lamb cannot be increas
ed however much an ingenious 
method is applied by the shepherd. 
So also, the financial policy of the 
Congress regime has in no way im
proved. Whatever may be the theore
tical knowledge of economics of the 
Finance Minister, he will not 'be able 
to succeed without takin'? the practi
cal life of the oeople into considera
tion. The financial policy which the 
Congress Government is blindly fol
lowing is in no way different from 
the policy followed by the British 
rulers. Firstly, all of us know that 
the Britishers entered this country as 
traders and then became conquerors. 
So their policy was the policy of the 
trader to get profits at the expense of 
the consumer. Also, it was she policy 
of the conqueror, to suck the life 
blood of the conquered. In short, the 
financial policy of the C'luigres'? rule 
is colonial exploitation of the people. 
For example, a major portion of the 
industries, trade and commerce in 
the hands of the foreicn pvoloiters. 
Sixty to seventy per cent, of the jute 
industry and tea and rolTee indus
tries. gold, mica, and coal mines is 
in the hands of the British imperia
lists. When such is the eronomic 
condition of the country, how can 
Mr. Deshmukh expect more revenue 
from the peoole. He is co:jsciously 
allowing the foreigners to suck 75 oer 
cent, of the blood of the nation. Out 
of the remaining 25 per cent, he can
not dream of getting more as the 
.share as the nation has to sustain and 
exist.

Even the meagre resources that are 
left bv the imperialists are not even
ly and properly taxed. If we Inok at 
the taxes, we can understand the mis
chievous character of the Conere.ss 
taxation policy. 75:17 per cent, is 
the indirect taxation and abou+ 25 
cer cent, i.s the direct taxation. That 
means. 75:17 ner cent, of tH>o revenue 
is extra»^ted from the common man. 
Like a clever business the Cong
ress Government is robbing the com
mon man every day of h «̂ ner̂ ĵ*- 
saries and comforts of life. For 
example, there are certain taxec on 
food articles: there is an excise duty 
on cloth, an excise duty on suear. 
kerosene, matches cigarettes, hidis and 
what not: on everything that enters 
into the dailv necessities of the Com
mon man. But, what a great relief 
has been shown to the cousin.s of the
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Congress Government, the big land
lords, monopolist foreign business and 
Indian big capitalists? From the 
’Very inception of the Congress rule 
in this country, the above categories 
have been shown concession after 
concession. For example, from the 
beginning, the Congress recime began 
with tali talks of abolishing the zamin- 
dari. But. at whose cost? It is again 

-at the cost of the common man of the 
country. What relief has the Congress 
Government given "to the rural poor 
agriculturists? Nothing. On the other 
-hand, the tax burden both by the Cen
tre and the State Governments has 
been increased by leaps and bounds. 
He is made to pay taxes in the form of 
hi eh prices for agricultural imolements 
and manures. The old unjustifiable 
land revenue system introduced by the 
foreigners is still continued in the 
States. Even the lands occupied un
der the grow more food scheme are 
highly taxed by your State Govern
ments. As such, his condition is very 
poor. Unless he is given relief by in
troducing a progressive land taxation 
system, and thus improving his stan
dard of Ifving, the Government can
not get more revenues from him.

Take 'th e  case of another kind of 
-exploited worker. He is the worker in 
the factory, in the office or in the field. 
Due to the bankrupt financial policy 
o f  the Congress regime, the national 
industrialists, bankers and the rich 
agriculturists are forced to pay low 
wages to the workers. The result is, 
the standard of living of the worker 
is going down and down with the 
consequent result of inefficiency, and 
fall in production. Therefore, more 
things are not produced and more 
things are not consumed by the wor
kers. Let me remind the House about 
the beautiful words of Pandit Nehru 
•when the Congress was in battle front 
with the then enemies, the Britishers. 
1 will read his words:

“Many of the problems we have 
to face are the problems of vested 
interests, mostly created or en
couraged by the British Govern- 
•ment. The interests of the Rulers 
of the Indian States are often 
thrown upon us and ^hey clamour 
for protection. The unhaopy mil
lions who really need protection 
are almost voiceless and have no 
advocates.”

Taking these words as the back
ground and putting the present taxa
tion system of the Congress Govern
ment side by side. I want to put one 
■str?iigh+ and simple question to tne 

31 PSD

Finance Minister. Is not the present 
taxation system of the Congress Gov
ernment against the past promises and 
dignity of the congress? The answer 
from any common man to this ques
tion is 100 per centr yes. But, I want 
to know from the Finance Minister.

Some Hon. Members: He says ‘Yes'.
Some Hon. Members: No.
Shri Eufhhikotaiah: Even now. if

the Congress Government wants to get 
out of this crisis, my concrete and cons
tructive suggestions are:

(1) The peasants who grow cotton, 
paady, tobacco and other crops, and 
our bulk of industrial workers who by 
their immense capacity, produce all 

varieties of articles for our consump
tion, and our patriotic national indus- 
triali.«Jts' must be consulted through 
their organisations before the taxes are 
imposed. (2) The taxation system 
must be thoroughly revised progres
sively immediately. (3) The vast 
wealth of the Princes which once be
longed to the nation must be taken and 
utilised for the peoples cause. (4) 
The 500 crores of rupees that are to 
be paid as compensation to the zamin- 
dars must be stopped and utilised lor 
national development. (5) Confisca
tion of all foreign exploited wealth 
must be done. (6) The sum of Rs. 
200 crores which is being given away 
annually by way of interests and pro
fit charges to Britain must .be stopped. 
(7 )Because our economy is depending 
entirely on agriculture, the Centre 
should give instructions to the State 
Governments that they should intro
duce a progressively changed land 
revenue system. (8) National techni
que and talent must be encouraged in 
all forms of production. We are 
looking for American aid and 
help. The one wellknown Gan- 
dhian economist Mr. Kumarap- 
pa has criticised the dangers in 
American aid. This must be serious
ly considered. (10) Severe steps must 
be taken to improve the lot of the 
worker in the industry and the tiller 
in the field.

Shri S. V. Ramaswamy (Salem): Is 
^the hon. Member reading from the 

Communist manifesto?
Some Hon. Members; No. no.

Shri Nambiar: The Communist mani
festo is sold in the market; he can 
buy.

Mr. Chairmaa: The hon. Member
need not make a counter interruption.

Sfiiri Buchhikotaiah: The other aay, 
the Finance Minister compared the
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[Shri Buchhikotaiah]
Communists to a good-for-nothing 
mother who neither feeds nor allows 
the child to beg. I am afraid, if the 
present taxation policy continues fur
ther more, not only one child, but all 
o f  us. including our Finance Minister, 
will become beggars

Shri Nambiar: He will never allow 
himself to become a .beggar.

^  spt ^  qr Jiff %
’ farare % tipr f , ^ rft %

w r  ^
^  ^  ^nTF5T 57T 

f e f t  'TT sftr 
fe r r  ^  ^  I

R̂TT ^
^  ^  ^  «TT JTPT

3nr^ ^  ^

*̂ 5̂FTT ?TT I ^  ^  ^  ^ TFT  "W
3 T T 3 1 ^  ? ft

IV ^  îRl ^  ^  PiR<>c
*T T  ^pf I 3 T T W t  2 T R  

n ^ o  ^  q^TT ^
< T f ^  3 f \ r  ^  qTC cuffq-

i f t s R T  ^  3 f r r  f i r m  33̂  f?riTfor 

f e n  ^ f 3 I W T  ^  ^  I f k r f h r

^rm  ^  3 f k  %  ^

^  ^  ^  5!Tf 3 f k  ^  q r f t -

^  ^  ^  ®̂T>̂  ^  I 5̂»T% 1%^
^ F > T ^ ^ T f m " m "  I 

% qj^  I

3TR ^
iH t ^  sftr ^
% 31% ^  ^  TO
^  ^  ^  arraK q r  ^  ^

t  3fk  ^  ^  ^  r R ^  ?r^ S^r
t  ftiT ^  ^  ^  ^  ŷtrff

^  «fr^  ^  ^  I  ^
t  3?k ^  3RTTR ^ r^ -
t  %  3̂?R7T ^TfelH fe r  ^

I  I ^  TO’ ^ 3^  W
^  I ^3?^ 3TT?ft
% ^  ^  ^JTR TO"
^  afiT «rr I irft^ an^-
^  % 'TT  ̂ ^  ^  ^  ^  #
^WRT ^  %  2T̂  W TT ^

1 1  n  i  %  ^  5?Tf^
^  ^  ^  I  %
^  ^  wsr: ^  ^  ^  ^  

^  ^  I  fV ^3^T^

^  ^  t  3Tk a rm r
3Th: % W T  ^  ^  qr,.

^  3fTT ^  ^  I ^  21̂
fV anq- ^ q ^  ^

^  ^  % f ^  ^  ^  

^  I  3 i^
^  ^  ^  f̂ TTRT T ^  TfT

I I  ^  ^  t « 5TT W
I  %  ^  a r r^  ^

STTT^ qt^ WT T̂ f j ^  I  ^3^  ^  %: 
cftTff q r g?R- ^ 3jk  anq- 
^ ^  f ^  #  5 ^  sPT^
^  I

6 P.M.

«(^ «ird ^  3nq%
f  jn^ |f ̂  iT̂ I f¥ Tii^ qsrftm

^  f?53IT 5 I SpT^nr »tl«*) p tF  
t  ^r^tf ^qm ^  #  a r fw
3im #7 % fOTwf t f̂ cTOT 
% fifir 11 %ftsT fcnfr 5 f t
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^  IV  ^ o o ^  ^  ^  ^  ^

^3rr sAt  ^  
f l  I arrr ^  ^  an ^ fTd'

I  ^  ^ qTTT3ff qr f^r? 
^  I  3ftr 3Tf%rr ^
t  I ^  ^ oo  ^  ^

qr W ^  ^  TO
f3TT I g w  ^ ^  »rf

^ ^  h)4.t<  ^  fen - t  I 

' ^ ^  ^  ^ ^  
fen t  ^  3T5̂  ^
w p : ^  w  4)1 +4ti(H ^  f r f t i  

f%^TT ̂  3î RTT r*i« '»imi
3frr JlfT STSTT-^Tf  ̂ ^  ^
'^»T^ ^  ^  ^ I

^ fk^TRT  ̂ % f e r  3TV̂  
il̂ ATT % ^  3rTT ^ zftSRT
% Sp̂ FRT ^  *ri'»lHI «J*llf ^ ^

3fh: ifhsnm |, ^  ^

F̂TT ^ IV ^  fV>aHI 5^
•’̂ JTTTr'^rf^^ I ^
T̂Hfi i[kM\ qw fen w  «n ̂  w r

f e r f  ’tI
«ft I ^ 3 ^  ^  ^  fen
«n fV ( ^  |t^ ^
-^PTftd ^  ^  t  ) :

“At the same time, it is equally 
•clear that some Provinces are in
trinsically better off than others 
;and at the moment less urgently 
in need of additional resources, 
and it is both fair and inevitable 
that a certain measure of correc
tive should be applied even if it 
means that Provinces which have 
.been able to attain higher stan
dards of administration should 
now, to a slight extent have to pro
gress more slowly” .

■?niV qr >d̂ Ri ?r^ ^  qyf ^ ^  
•3ft ^3^  ^  I anq- ^ zif ar#

fV ^  ^ V ’ ^  ^  ^  qr

^  TK |tr ^̂ 57%

3 fk f^  F. ^  |i 5̂fer an̂  ŝRn
fen  ̂tv ^   ̂ r̂ n+i ^
T O  t  ^  snq- ^  f  fV

«ftft w  ^  ^
^fer ^  w  ?R t| I arrr 
I  fV 3R̂  ^  I  armr
n̂ft '5R’ anq” ^

3ffe7 ^  3̂ŵ r aftr ^  I anq^
^  w  5RTR ^

I fV ^  p̂pqw t  3^
^^n^n ^  TfT I  ^ f e r  fe r%  qi¥

I  3(̂  ?r 3Fir | arm
n̂rtFT ^  ^  ^  t  •

t̂r̂ To R̂T ^
^  # ^n^ M  I I ̂

 ̂ anw SZTR ^  #
rirqi fk̂ 5HT g ^  3T̂
I  fV  f e j  % air^cpR #  ^

w  ^  ^rf^ ̂ PT q’R Vt 
q̂ rf̂  ^  3̂ 15^5^^T%rft^i

anJ f  fV ^  ^  ^fer
^3  ̂ apT ^  Hiw»i TNW ^  I 
3rf  ̂ ^  ^  ^HKi ^  M^ifd-q^ qr 
3RRR ^  t I an^

^  Vt ^  fefkir qr 
sftt̂ RPT 11 ezrfe ̂  viWl̂ l
1̂ anq" # I %fer

snq- # R̂ n̂finff V TfeFft afh: 
qmr  ̂ ^  ^  fein | i

I ^  ^  ^  an̂  3tr qror  ̂ ^  
^  Ti*n an# ^  ĥ mi
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tTTTo ]
^  I ^  cTT  ̂f^RT Pf>aM

^  3̂n% f  I ^  ^ ^
^  5Rnr r̂?7TT =^7^ I  1 

WT ^  % ^TNT w  ^

^  5 R T R ^  ^
^  ? ?Tfr I

sftr ^ f̂ TT ^  rUTfi
^  arm+i 3 T R iw  ^  f  I

^  ^  ^  ^  f^RT^ afk 

’ PTTI 3ft  ̂ TtftRff ^  ^̂ TR W  3ft̂ : 
B I T T ^ ^ s ir F T W  
<i*Hl v5̂ [vT % ^rrt% ^ >dH 'TT *r\'̂ v *T‘^'ll I 
BTTT ^ 3 T % ^  Pt^*W

m  ^  ^  ^
^  ^  «rt f w  t  I ^
« i '^ i f , ^rnr 1 3ft?: ^

8TTT ^ 3R^ 5RHT % « l̂lM
BTPT ^  2̂TFr 3ftT 3tV̂  ^

*̂ ĉ«l'̂ 'M f  I STTT ^  f% ^  ^  

^  ^  «t.H-m<l 1 3 ^  ^  ^  ^  
qfTf^Pd t  ^  3TFT t  I 
^  3 r f^  t , ^
sp  ̂ t  3TTT ^ ^ H K ar^

q̂- ?Tff I ^  PiRi=5RT ^
'TT T ^  ^  a r f ^ T  | l
arf^ rf^  ^  ^  ^  ^  ^
^  I  ̂  3TRT ^  f f
3TPT ^  ^ FltT ĴTFft ^  ^

^  % P i+I^  sftr
I ^  ^  3t^ f3IT I

^ll<) «1M<̂  ^ ^  ^5f% ^T% ^

ŜTRTT t  f^a*il
% ^  ^ \ ' ^  \ 3fhc
^  t  ^  ^  a r m ^  TO t  ?fr

^  I t  f  W  ^  ^
^  3?n: ^  arnRTft |, ^  w  ^  ^  
0̂ 1*1 <̂ »fi niT>P̂ .*ri ^  «i^ri ^

*̂TT ^  3rrr ^
t  I ^  3rrr ^ f̂ r̂V ^  ^fHr
^  ^  3rnT5^ ^  >̂77T ^
^  I  ? 3TTT % ^  ’ TT’f
t ?
TR% JTT ^  qr ^  t w  i*

^  < | t | « H  5JTTH: V T iH T  ’T f ^  I

«ft 1^ 0  ^
■*̂ 1̂  ^  +̂ r*iAi I r̂*t>H '3R' 3tp? 
W ^  aTTR̂  ^  ^  ^  ^  
^  ^  ^  ^fT f^^i 3rr^
^  ^  3 R m  I t  arrr ^
C2TPT ^  arm^ ^  sfk ^  feyrs^ f

|[̂ Rt STRT ^ 'tî HI - l̂^df g 
^̂ TTT Jrf^fsqf^
('TT +lMdF) ^  r̂f̂ RRT ^
^  #^57TRT ^̂ TRrrt ^  ^  ^

ft> ’TT +(Mdr 3rnr^, surfer ^  
<H'm<Hl ^ I  3 f k ^ ^  5*Tf^
atrr̂ T̂  ̂ 1̂  ̂ 1̂  ̂I  ̂ 'd̂   ̂*t̂ r
arfTR t 3 ^  brctt̂  ^  ^  ^

3PTTRT t  I f  \o ^
«fl^ 3rr̂ Tft TT 3H17; 3TTT ^  

t w  5̂̂ n% f  3fV̂
^  ^  ^  ^ ^  'SW

^  ^  ^  ^ ’TT
%  ^  ^  % % T «TT
55TTR ?Tift 3n%*TT, ^
?nT^ 57̂  <flO^ 5TT »T .̂'

^  f% ^  qr%
%  f e t  ^  W ?  ^  t N ’ ^  

^ 1  ^  3TRrpft ^  ^  % ti«T»df
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% ^  ^  ^  

3fT̂ ^̂ T̂ 5?TRTt % q< id « 
rR  ^  ^  ^  ?ft% ^  ^  5FT ^̂ ?2TFr 
^  I

3rnr ^  ^  «(<£M ^
n̂rr i 3m ^ ̂ -̂ cRfhr ̂  cRV ^  

^ I îVn 3rrT ^ w  
^  E3TR t  %  ^fRft s M  ^  w  

I  I ^  #5T #  ^  ^  Sfn
'3ra‘ rRJ" 1 I4  %

3TTT 3̂̂ TPT ^  ^  ^  ^
3TTf̂  HRRrV̂rd ^  ^  ^  ^  3fk 
3TN ^  ^  ^  ^
3TPT^^i7TT 
3TFT ^

^  l%̂ nft vd̂ fa T̂RT ^  3TT̂  
^  W  ^  ^  ^  ^  5=r|f

t /  ^  ^  ^  t  •

^ 3rr5T ^
anfo ^fto aFJT ^ ^ R h p n "

f  ̂  ^  w  ’rfrf^^ I  w  ̂  3TTT 
T O ^  ^wr 3TTI ; ,  ^  '̂ \<m \
# ^ T  ^

3̂iH% t  ^  ^  5 irf^  t  I
srrr #  ^tTRT^  TPs^̂ ^ r̂TTiTsnft

^  3n^
^HTT ^ ^  1̂% ^ I ^  ^  ^

^  ^  »Tf % ^  ^
^1 ^  ^ fr 3nr ^ m

^ 3TFT '3TT̂  ^ ^  TRT ^
^  ^  ^  t  ^  ^  t  «
2If OT ^  ^TFI^ I  I ^

imT5$t 35Tf^ I  ^  TRT ^  ^
IrV 3TPT W *ft ^  ^  T̂FT !̂Hw

^5IT^ 3ftr ^  I R  ^  ^
îtiTT 1 %f%?T arrr % ^

^ *^R hrw  t ,  ^  #  WT Tfft ^  
^  T R  r̂FyT |, ^
^  ^^^^m t  ^
3TRT 5̂7PT r*iw  ̂ afh: STFT

T=C TO’ ^  9l«<ll 3(1t STFT ^TT#  
^  3R7R 5PTR ^ r^ ?  7̂̂

^  ^  ^  3rrr 3 m  ^ n N r f^  #  ^
^  ^  ^  ^  ^  3TFP

^  I ^  ^  ^  #  ^ :
^  ẐTT̂  ^  ^  ^ -

^  ^  q ^
^  T̂3> ^  3ffir ^  ti'i^ai 3^T ^
^  W ^ r ilT f f  ^  ^  3TFT ^
| i  3frq-^ ^#qR #  2?̂  W T
^  =^rf^ %  3TTT % 5fr ^nN nt
t  ^  ^  TO ^  % 3PRt
^  q r M ^  ^  m m  I irfr ^  
^ ^ 3 f t r  > T R ^
W ^  ^  ^  I 3TR ^  ^
^ ^  |3IT I  I OT %
3TTm TT ^  TO ^  ^  I

% STTOTT ^+1K ^
q-pTT I 3m ^  ^  ^

^  ^  ^  ^ f m  3 ^
^\*\['<  ̂ ^  w  3ft?:

^  ^  ^  ^  3TOfTTT ^
3 ? ^  I  I ^  ^  ^ITT^ ^  ^

om1=ki siftr ^  -̂Hî  ^^id ^  »iî iR«#> 
^ ^ r̂*TT*r -W < T T  3TT 41  ̂ ^  %
T ^  ^  % T O TW r ^ T 5 ^

^ ^ 3 n t r % ^ ^ % 3 r f ^ * f  
\ 3 r r r ^ f ^ f ^  

^ f^RRt sfrf^pTi (anrtpr- 

m ^ )  t» ^  ^  ^

f f H r t i  TO" ^nrn’ t  ?

3 iW R m ' ^  ^!Vn fTTTT
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t  ? ’T 3Trq ^

arrr
^?rr#, 3rrT ^ r  arnft^

^  ?̂rnT‘ f% ^  ^  ^  ^
3t^

î% I

^  (iTTOT^y^ ) % ^  ^
4  ^  ̂<^15 ^

•ŴT ^ «T  ^TT  ̂ t  I ^  ^
’TT ^  'm H ^dT

^ 3^T 'MVî  ^Wr ^  'Jl'*!̂  TC 
«*»<»i % <9'*i f+^r 'STRTT ^ I
f  ^  ^  3 f k  ^

«(  ̂*M+i r*t>*i, ^ i*t'*f ^  '*( iĤ i

otfPkf ĵrrar ^ 3rtr ^
^  fk^T '̂ Td'r

^1 ^  ^  <̂11
■̂ ĝ nft r̂̂ TRT 'Ji'iHcfi '*ri<. ^o®
(4+^ ^  ^"9% 'jft^ Miar sftr

^̂ T̂ ftsrr ^  ^  ^ f R  WTT

^ W K  ^  ŝrrar t .  ^  ^  ^rnr^
•9̂ T̂ T3> 3fT5f ^00  T̂

oridi ^ 3 ^  f^RTH ^  n̂TT
^ ?y ^  ^ ^  STTT

W n  T̂̂ fhTT
iT^ <̂̂ 1 ^ IV ^  d <4)
qfT T ^  t  aftr SRTT^
■̂ 00 3m% 1 w  5̂TT̂  ? f t ^  'TN'

?̂nft  ̂ 5Tf  ̂ 3TR^ % ^
^'+^1 r̂t 3Ttr R ^ w

3TRfvft ^  3FR 3rrr w r r  ^ ^  
feyr ^  

srfkv ŝftd̂  3TT ^  ^  q-|f

TRft* ^ I f+^W ^RT
»rc ̂ r  ^  3HR ^  ^  ^rq’ ^  ŝnraf 
^  ^  ^  ti=hd'l ^ 3ftr jp fl^  ^
^sprf ^  w m  %  f ^d<T^^
^  ^  ^  T ^  f  fV ^  f¥ 9H
vfhr ^^i<l ^  <̂?VK1' ?T  ̂ 3 ^

TT ^ 1̂%
^ , sftr 3TR 'dti'M ^1^ f ^ f  ' '̂ilT 

t  ^  ^  OT ^  ^RTT t  aftr 
% ^«l»ll 'Tsd'l ^ ^

*0'c| ^  3rfsRT # S ^

^ «̂1 rf't» RrJH ^'t‘ ÎIHf

^ ^  5 ^  ^  ^ ^
^  ^  -̂  WliTl ŝtrT ^  ^yPTSR 

^  3 ^  ^
t  I SEfZ,* ^  ^ iTR  p r

^  TfT I irf^ ^  aiwRfta*
?T ^  ark % srf^ sTf̂ ira*

^  ^!jv^ i  I ^ ?r fi ‘OT %
t  «icr̂ -i3i îi fV ^

«i<a ’T^ ^ ^  Ffv
% «t>lf «̂ ^ 3ftr ^*Y »T  ̂^  T ^
f ^  f  fV %
5nr^ ^  ^  w l"  ^  T ^  f ,
^  ^  sppr f% « r ^ f  #  5T^

^  ^  ^ r f^  I
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SRHT % ^  R̂?f>
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t ,  ^ 3 ^  # ^ J T O f^ ^ 3 r n T R t ^ i  
^  'STRTT ^ IV 

^ ^  ĴTT̂  ^ ^
'5=ft ĤTTT |, f̂V>H ^  

MRR^fd^rf ?  t
WK ^  ^

2T>3PTr ^  t ,  ^ | T T
^  f  ^  ^  ^  T̂T̂

fW  f^ra% < iw <  #
arPT 3fhc 3|7TaT^

^  I

3RT #■ #■ ^  5rW  ^  ^’jf ^ n m  

snmr tott ^ i

Shri Lokenatb Mishra (Puri): At 
the time of the General Discussion of 
the Budget, the hon. Finance Minister 
ended his reply by saying that we 
should have faith in the driver that he 
is , and I have that faith in the driver. 
It is only with that faith, that I beg 
to submit a few facts about my State 
of Orissa. Although I do not know the 
trickeries of finance, I know as a com
mon man at least one thing that if 
there is nothing in my pocket, and I 
have to spend something, I shall either 
earn, or beg, borrow or steal. My 
grievance agairist the Central Govern
ment is that they are not allowing us to 
earn. The only alternative therefore 
for Us is either to beg, borrow or steal 
Begging is borrowing and, as we have 
found in the case of the Hirakud pro
ject, it brings only the whole load over 
us, and there is a serious apprehen
sion that ultimately it may not pro
duce the results that will go to the 
credit of our State or the Centre.

You will be surprised to note that 
the entire revenues of my State are 
only Rs. seven crores, and basic ex
penditure in terms of pay, allowances 
etc. comes to about Rs. six crores. 
leaving only Rs. one crore, and as the 
hon. Minister knows, we shall have 
to spend about Rs. 17 crores on plan
ning in my State. In agricultural in
come-tax, or sales tax on petrol or in 
other taxes, we have reached the maxi
mum, and there is no possibility at

all of raising any more taxes whatso
ever to meet the expenses for the 
working out of the Plan.

As the hon. Minister is aware, my 
State is a State that supplies the 
requisitioned paddy to the deficit 
States in the Union. But what has 
happened here? We sell our paddy to 
feed the deficit areas, at a rate whicn 
is about 100 per cent, cheaper than. 
that of imported foodgrains, and 
about 50 per cent, cheaper than the 
price available inside the Union. Bui 
this sacrifice at what cost? Today peo
ple may think that Orissa is a surplus 
State in paddy, and they are never 
tired of repeating that, but I would 
submit to you that Orissa is not so 
surplus as it is supposed to be. Orissa 
sells paddy, because it cannot do with
out selling. It is one of the money 
crops for Orissa, that the Orya has to 
sell in order that he may have some 
money to make the other necessary 
purchases. In spite of these difficulties, 
we are supplying as much paddy as- 
possible as is required by the Food 
Department, but the very Food 
Minister Shri Rafi Ahmed Kidwai. wfto 
had gone there sometimes ago 
promised that some special considera
tion should be shown to Orissa and • 
that a sum of at least Re. one per 
maund shall be given to the State 
either as subsidy or as a grant and I 
am sorry to learn that he has on re
turn, swallowed his own promise, and 
it now comes to this that n y  State is 
not going to get an3i;hing on that ac- - 
count from the Centre.

Orissa is rich in minerals, rich in 
forests, and no poorer in human mate
rial also. We are selling minerals at 
a cheap rate. While this State sells 
manganese at Re. one per ton. the 
very same thing is sold in the market 
for Rs. 120, and when my State wants 
that either it should be-given freedom 
to sell anywhere or be given more 
money, the Reserve Bank .stands ir. 
the way and says ‘No’ . There are 
many other such commodities that we 
could sell and get more money, viz. 
sugarcane or jute. There also. I want 
to brine home to the hon. Minister 
that unless he is very sympathetic 
just and reasonable to my State, it 
will become poorer day by day. T 
would tell him that howev’-er much 
one may do at the Centre in recarr  ̂
to these big projects, unless the State 
executes the Plan properly, and ur- 
less they have the necessarv flnanc® 
to do so, and the. necessary encourage
ment to imolement these plans, e v e r v -  
thing will fall flat, becau.se after all 
it is the Sta f̂? that has to execute 
the plans and the State’s people are
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more interested in  the State’s business. 
There is talk of grow-more-tood. Yes. 
we must glow more food, but you are 

.really killing the goose that lays 
the golden egg. For instance, my 
State is a State which is srowmg en
ough of paddy, but the position is be
coming so miserable that the farmers 
and peasants are getting more and 
more discouraged with the result that 
the surplus state o f Orissa may' turn

- out to be a deficit State before long.
Then I would like Lo te'U you 

. something about Hirakud. The Gov
ernment may say that they are givmg 
us a loan of about Rs. 100 crores. and 
say, again ‘What more do you want?’ 
That is the argument generally ad
vanced against our demand, but I can 
tell you that this Rs. 100 crores is a 
loan, that carries interest, and that 
interest is fest deducted the time 
of accounting. We know how the 
money ig being spent at Hirakud. We 
all know that, and the sub-Jommitte*»

' on Hirakud. of the Public Accounts 
Committee, has put before this House, 
the real state of thines as to whal is 
happening at Hirakud. But there w 
one graver danger still; î  may be 
that the Hirakud plan will succeed 
or it may be that it may not succeed to 
the extent 'that we would like it to 
succeed. But the real danger, which 
is a legacy of the war. and a legacy 
of the imperialism is the demoraliza
tion these mismanaged undertakings 
bring. What we had at the time of 
the war was cheap money, and that led 
to blackmarketing and demoralisation. 
And people who made black money 
became really the enemies of the coun
try and blackened all they could. Now. 
what is happening in Hirakud? They 
are spending money like an3̂ hing, and 
they are wasting money like anything. 
Some people are becoming poorer and 
poorer, and some are becon-iing richer 
and richer, and those people who be
come richer with cheap m onej become 
really corrupt. Not only are they cor* 
rupt. but they try to make others also 
corrunt. Even the poor people sur
rounding them begin to get demoralis
ed. and they also start having their 
ambitions and desires for getting high 
things. But in the present circum
stances, they can neither fulfil their 
desires nor can they go their own way. 
Therefore, there is the grave risk that 
by and round such projects we launch, 
there will be demoralisation in terms 
o f the man. and cheap money flowing 
into the hands of people who really do 
not know how to spend it properly.

Therefore, my only submission to 
the Finance Minister, in whom I have, 
real faith, is that we must see what

State deserves consideration in what 
respect and how soon. You will be 
sorry to know, having spent so much 
money in the Hirakud dam, what we 
are doing. We are not really" arrang
ing things and planning for the con
sumption of the energy that will be 
coming out of it. There was one pro
posal for having an iron and steel 
plant installed in Orissa. There came 
competitors. I now hear that the 
energy that will be coming out from 
Hirakud would not reach cheaply the 
industrial centres, far away and there 
will be no iron and steel factory in 
Orissa. If Orissa is not a proper 
place or if Hirakud is not a proper 
place for having an iron and steel 
factory, why did you have the pro
ject at all there? I must submit that 
before launching on these big schemes 
we must have a plan and settle how 
to utilise that energy. Now having 
loaded Orissa with such a big loan, 
unless the Centre helps, how can we 
spend that energy? Not only Orissa 
but the whole of the Union will in the 
process go to poverty and all will be 
a waste.

There is a proposal to set up a State 
Industrial Finance Corporation to 
energise or to finance the small pro
jects inside the State. I learn that 
my State wanted to establish one In
dustrial Corporation with about 20 
rrnrcs of rupees. But where are 20 
crores of rupees and where is poor 
Orissa? Therefore, the Orissa Gov
ernment wanted some help from the 
Centre. But the Centre refused. If 
that is the case, I must humbly submit 
that whole plan is really misconceived. 
As I said at the time of discussinjj 
the plan, the plan seems to be lop
sided. That means it is a plan the 
basic policy of which is ‘carrying coal 
to Newcastle’ . If there are advantages 
m Bombay, let us go there; if there 
are advantages in Calcutta, let us go 
there: if there are advantages in 
Bihar, let us go there. But that is 
an old theory. I should submit the 
whole of India should be taken as 
one nation and one country. There
fore, all projects and money should 
be regionally so distributed that there 
will be plenty, prosperity and improve
ment everywhere. But there is a real 
fear amongst us that those who can
not howl well suffer and the howlinu 
does not reach the proper Quarters 
with any amount of favourable air.
Therefore, really, we sometimes feel
how best to make ourselves felt in 
this House? How is it possible 
for poor Provinces like Orissa and 
Assam to make their voices felt, and 
bow could the wailings o f these people 
’•each the Himalayan heights of the
big leaders who are much farther
from us than our Provinces 900 or
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1000 miles away? Therefore, there is 
still a big gap between the leaders 
ana the representatives of the people, 
what to talk of the people whom we 
represent. Therefore, unless that gap 
is bridged, unless the Ministers and 
leaders feel with us, unless that dis
tance is bridged, there is no chance of 
gettmg democracy to work, and un.- 
less democracy works there will be a 
gross failure of the entire plan, there 
will be sheer frustration, waste of 
money and the country will go to dogs-

Therefore, without wasting much 
time, I simply want to implore the 
Finance Minister, who knows how to 
earn money and who knows also how 
to distribute it properly, to look to 
Orissa in terms of the problems that 
have arisen day by day. Unless those 
Droblems are tackled and unless, as 
so many friends of mine in this 
House have already said, we take 
rare as to what is the machinery for 
imoiementation of the plan, how the 
services should behave and how 
there should be economy, there is no 
way out.

T can give you one instance. Let 
us take the Council of States. The 
Council of States Members are now 
sitting idle, for about nine or ten 
days. The Government manages the 
orogramme so well that they come 
here, spend thousands of ruoees and 
sit idle ! I should say it is time now 
that the Council of States should be 
abolished. In this matter, I say that 
unless we take bold steps, unless we 
are allowed to think boldly and act. 
boldly—if we become conservatives, 
u  we try to placate people by simply 
^ m ou rin g  them, by simply appeas
ing them without coming face to face 
with the problems— there is no chance 
o f a moral regeneration, there is no 
chance of liberating ♦his countrv, there 
is no chance of free thought' in this 
country, and these things lacking, the 
human element lacks, and when the 
human element lacks, everything lacks, 
however much of milk and honey you 
pour from foreign countries.

Mr. Chairman: Kumari Annie Ma.s- 
carene.

Shri R. K. Chaudhury (Gauhati): 
rose—

Mr. Chainnaii: Order, order. She 
has been called and Mr. Chaudhuri 
should not claim preference over her.

Shri Syamnandan Sahaya (MuzafFarl 
pur Central): You should be chival
rous enough. (Interruptions).

Kumari Annie Mascarene (Trivan- 
any subject is to be dis- 

^ ssed  by the nation’s representative.*?. 
It IS finance. It is the verv heart.

Dower house, of the bodv nolitic.^ 
and the mcome and expenditure of a

nation can be compared to the auricle 
and the ventricle of the living heart. 
The Finance Minister is the brain De
hind that generates noble emotions 
m the living heart and distributes 
the resources of the State through a 
networK of blood vessels permeatmg 
the various departments and helping 
the body politic to live. Under these 
circumstances, it is of great impor
tance that the finances of the nation 
should be carefullv handled and dis- 
xissed by the Government as well as 

by the representatives of the people. 
It is of the greatest importance that 
every organ of this body politic should 
function so as to promote the healthy, 
peaceful, harmonious and sublime 
tranquillity of the nation. Any ir
regularity in the healthy functioning 
of the system, any mismanagement in 
the equitable distribution of funds, 
any over-feeding or under-feeding of 
departments, any addiction to vices 
like corruption, misappropriation and 
waste, are bound to react on the body 
politic and distiritegrate and disrupt 
the body politic with virulent diseases 
like a carbuncle on the head giving 
rise to Jammu agitation or a rheuma
tic swelling on the feet causing Com- 
mtinist trouble in Travancore-Cochin 
State or a stomach-ache and indiges
tion causing the Andhra State, thus 
threatening the very life and existen
ce of the nation. If you analyse these 
troubles, you will find that financial 
mismanagement and economic dissatis
faction are at the bottom of thes*> 
troubles.

An Hon. Member: No.

Kumari Annie Mascarene: I hav»
the greatest respect for the Finance 
Minister as a man of incomparable 
merits. But that does not blind me 
to the fact that there is fiscal juff  ̂
glery in the Finance Department, and 
the nation is being deceived by mis- 
reoresentations of facts and the nation 
i.«5 being mortgaged in the grip of 
foreign loans lent with the ulterior 
motive of exploiting and subjugating 
the nation. The policy of foreign finan
cial bondage has benumbed the zeal 
o f the common inan to contribute his 
patriotic and whole-hearted co-oper
ation to build up the nation.

An Hon. Member: Question.

Kumari Annie Mascarene: The Five 
Year Plan based on foreign capital i« 
presented to the nation and with 
gleaming prospects and promises of 
schemes and .yet there underlies bf^ 
-ind this Plan Hydra-headed dragon®

I exploiting the fiscal resources of th»» 
'(State through subterranean streams 
iTTie facts and figures presented in th- 
j Budget estimates belie the imnnpnsi+’»' 
o f our expenses our deficits and our
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State sinking into bankruptcy. The 
Budget estimates for the current year 
include amounts from the various re
serve funds and the amount due to 
us from Pakistan to the extent of 
several crores of rupees and the 
amount loaned to the States to the 
tune of about 70 crores of rupees, not 
to speak of the unremunerative capital 
outlay. But, when the Budget is 
shorn of all this jugglery, it presents 
a very grave picture of deficit finan
cing, much more deficit than the 
Finance Minister had represented it -  
to be; and these superimposed by 
heavy expenditure up-setting the 
balance of Budget and driving *the 
nation to sink into bankruptcy. It is 
surprising that one who is of the 
calibre of the Finance Minister, one 
who has controlled the steering of an 
economic or a financial institution like 
the Reserve Bank should have failed 
to make provision for a Sinking Fund 
to get rid of our national debt which 
has been accumulating during the 
last decade. If the figures given on 
page 1389 of the Demands, Volume III 
arc correct, our national debt has ac* 
cumulated during the last few years 
to Rs. 12 to 13 hundred crores at tfit 
end of 1953. I wish to ask the Finance 
Minister whether there is any economy 
measure to counteract this debt and 
reduce it year by year. He has failed,
I regret to say. to conform to the 
fundamental principles of public fin
ance and expenditure by allowing this 
debt to accumulate head over ears 
of the nation. On the other hand, 
tnere is no check exercised on the 
expenditure increasing every year in 
every department. In Civil Adminis
tration, it has increased as much as 
five times, from 14 crores to 71 crores 
during the last five years. Looking 
at the Cabinet —the population of the 
Treasury Benches has increased and 
IS increasing faster than the popula
tion of India—the answers we get 
^rom some of them cross the sacerdo
tal limits of decency and culture so 
much so that the Chair is forced to 
expunge them from proceedings. The 
majority of them come to this House 
without preparation and the choroiis 
o f  claiming notice is heard every 
moment we put a question. The tone 
o f  the Cabinet has sunk from what I 

seen in 1949. What are we to 
underhand? Is this the representa- 

^haract^ or the cream of 
^aracter and efficiency? The Finance 
Minister closes his eyes to the 
waste and extr^agance committed 

 ̂ instance, the hon.
Member from the other side had al- 

mentioned the loss of two
ronnPif .adjourning theCouncil of States during the present 
session. We have to maintafn a S

ister of Parliamentary Affairs and 
a staff; what his work is, we know 
not. The opinion o f this House is 
that he has failed miserably to plan 
the Parliamentary programme, so much 
so the other House had to be ad- 
j’ourned.

Shri K. K. Basii: He is not here.
Kumari Annie Mascarene: So, when

the Government had to pass the 
PEPSU Budget and the Hyderabad 
Currency Bill they had to be inserted 
in the midst of the Budget proceedings. 
If onlx the session had been convened 
on the first of February as usual they 
could have so adjusted the program
me that this loss could have been 
avoided. The amount spent on this 
Parliamentary Minister is a waste 
and he is wasting the money of the 
nation by mismanagement and in
competency.

An Hon. Member: What about De
puty Ministers?

Kumari Annie Mascarene: I have
seen him moving about the House 
with an air that recalls to my memory 
the pride of the peacock, and an im- 
oression that makes us feel that he 
thinks: ‘I have the sole monopoly 
of Parliamentary programme and 
there is none to dispute i f .  The waste 
in every other department is just the 
same. The latest railway scandal 
cost us a few lakhs of rupees and the 
Public Accounts Committee had con
demned it. Every scandal involves 
many lakhs and the cry of the Finan
ce Department is ‘lack of money*. 
The Dolicy of prohibition has cost us 
a few crores of rupees. But we are 
unable to carry out the objective. 
There is illicit distillation of liquor 
all over the States and in my State 
verv important Congress Leade^rs are 
involved in it. It is a great piliy that 
the Congress is unable to practise what 
it oreaches. That is my complaint 
against it. Thus there is very heavy 
deficit, increase of expenditure, waste 
and corruption driving the tax-payer 
to desoair. But the- Finance Minis
ter is of the ODinion that the econo
mic condition of the common man has 
improved. It reminds me of a mo
mentary ray, smiling on a winter’s 
day. to be consumed and extinguish
ed by clouds, dark and dreary, of 
financial mismanagement and incom
petency, The Finance Minister has 
introduced his Budget proposals with 
the art of a diplomat, with sweeping 
bows and flowine courtesies, with his 
readjustments and reductions, all the 
time keeping high ud in his sleeve a 
silken noose of further taxation to 
strangulate the common man.

Look at the heavy load o f taxation. 
The rickshawala has to pay Rs. three
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now  instead of Rs. l i  for his licence. 
The bullock-cartwala has to pay Rs. 
SIX instead of Rs. three. The small 
Businessman is closing his business, 
because the small turnover is eating 
away the capital on account of in
come-tax. The big businessman, who 
is rich, has to pay income-tax, super
tax. agricultural income-tax. agricul
tural super-tax. sales tax. sales tax 
registration fees, land tax. water tax 
and—if he is running a transport 
;business— vehicle tax, surcharge, 
jpetrol tax and hundreds of other taxes.

Pandit K. C. Sharma (Meerut Distt 
— South): But not marriage tax.

Kumari Annie Mascarene: It is
iike a millstone hanging round his 
neck and the rich man feels, with the 
JEstate Duty Bill coming on. that the 
future of his wife and children are 
fioing to be ruined.

Taxation has been the cause of 
jTuin of many a nation. The path of 
history is strewn with records of na
tional failures, which illustrate the 
vital nature of public finance. The 
Roman Empire had fallen on accou»< 
of heavy taxation. Tax bankruptcy 
<!ontributed to the French Revolution. 
'The failure of Germany in 1918 had 
-been due to its antiquated tax-strur- 
ture. The war expenses of Edward 
I. the ship money o f Charles I and the 
Finance Act of 1911 were deciding 
factors in the Parliamentary strua- 
ffle in England. Similarly the Stamp 
-Act and the tea chests incident led to 
the American Revolution. Taxation has 
been the cause of revolutions in the 
history of the world, Jioth modem 
•and ancient. Should we. at the be
ginning of our Republic, fan the 
cinders that are already fuming at 

-the bottom of the substrata of society 
■with further taxation? Should we 
cause that friction to create that 
dangerous spark which is bound to 

-blow up the whole edifice of our 
stnicture? I hope that better sense 
will prevail.

Shri R. K. Chaudhury: When I stood 
UD a few minutes ago the question in 
•my mind was: to be or not to be? 
'Whether I should yield in favour of 
mv hon. predecessor, or whether she 
should do the same, with me?—that 
was the question in my mind. But 
after having heard her here, I think 
on the whole the House has been 

treated to a very decent speech which, 
naturally, as it comes from Miss An- 

Mascarene the House aporeciated 
to a very great extent. At the same 
time, the facts which she has presen
ted before the House are not very con
vincing.

Syamnandan Sahaya: They
•should have convinced you at least.

Shri B. K. Chandhury: 1 think the 
hon. Member had missed her chance 
with the Finance Ministry— there is 
nothing to laugh at—I mean, she had 
missed her chance in the sense that 
if she had said all that she. has said 
today at the time of her delivering her 
Budget speech, we may have consider
ed them— I mean her points— and 
cooly persuaded the hon. Finance 
Minister to take a certain line o f 
action. I should think, on the whole, 
that the criticism which has been 
levelled at the Finance Minister is not 
of a very serious order, and it is 
rightly so. The hon. the Finance 
Minister has now more than one head 
in the House to consider the budge
tary figures—I am not meaning his 
house in the Willingdon Crescent, I 
am meaning this House where he has 
more than two able assistants to help 
him.

In spite of aU that has been said 
when I was thinking of my poor Pro
vince of Assam I was rather in a sort 
of quandary. When I saw him in an 
isolated room tenanted by him alone 
in the North Block I found him very 
generous in the matter of giving some 
help to a yarn mill in the State of 
Assam. He had promised— I will not 
say promised, but had expressed an 
opinion—that help would come for 
the starting of a textile yam  mill in 
that State. Unfortunately, the thing 
could not materialise. It was only a 
matter of rupees eight lakhs. I should 
say that it was not merely a question 
of money that was involved. It 
would have been a great boon which 
would have been conferred on the 
women folk of that State. As you 
perhaps know— and I have repeated 
it several times in this House—As
samese women are born weavers and 
their recommendation to matrimonial 
status is their deftness in the matter 
of weaving. Even then, if we have 
only yarn we would not care for a 
cloth mill, because in every house* 
hold in Assam weaving goes on 
from 12 to 15 hours a day. But un
fortunately the women folk of Assam 
do not get the same sympathy as 
other women get in other States I 
have been always trying to solve that 
mystery. Is it because Assamese 
women use betelnuis and pan leaves 
and do not use lip-sticks? Is it be
cause they put on coarse makhalas 
woven by themselves and do not put 
on fine silk as ladies in other p a ^  o f 
the country do? What is the reason 
which deorives them of the sympathy 
of the Finance Minister? This Finan
ce Ministry was composed of two 
widowers sometime back and natural
ly they could not have so much sym
pathy for the women folk. Now we 
have got a married man in the Finan-
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ce Ministry; now we have got another 
bachelor put into it and it is more 
easy to terminate bachelorhood than 
widowerhood; especially when a bache
lor is put in a position of honour and 
affluence his bachelordom can not 
surive long.

So, I would like to ask the hon. 
Minister to reconsider the position of 
the womenfolk in Assam whose only 
demand is that they may be supplied 
with more yarn to weave their cloth. 
Am I too presumptuous in making this 
request, I should like to ask?

Shii Syamnandan Sahaya: What au
thority have you to speak on behalf 
o f the women of Assam?

Mr. Chairman: Order, order.

Shri R. K. Chaudhury: Another
point to which I should like to draw 
the attention of the hon. the Finance 
Minister is about the attitude of the 
Industrial Finance Corporation to
wards that State. I should like to 
be enlightened whether that Corpora
tion has been able to bestow any help 
on that poor State. In this matter 
we are in, what they call, the position 
o f Trisanku: we are neither on mother 
earth nor in the lap of heaven. When 
I approach the Finance Corporation 
for a large amount of loan they say 
that such a loan cannot be granted; and 
when I approach them for a smaller 
amount, say. Rs. 25.000 or so, they say 
that the Industrial Finance Corporation 
cannot accommodate for such a low 
sum. That is the position in which we 
are i^aced. I may be wrong, I may be 
right. But I should like the hon. the 
Finance Minister to see that the 
Industrial Finance Corporation proves 
to be more useful to poorer States.

It may not be suprising for the hon. 
Minister to know that in our State 
w e  have not got even a textile mill, 
although Orissa which is thought to be 
as backward a State as ours has got 
one already. In our State we have 
not a single .iute mill. although so 
much jute is grown in that State and 
the finest jute in India— I exclude 
Pakistan— is grown in the State of 
Assam. Still no money is granted to 
the Government of that State for 
these purposes. At one time it was 
supEK)sed that sufficient amount of 
money would be given for nationalisa
tion of the jute and textile industry. 
At that time precisely peonle had 
money in their hands. Private enter
prise started. But private enterorisp 
was stopped by the Government be
cause thev said it would come out of 
their" own nationalisation schemes. In

the end the Government of India is 
supposed to have withdrawn all their 
aid and finance with the result that 
neither the State of Assam could na
tionalise it nor the people of Assam 
could come forward to have mills of 
their own. This is the position.
When I go to the Stale of Assam 
they say “ the Government of 
India has not given us sufficient grant”
When I come to the Government of 
India they promise milk and honey. ^ 
but nothing is actually given. That 
is the grievance not of me alone but 
of the State of Assam also.

I am not saying all this in a spirit • 
of carping criticism. I appreciate 
whatever has been done by our Minis
try. Our Ministry was not suffering 
from their not doing anything. Our 
Ministry is suffering for want of the 
prm er propaganda. I become full of 
pride, distended with pride, on what 
Government has been always trying 
to do to help agriculturists. Just a- 
few years ago we could never havp 
conceived that aeroplanes would be 
used to root out the locust menace. A 
number of aeroplanes were used re
cently for this purpose and the locusts 
were absolutely removed. Flood and 
earthquake are a feature of the cala
mity in the State of Assam. And sa 
much has been done at the time o f 
emergencies like these that one can
not but be thankful. Food has been 
dropped from aeroplanes in the affec
ted areas, a thing which was unheard 
of before, although greater calamitie«5 
had visited the country before. All 
this is good and fine. If we criticise 
in this House, we criticise not with any 
inimical spirit but we criticise with a 
hope that more will be done for us. 
Unless the baby cries, the mother doef? 
not suckle it. We should not make 
any earning criticism. I would giv*» 
all credit for the Finance Minister for t
what he has done but more things are 
expected from him.

It has been described by my hon. i
friend. Kumari Annie Mascarene that 
our Finance Minister is a man of in
comparable virtue and beauty, sorry 
duty.

Kamari Annie Mascarene; That is 
yours.

Shri R. K. Chaudhury: So, nothing 
but good can be expected of that 
Ministry.

Another thing to which I should like 
to draw the attention qt the hon. 
Finance Minister—I hope he is not 
anno.yed with me— is that just now 
I heard only about rupees three crores  ̂
were given to help the situation dur-
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ing calamities. If that rupees three 
crores is meant for Assam only, it is 
well and good because nothing short of 
crores of rupees can help Assam in 
times of difficulty where floods are a 
permanent feature and earthquake 
comes almost frequently. Therefore. I 
hope the amount that has been allot
ted to meet the calamitous situation 
will be solely earmarked for that State 
and if any other State, God forbid, is 
placed in the same condition, they 
should have additional grants from 
the Finance Ministry.

It is a happy sign that the hon. 
Ministers of the Centre, including the 
hon. Prime Minister himself, have 
made several visits to Assam from 
time to time and it is the haUowed 
visit of these hon. Ministers, includ
ing the hon. Prime Minister, that will,
I  think, enable that State to rise 
equal to other States of India. I am 
not tired of repeating this that unless 
Assam is brought at par with the 
rest of India, the rest of India can 
never attain the eminence which she 
deserves.

^
^  ^  'TTT

3Tk ^

^  ?TT«r ^ ^  ^  VCTT
f̂nrWTT 3TTT# ^  I

7 PJyi.

Mr. Chairman: I think the hon.
Member requires more time to finish 
his speech.

The House then adjourned till Tw o  
of the Clock on Tuesday, the 1th AprtZ» 
1953.
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